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INTRODUCTION

I, the Chairman of Estimates Committee having been authorised
by the Committee to submit the Report on their behalf, present
this Twenty-third Report on the Ministry of Information and Broad-
casting—Directorate of Advertising and Visual Publicity.

2. The subject was taken up for examination by the Estimates
Committee (1977-78). Necessary information was, obtained and
evidence of certain non-officials was taken by them. The Report,
however, could not be finalised during 1977-78. The Committee
(1978-79) decided to continue the examination of the subject.

3. The Committee took evidence of the representatives of the
Ministry of Information and Broadcasting—Directorate of Advertis-
ing and Visual Publicity, Registrar of Newspapers for India, Directo-
rate of Printing and Indian Institute of Mass Communication om
21 June, 5, 6 and 7 July, and 30 August, 1978. The Committee wish:
to express their thanks to the officers of the Ministry and the orga-
nisations concerned for placing before them the material and infor-
mation which they desired in connection with the examination of
the subject and for giving evidence before the Committee.

4. The Committee also wish to thank the representatives of the
Advertising Agencies Association of India, Indian and Eastern News-
paper Society, Indian Language Newspapers Association and the
Audit Bureau of Circulation and S/Shri R. C. Dutt, ex-Secretary
of the Ministry of Information and Broadcasting, K. K. Nair and
H. J. D. Penna—Ex-Directors DAVP, Dr. Bhabatosh Datta, Chair-
man of the Committee on Newspapers Economics (1975) and emi-
nent journalists—S/Shri J. C. Jain, C. G. K. Reddy, P. K. Roy and
K. M, Mathew for submitting memorandum and for giving evidence
and valuable suggestions.

5. The Committee also wish to expresg their thanks to all other
individuals, institutions and organisations who furnished memo-
randa on the subject to the Committee.

6. The Report was considered and adopted by the Committee onx
30 December, 1978,

7. For facility of reference the recommendations/observations of
the Committee have been printed in thick type in the body of the
Report. A summary of the recommendations/observations is appen-
ded to the Report (Appendix VII),

New Derni; SATYENDRA NARAYAN SINHA,
December 21, 1978 Chairman
Agrahayana 30, 1900 (S). Estimates Committee.

) )




“CHAPTER 1
INTRODUCTORY

A. Historical Background

1. After the outbreak of World War II the then Government of
India felt the need for propagation of its views and this led to tne
appointment of a Chief Press Adviser who was made responsible for
<coordinating the work of the Bureau of Public Information under
“the Home Department, and of All India Radio under the Communi-
cation Department. "He also kept a watch on the Press and Publicity
‘schemes formmilated by Director General of Information. Advertis-
ing was one of the responsibilities of the Chief Press Adviser. In
June, 1941 a post of Advertising Consultant was created under the
!Chief Press . Adviser,

1.2. On March 1, 1942 the Advertising Consultant’s office became
‘the Advertising Branch of the Department of Information and Broad-
wcasting. After the expansion of its functions and activities, the Ad-
wvertising Bran¢h was declared an attached office of the Ministry of
Information and Broadcasting with effect from October 1, 1955. It
‘was also designated as Directorate of Advertising and Visual Publi-

«ity. (DAVP).
‘B. Functions and Responsibilities

1.3. Broadly speaking, the main functions of the Directorate are:
1. Planning, production and release of display advertisements
and issue of classified advertisements.

2. Planning, production and distribution of printed publicity
‘material, e.g., posters, folders, pamphlets, 'booklets, broad-
sheets, calendars, etc.

3. Production and display of outdoor publicity material, e.g.,
neon-signs, multi-colour metal tablets, painted hoardings,

cinema slides, etc.
4. Planning and organising of exhibitions.
5. Production and distribution of wall-newspapers in English,
Hindi and ten regional languages.
#. Regulating accreditation of  advertising  agencies in the
«  country,
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14. The DAVP handles both the display and the. classified adver
lisements and places advertisements in various newspapers and
periodicals on behalf of Ministries and departments of the Govern-
ment of India and their attached and subordinate offices and a num-
ber of autonomous bodies. Public Sector Undertakings utilise the
services of DAYP mostly for classified advertisements except
in some rare cases where the DAVP has been approached for orga-
nising some kind of sustained campaign. It also grants accreditation
to advertising agencies which handle the business among others of”

public undertakings, nationalised banks statutory bodies, Railways
and autonomous Corporations,

1.5. These functions are carried out through the following Wings:
of the Directorate:

(1) Campaigns and Research
(2) ‘Copy’ Wing

(3) Art Studio

(4) Printed Publicity

(5) Outdoor Publicity

(6) Distribution

(7) Advertising

(8) Exhibition

(9) Adminigtration

(10) Budget and Accounts.

The Directorate has also three Regional Distribution Centres, ane:-
each at Bombay, Calcutta and Madras and 37 Field Exhibition Offices
all over India, including five mobile vans and two Exhibition coaches..

C. Budget

1.6. DAVP’s budget is a composite one, being the sum total of the-
publicity grants approved by the client Departments and Ministries.
Estimates of expenditure, calculated on the basis of annual publicity
programmes drawn up by the Campaign Officer, are approved by the
Departments and the Ministries concerned. But the actual financial'
provision is made in the budget of DAVP which is included in the:
Demands for Grants of the Ministry of Information' and Broad-
casting,

1.7. The Department of Family Welfare provides directly finance
for publicity for the Family Welfare campaigns. A’ third source of
funds is the advance deposits made by autonomous bodies for meet-
g the expenditure on their advertising/publicity work..

"1.8. The budget and the expenditure on publicity are controlled:
by the Aconunts Branch of DAVP, comprising five Accounts Sestions;,
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each working under an Accounts Officer. The Chief Accounts:
Officer who is also Financial Adviser draws up the budget and
regulates the expenditure.

1.9. The budget estimates and the actual expenditure of DAVP>

during the last three years were as follows: .
(Rs. in lakhsy °*
Budget estimates Actual expenditure
Mead of Disbursement —— —— o o —
Plan Non-Plan  Family Plan  Non-Plan  Famiily
Welfare Welfare
! 2 3 4 5 6 7
1975-76
1. Adveertsing . 200  160°00 .. . 166 06 550
2. Radio Spots - . e 14° 00 . 19-98 5° 30
3. Printed Publeity 5°20 40° 00 . 0°%0 $2°29 3: 06
4. Distibution expenses 2-00 5+ 60 0°'47 2366 ..
_5- Exhibitions - . 5:00 13°00 . 14°98 3 42
6. Ou‘door Pudlicity - 3:00 13°00 2-83 8:62 7+ 06
7. Administration . 085 7569 .. o' 30 8o- 89 982
8. Material and Supplies .
TotaL . . 18- 05 $18-a9 28- 52 4°10 846° 48 <2:26
1976-77
1. Advertising . . 100 158-00 - . 26123 843
2. Radio Spots . . " 18- 00 2458 5'56
8. Printed Publicity . 4+ 00 40°00 . 234 64 93 g fe
4. Distribution expenses 1°8% 9'50 . 219 26- 25
5. Rxhibitions . . 1°98 16° 00 .. 816 17°52 5°28.
6. Outdoor Publicity . 5-68 15-00 .o 773 18-54 798
7. Administration . 25 Ga7p . 103 8549 7'15
8. Material and Supplics . .. . ..

ToraL . . 16°%  989'98 23°00 1648 49849 43°53




1 2 3 4 5 6 7
1977-78
€. Advertising . 211°00 .. .. 248+ 49
2 Radio Spots . ‘ 30°00. o .. 26+ 34
-3. Printed Publicity . 1°00 40700 0° 40 30-48
g. Distribuation expensss 304 14°25 .o 2+ 69 14-38
‘5. Exhibitions 2-67 17°00 C e 5° 44 15° 39
~6. Ouatdoor Publicity . 673 18- 00 6:48 17-88
7. Administration 5° 56 8495 322 8808

M. Material & Suppliea

Torat. 19° 00 40500 .. 18-53 441°04

1.10. The working of DAVP was examined earlier by Estimates
Committee in their 158th Report (1961-62) and 14th Action Taken
Report (1962-63). The Public Accounts Committee presented their
173rd Report (Fifth Lok Sabha) on'the subject in May, 1975 and the
Action Taken Repor{ thereon (50th Report) in December, 1977, The
functioning of this organisation has also been commented upon in
‘White Paper on Misuse of Masg Media during the Interna] Emer-
gency (August, 1977) and the First Interim Report of - Shah Com-
mission of Enquiry (March, 1978). The Committee have examined
various aspects of the working of DAVP and have made suggestions
to improve the functioning of thig organisation in subsequent Chap-
ters of this Report.



CHAPTER 11
ADVERTISING

A—General

2.1. As the Centralised publicity organisation of the Government
of India, Directorate of Advertising and Visual Publicity (DAVP)
places advertisements in various newspapers and periodicals on be-
half of the Ministries and Departments of Government of India (Ex-
cept Railways) = and their attached and subordinate offices and a
number of autonomous bodies. Prior to 1954, the Ministries concern-
ed used to place ‘classified’ advertisements direct with the news-
papers, and the ‘display’ advertisements were handled by the Ad-
vertising Consultant’s Branch of the Ministry of Informafion and
Broadcasting through advertising agencies. It was in August, 1954
that Government decided to centralise the issue of Government
classified advertisements as well as display advertisements in the
Advertising Consultant’s Branch of the Ministry of Information and
Broadcasting, which within one year, was redesignated as the Direc-
torate of Advertising and Visual Publicity. After the centralisation
of all advertisement work with the DAVP, this organisation start-
ed to function as an advertisement agency which also enttiled it to
a commission of 15 per cent on display advertisements. The issue of
advertisements to newspapers/periodicals at present governed by
the advertising policy announced in Lok Sabha in November, 1977 (as
given in Appendix I).

2.2. The umount gpent on advertisements during 1972-73 to 1976-
77 for Central Government advertisements by Directorate of Adver-
tising and Visual Publicity was as follows:—

1972-73 - - - - - - - - - 1,92,52,831

197374 = = = = = = = = = 1,52,73,04

1974°75 - . . . . 1,42,30,288

l975-.76 . . 2,20,68,807

1976-77 . . . . 2,35,86,622
B—Media List

2.3. "The DAVP maintains a list of newspaper/periodicals which
satisfy the various conditions laid down in the advertising policy

I ] "

5
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and are thus eligible for issue of government advertisements. The
total number of newspapers/reriodicals on the media list (1978)
finalised in accordance with the new advertising policy of Govern-

ment is 1236. The language-wise.and category-wise break-up
given in Appendix II

is

24. In a memorandum submitted to the Committee, by a news-
paper, it was suggested that thete should be a joint committee of
the representatives of Indian language Newspapers Association,
All India Newspapers Editors Conference. Indian and Eastern
Newspapers Society and DAVP so that merits of a publication and
the reasons why DAVP wanted to include it in or exclude
it from the'r media list could be thoroughly discussed. Another
view was that the decision whether the newspapers should or should
not be included in the approved list should be made by an inde-

pendent authority like the proposed Press Council or some kind of
Press Advisory Committee.

2.5. On the oiher hand, one of the associations of newspapers did
not favour the suggestion of having a committee of representatives
of press organisations to decide the question of inclusion of a news-
paper in or exclusion of a newspaper from the media list, ag that
mightt result in creating ill-wil] among the constituent members of

the organisations. In its view, the DAVP could have a departmenta?
committee for this purpose.

2.6. The Ministry informed the Committee that the norms for in-
clusion of a newspaper in the DAVP media lig. had been spelt out in
detail in the advertising policy (November, 1977) which was formu-
lated after taking into consideration the views of the representative
organisations of the newspapers like IENS and ILNA and those of
the advertising agencies like AAAI and ISA. It was, therefore, not.

necessary to consult other bodies for inclusion of Newspaper/
Periodicals in the Media List,

2.7. As regards the procedure for inclusion of a newspaper i.n
the media list, the representative of the Ministry stated during evi-
dence that at the end of a year DAVP as the papers which are on
their media list to apply with media particulars like circulation,
number of pages, etc, along with a certificate from a Chartered Ac-
countant or the ABC (Audit Bureau of Circulation) as the ca.'v.e may
be in support of their circulation. On receipt of these partncu%ars.
each case is examined for inclusion in the media list and decided
at the level of Deputy Director (Advertising) /Director, DAVP, The
newspapers concerned are thereafter informed whether their names
have been included in the media list or not. The newspapers which
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are not included in the media list are individually informed ef the
reasons for non-inclusion of their names in the list. They are also
told that their cases could be reconsidered if they come up to the
prescribed standard in a period of six months. .

2.8. In reply to an enquiry whether the media list was made
public, the representative of the Ministry stated during evidence:

“There is no problem in publishing the list. But the only thing
is that we keep on revising it. Sometimes, some news-
papers do not satisfy certain criteria. Publishing the list

might create more problems than it might solve.... But
there is no difficulty in publishing it. There is nothing
secret.”

2.9. The Committee note that for release of advertisements to
newspapers, the DAVP maintains a media list containing the names
of newspapers/periodicals which satisfy the various standards laid
down in the advertising policy of Government. Newspapers borne
on the media list are asked every year to apply afresh with neces-
sary media particulars along with a certificate from a Chartered Ac-
countant, or Audit Bureau of Circulation in support of their circula-
tion. Each case for inclusion in the media list is decided at the level
of the Deputy Director or the Director, DAVP. A newspaper which
is not included in the media list is informed of the reasons for non-
inclusion of its name in the list. The newspaper is also advised that
the case could be reconsidered if it comes up to the standard within
a period of six months. The Committee suggest that the qualifying
standards prescribed by DAVP for inclusion of names of newspapers
etc. in the media list should be widely publicised. This would help
the newspapers/periodicals to make self-assessment and remove
deficiencies before applying to DAVP for inclusion in the media list
and also to maintain the standards to continue to be in the list.

2.10. The Committee feel that it will be better if instead of leaving
the question of inclusion of a newspaper in, or its exclusion from,
the media list to be decided by an individual officer (Deputy Director
or Director), as at present, the system is institutionalised and a de-
partmental body consisting of Director of Advertising and Visual
Publicity, a representatives of Ministry of Information and Broad-
casting, Principal Information Officer and Registrar of Newspapers in
India constituted to draw the media list.

2.11. According to the Ministry, the media list is not published
at present, but there is nothing secret about it. The publication of
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the list, the Ministry feel, might create more problems than it might
solve. The Committee feel that it should suffice if the media list as
amended from time to time is kept in the: office of DAVP to be made
available to newspapers/periodicals for reference purpose.

C—LCriteria for inclusion in the Media List for reclease of Advertise-
ment

Prior to June, 1976.

149.12. The following norms were laid down before June 1976 for ap-
proval of newspapers for issue of Government advertisements:—

(ii) Effective circulation (normally papers having paid circula-
tion below 1000 are not used. However in case of Urdu,
Sindhi and specialist publications this circulation limit was
reduced to 500 copies.

(i) Regularity in publication (normally a period of six months
uninterrupted publication).

(iii) Class of readership.
(iv) Adherence to accepted standards of journalistic ethics.

(v) Other factors such as pulling power, production standard,
the languages and areas intended to be covered within the
available funds,

(vi) Advertisement rates which are considered suitable and
acceptable for Government publicity requirements.

2.13. Political affiliation of newspaper is not taken into account
In placing Government advertisements. Papers belonging to all
political parties and supporting different shades of political opinion
are used for Government advertisements. Advertisements are not
issued, however, to such newspapers and periodicals as indulge in
virulent propaganda inciting communal passions or preach violence,
or offend socially accepted conventions of public decency and morals,
thus undermining the basic national interests.”

Emergency Era.

2.14. During Emergency, the following new guidelines were issued
by the Government:—

“(i) The papers/periodicals must support national policies and
objectives.
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(ii) Papers/periodicals which have supported disaffection or
promoted violence or communal hatred or tensions will
not be given advertisements.

(iii) The papers/periodicals should observe accepted code of
journalistic ethics. '

(iv) Note should be taken of cases of papers/periodicals which
have been held guilty of contravention of any law relating-
to the contents of publications.

'v) Clear weightage will be given to small and medium papers/
periodicals.

(vi) Weightage will be given to language papers/periodicals:
where circulation is the same, the rates will not be lower
on ground of their being language papers/periodicals.

(vii) ‘Special weightage will be given to papers/periodicals being-
published from specially backward, border or remote-
areas,

(viii) Special consideration will be shown to paperslperiodicals
published for women, youth and children and for the-
weaker section.

While circulation will be an important factor, it can at the-
mort be only one of the criteria. The standing of a peper with
the public is much more important.

Due regard may normally be given to regularity of publications.”
April, 1977

2.15, These norms which were introduced during Emergency have:
bBeen set aside. The following policy nerms were introduced w.e.f.
16-4-1977: —

“(i) To secure the widest possible coverage within the funds
available,

(i) To cover readers from all walks of life particularly in the
case of national campaigns where the message is meant for-
all citizens of our country.

(iii) To reach only a certain section of society in the case of’
campaigns that appeal to a restricted class of readers.
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4iv) In selecting newspapers and periodicals for -different
campaigns, due regard is paid to:

(a) effective circulation (normally papers having a paid
i circulation below 1000 are not used);

(b) regularity, in publication (normally a period of six
months uninterrupted publication);

(c) class of readership;
(d) adherence to accepted standards of journalistic ethics;

(e) other factors such as pulling power, production standards,
the language and areas intended to be covered within
the available funds; and

(f) advertisement rates which are considered suitable and
acceptable for Government publicity requirements.

2.16. The Government advertisements are not essentially or
Pprimarily a measure of financial assistance to newspapers. Keeping
in view the publicity requirements and the availability of funds, a
balanced and equitable issuance of advertisements is aimed at so
-as to ensure that papers with big circulation or members of chains
or groups do not get the lion’s share of Government’s advertisements.

2.17. Political affiliation of a newspapers is not taken into account
in placing Government advertisements. Papers belonging to all
political parties and supporting different shades of political opinion
are nsed for Government advertisements. Advertisements are not
-to be issued, however, to such newspapers and periodicals as indulge
in virulent propaganda inciting communal passions or preach violence,
‘or offend socially accepted conventions of public decency and morals,
“thus undermining the basic national interest.

2.18. Weightage or consideration should be given to the follow-
«.jngs —

“a. Small and Medium newspapers and periodicals.

b. Language papers and periodicals (where circulation is the
same) with a view to ensuring that the rates will not be
lower on the ground of their being language papers/
periodicals.

<. Papers and periodicals published in especially backward
remote or border areas, '

e
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d. Papers/periodicals published for women, Youth and Chil-
dren and for the Weaker Section, not belongmg to chains

Or groups or papers.
e, Specxalised. Scxentiﬁc.'and technical journals.

f. Newspapers facing serious financial difficulties;

g Any other category of newspaper deserving consideration
on any special ground.”

New advertisement policy (November, 1977)

2.19. These norms were further revised in the New Advertise-
ment Policy announced in Parliament in November, 1977,

A copy of the new advertising policy is at Annexure I. The main

changes introduced in the new advertising policy in regard to the.

norms for issue of Government advertisements are:—

(i) only newspapers/periodicals with a minimum paid circula-
tionr of not less than 2000 with certain exceptiom (as
*.against 1000 earlier) are to be used.

(i1) The newspapers/penodlcals should have uninterrupted and
regular publication for a period of not less than one year
(as-against six months earlier).

 (ii) The production standards, laying down the number of

_pages and, priat area for newspapers/periodicals have been

¢ .. specified.” | e

(iv) It has been specifically provided that in selecting news-

paper for placing advertisements House magazines and
Souvenir shall be excluded.

(v) The category of papers for whom weightage or considera- -

tion hag been provided include inter alia “any other cate-
gory which Government may consider appropriate for
special and bora fide reasons.”

D—Regularity and Circulation
2.20. Newspapers/periodicals to be eligible for Government ad-

vertisements should satisfy the following conditlons of regularity of

publication and circulation:

“Newspapers/periodicals should have a minimum paid circula-
tion of not less than 2,000. Relaxation will be made in the

3366 L.S.--2.

-~
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case of the followmg il

(1) In the case of Urdu and Smdlu langunge and

specialised, scientific .and,_ techpical journgls, t.he _mini-
mum paid circulation of 1000 will qualify for Govern-
ment advertisements.

() In the case of Sanskrit papers and papers®published
especislly in the backward, border and remote areas or
in tribal languages or pmnanly for tribal readers the

minimum paid. circulation of 500 will qualify for Gov-
ernment advertisements,

The newspapers/periodicals shoyld hé‘irerunint;i'm'pte&' and regu..
lar pubhcatmn for a period of not less than one year

2.21. The advertlsmg policy. alap prowdes that “#ar big . .Qnd(
medium new;;papers/pmodxca],s the circulation will be accepted. on. -
the basis of a certificate from a professional and reputed body or
Ingtitution, ,In_the case of :small: pewspapers/periodicals..the. gircu-
lation figures should be.certified by a registered Chartered, . Account-
ant. The Circulation figures, if proved incorrect will render the
papers/periodicals ineligible for advertisements, besides any other
action Whlch Government mny deem appropnate ”

2.22. As regards the system adoptzd for. vu’tﬂcation of regu-
larity of publications and the circulation figures, it has been, ﬂpted
by the Ministry that all the pubﬁca,uom except daﬁy newspapers
are required to be sent to DAVP by the publishers whﬂh furnishing
media particulars every year. The regularity of ptxbilmﬁon is
checked by physical verification. In the case of dailies a certificate
from Chartered Accountants/Audit Bureau of Circulation (ABC),
serves the purpose.

2.23. As regards the circulatxon figures, the advertxaang policy
provides that for b:g and medium newspapers/periodicals the
circulation would be accepted on the basis of a certificate from a
professional and reputed body or institution. In the case of small
papers/periodicals the circulation figures may be certified by a
Chartered Accountant. There. are in,.all 1238 newspapers/periodi-
cals on the media list of DAVP (1978) of which 115 are big, 190
medium and 931 small newspapers. It is seen that in the case of 5
big and 68 medium newspapers who are stated -not tq be members
of the ABC, the Chartered Accountants’ certificates of circulation
have been accepted for the time being.

2.24. The Fact Finding Committee on Newspapers Economics
(1975), pointed out that complaints had been received that circu-
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lation figures of newspapers were often inflated by publishers to
attract advertisements and also to get extra newsprint for megiti-
mate profit. Even in regard to certificates issued by the ABC the
Fact Finding Committee stated as follows: .

“The ABC’s method of certifying c1rcu1ahon is = dependent
very latgely on what the papers themselves provide, It
is stated that there are surprise checks, but it is not
clear to what extent the surprise element is maintained.
Besxdes once such a surprise check has been made, a
newspaper can be practically certain that there will not
be another surprise check in the next two or three years.”

2.25. The Audit Bureau of Circulation however, submitted before
the Estimates Committee that “the Fact Finding Committee’s com-
ments were found to have been made without adequate and proper
appreciation of the Bureau’s working in general and a gystem of
surprise checks in particular. The system of surprise check has
been in operation for 15 years now and not on a single occasion has
either a newspaper publisher informed of it in advance nor has he
anticipated it by the mere fact of its frequency. According to the
Bureau’s policy of surprise check, each ‘publication is visited at
least once in every five years and more often when considered
necessary. There is no rigid and unalterable ﬁ‘eqUency prescribed
for surprise checks, Publications are selected at random. The list
compiled for this purpose is normally examined and approved by a
single non-publisher (advertiser or advertising agency) office bear-
er of the Council (Bureau’s Council of Management) and no pub-
lisher member can have access to it. The secrecy and the elements
of surprise are scrupulously maintained. The procedure for surprise
checks includes visit to the publisher’s Press during printing runs
for verification of printing capacity and actual distribution of copies.
In addition, entire system of record keeping and the publisher’s
compliance with the Bureau’s rules and procedures are also checked.”

2.26. The Committee were informed by the representative of
ABC during evidence that ‘the affairs of the ABC are guided and
controlled by a Board of Directors who are honorary and this Board,
is called the Cotincil of Management, consists of 8 members from
amongst the newspapér publishers and 4 each from amongst the
advertisers and Advertising Agency members’. It is also
noted that many public sector undertakings like Hindustan
Machine Tools Ltd., Indian Airlines, Life Insurance Corporation,
Indian Telephone Industnes Ltd. etc. are members of the ABC. But
none of them is on the Council 6f Management of the ABC. Asked
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about the reasons for it, the representative of the ABC stated during
evidence:

“The Bureau is a public limited company and its directors
are tlected according to the provisions of the Companies
Act. No representative from the public sector companies
has so far sought election to the Council.”

2.27. As regards the correctness of the circulation figures ob-
tained through institutiong like ABC or as certified by the Chartered
Accountants, the Ministry have stated that DAVP “have no machinery
to check the correctness of circulation certified by Chartered Accoun-
tants, or the ABC. The new advertising policy, however, provides
for penalties for giving wrong circulation figures, Also in cases,
when RNI conducts enquiries and declares the circulation unestab-
lished, the paper is removed from the DAVP media list.”

2.28. The Press and Registration of Books Act, 1867 envisages,
among other things the following functions of the Registrar of
Newspapers for India:

(i) Keeping a watch on the regularity of publications,

(ii) Obtaining from publishers annually data on circulation,
ownership and other matters.

The Act empowers any Officer duly authorised by the Press
Registrar to have access to the premises and to any relevant records
or documents relating to the newspaper for purposes of obtaining
any information required to be furnished under the said Act.

2.29. According to the Ministry RNI is also asked to give its as-
sessment of circulation, the purpose being to cross check the cir-
culation figures. Apart from the cases referred to RNI for verifi-
cation, the RNT also assesses the circulation of various newpapers
from time to time on his own.

2.30. The Registrar of Newspapers of India, however, stated
during evidence before the Committee that his organisation did
not have adequate machinery to check the regularity of publica-
tions and to verify the circulation figures. As regards checking of
regularity of publications he stated as under:

“It is obligatory for every newspaper which is registered to
send a copy of its publications. It should be sent to. the
Press Registrar’s office if it is a paper in English, Hindi,
Urdu, Sindhi or bilingual. Other papers are supposed to
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come to the PIB office which is also a part of the Mini-
stry of Information and Broadcasting. I am told that
there are nine PIB offices which have been entrusted
with the responsibility of receiving copies of such pub-
lications and it is they who send us a regularity certificate.
But then, again their complaint is that théy do not have
even separate staff for that and so even the certificate is
not coming on a very regular basis. In our office, we get
daily English, Hindi, Urdu papers about 3000 in all, and
these include dailies and other newpapers/periodicals.
There may be some newspapers which may not be send-
ing us their copies. We take up with them; they start
sending and may stop again. I am not authorised to take
any drastic action, Prosecution needs enormous staff.”

231. In regard to ver:.fication of circulation figures the Com-
mittee were informed that out of 14531 newspapers,/periodicals, on
the records of RNI at the end of the year 1977, the number of news-
papers taken up for check during the last three years (1975 to
1977) was as follows:

1975 799
1976 888
1977 483

2.32. The low figure of newspapers taken up for checking in
1977 was stated to be due to the fact that out of five posts of Cir-
culation Officers and one post of Senior Circulation Officer, there
were only two Circulation Officers and the rest of the posts were
lying vacant for the major portion of the year.

2.33. The Registrar of Newspapers for India also stated in evi-
dence before the Committee “the Calcutta post has been lying vacant
since February, 1977. We normally get people on deputation from
Defence Accounts, Railway Accounts, It is problem to get suitable
persons... There will be two vacancieg in the next three months,
one in Delhi and another in Bombay and we have requested the
Auditor General to send us nominees. I do not know how long it
will take. 1 think we must have our own permanent staff, not
deputationists. We should have direct recruitment with specific
qualification with accounts background etc. There shbuld be some
channel of promotion.”
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2.34. The number of cases in which the figures certified by the
Chartered Accountants or the ABC were found to be higher than
the circulation . assessed by the RNT were stated to be as follows:—

P eaaty — — —

Numbcr of cases io . Numbc: of cases in  which

. which the circulation the circulation certificd
Year : - ¢ertified by the ABC/ by the Chartered Accountant’
- Ghartered Accountant way  declared as  ‘Un-
found highcr - cslahlu\hed !
197% . 120 2
1978 . 106 ' i 30 "
1077, 25 14

2.35. The Ministry have also stated that out of newspapers whose
circulation has been checked by RNI during the last three years 73
were members of ABC and out of these in 3 cages the circulation as
certified by RNI was lower tham cu-culation found hy ABC.

2.36. The Committee were informed that a copy of the assessment
report in relation to each newspaper whose circulation was checked
by RNI circulation team was sent to the DAVP for necessary action.

2.37. The representative of tne Ministry admitted during evidence
that the office of the Registrar of Newspapers for India was not
adequately equipped to perform its task to the utmost satisfaction
in view of a very high number of newspapers published in the

cmmtl'y

* 2.38. On the Committee enquiring whéther the RNI should not
‘concentrate on checking circulation figures of those newspapers
which were included in the media list of the DAVP, the represen-
tative. of the Ministry stated:—

“] think that should be the approach because after all we
have to see what is the objective. We will try and devise
gsome kind of a system.”
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2.30. The Committee note tlut one of the conditions laid down in
the tew advertising policy is'that'thé newspapers/peripdicals 1o be
Highhlé for Goverameérit’s advertisements shoulf  “have s’ rinimum
“paid éirchldtion of not'Tess’ thun' 2000, with a few oxceptions, and ‘it

“$hould have uninterrupted ‘and tegular publication for a period of
"not less than dne year—The regularity of publication’ of newspapers/
"'journals ‘other than daily newspapers is checked by phyqlc:ﬂ verifica-
““tion by DAVP; but in the case of daily newspapers DAVP has no
. machmery of its own to venfy the regularity of publication and it
) depends, for this purpose, on the certificates of Chartered Accoun-
tants/Audit Bureau of Circulation (ABC) The Committee notice
that the Regxstrar of Newspapere for India who has a statutory ‘duty
in this regard also does not have an adequate machmery or arrange-
.' ment to check the regularity of publication of newspapers étc. Press
“Information Bureau who fis under mutual arrangement responsible
“to furnish certificates ‘of regularity of publication of newspapers in
languages other than English, Hindi, Urdu, Sindbi does not furnish
such certificates to the Press Registrar regularly.
\

The Committee would like that a regular qystem of checking the
l‘eglfl&rlly of publication of newspapers etc., “should ‘be - Wolvul
and the responslbﬂity for checking the regularity of piblicatibn- “of
daily newspapers may  be categorically placed on RNI ‘and PIB
and their areas of responsibility clearly and precisely ‘defliied

"and arrangeéments made 'to ensure that each agerty discharges its
responsibility promptly and fitriiishes the nécessary certificates ‘to
' the DAVP/ RNI at reg'uhr intervals

2.40. The Committee also note that DAVP does not have any
‘machinery to check the '¢orrectness of circulation figures certified
by Chartered Accountants or the Audit Bureau of Circulation; Under
the advertising policy, for big and ‘medium newspapers/periodieals,
the' circulation is acceptable on the basis of certificates from a pro-
- fesgiondl and reputed body or iistitution and in -the case of small
“newspapers/periodicals the circulation figures are requwired :‘te be
‘certified by registered Chartered Accountants. According to" the
‘Pact Finding Committee on Newspaper Economics (1975) the circu-
lation figures of newspapers were often found imflated by the puab-
lishers of the newspapers to attract advertisements. The Registrar
of Newspapers for India also assesses the circulation of varions news-
papers from time to time on'kis -own or on reflerences received from
the DAVP for the purposes of cross check. But even the RNI, accord-

: ing to his own admission, does not have adeqtute mnchmery to verify
the circulation figures. It is sben th.tud of 14531 newspapers/



18

periodicals on the records of RNI at the end of year 1877, RNI verified
the circulation 'figures of only 799 papers in 1975, 888 papers in 1976
and 483 papers in 1977. The RNI discovered that in the dase of 120
newspapers, etc. in 1975, 106 in 1976 and 25 in 1977 the circulation
figures certified by the Audit Bureau of Circulation or Chartered
Accountants were [found to be higher. In view of this the Committee
feel that the DAVP should not depend merely on the certificates of
Audit Bureau of Circulation or Chartered Accountants. As there are
only 1236 newspapers/periodicals on the approved media list of DAVP
(1978) and the RNI appears to have machinery to verify circulation
figures of 800 to 900 newspapers/periodicals every year, the Commit-
tee see no difficulty in RNI being charged with the responsibility of
verifying the circulation figures of all or most of the newspapers etc.,
on the media list of the DAVP every year on priority basis. The
Committee suggest that a separate cell may be created in RNI under
a sufficiently senior officer with audit background for conducting the
verification of circulation figures of newspapers and periodicals.

241, The Committee are concerned to note that in a good number
of cases the circulation figures certified by the Audit Bureau of
Circulation and the Chartered Accountants were not found correct.
They would suggest that all such cases should be pointedly brought
to the notice of the Executive Body of Audit Bureau of Circulation
and the Institute of Chartered Accountants and they should be asked
to take suitable action in the matter.

2.42. The Committee find that contrary to guidelines laid down
in the advertising policy that for big and medium newspapers/perio-
dicals the circulation should be acceptable on the basis of certi-
ficates from a professional and reputed body or institution, the DAVP
has, in the case of 5 big and 68 medium newspapers, accepted the
certificates of circulation issued by Chartered Accountants and has
not insisted on production of certificates from a professional body like
Audit Bureau of Circulation. This is not proper. The Committee
would like that in the case of such bhig and medium newspapers as
are unable to produce certificates from a professional body like ABC,
DAVP should have a cross-check made through RNI on a priority
basis before accepting the circulation figures of such newspapers.

E—Advertisements on Political Considerations

2.43. The new advertising policy of the Government (November,
1977) provides, inter alia, that “the primary objectve of Government
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advertising is to secure the widest possible publicity coverage. Politi-
cal affiliations will not be taken into account in placing Government
advertisements.

***+A balanced and equitable placing of advertisements, is aimed
at Government advertisements are not intended to'be a measure of
financial assistance”.

2.44. The advertising policy in force prior the June, 1876 also pro-
vided that:—

“Like all press advertisements, Government advertisements
are also meant to reach a particular class of people and
fulfil certain basic objectives. Each of the Government
campaigns has a specific purpose to perform. The Gov-
ernment advertisements are therefore not essentially or
primarily a measure of financial assistance to newspapers.

Political affiliation 'of a newspaper is not taken into account in
placing Government advertisements. Papers belonging to
all political parties and supporting different shades of
political opinion are used for Government advertisements.”

2.45. One of the new guidelines issued during the Emergency
however, provided that “the papers/periodicals must support national
policies and objectives.”

2.46. According to the White Paper on Misuse of Mass media
during the Internal Emergency “after July, 1975, newspapers and
periodicals were screened and classified as hostile or friendly and
advertising became a matter of political patronage. This patronage
was exercised by the Ministry as shown by a note recorded by the
then DAVP late Shri N. Sethi on December 2, 1975. The relevant
portions read as follows:—

“Government’s policy hitherto, which had been reiterated time
and again in Parliament by successive Ministers, was that
‘political affiliation’ is not taken into account in placing
Government advertisements.”

“DAVP has so far been excluding newspapers from the media
lists on instructions from MIB or the Ministry. These
instructions are mostly received orally. DAVP has not
taken any action on its own to exclude newspapers from
the media’ list.”
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It further says that there were certain papers which were unduly
favoured: On June 1, 1976 the DAVP recorded that:"

“MIB has desired that rate increase demanded by the National

Herald should be agreed to as it was reasonable. He

. algo desired that advertisement release should ‘be stepped
. -up to’Navjivan, Lucknow and Quami Aw1z, Lucknow.”

2.47. The White Paper has further pointed out that “a large num-
ber of papers were suppprted by advertisements in order to promote
the “positive publicity campaign”. PIB instructed the DAVP ‘that
newspapers should be used whose names would be recommended
by ‘the various offices even if they were not on the approved list. A
‘Hindi paper called Durandesh which was said to be Progressive was
given UPSC advertisements at hlgher than normal rates from 1975-76
onwards

2.48. Instructions were given to DAVP by the Ministry to step
up advertisements from March 1977 to the following newspapers:

Aljemiat, Urdu daily.

Sm;eia, Urdu daily.
Dastani-watan, Urdu daily, and
_ Paigam, Urdu daily,

2.49. The Committee note that advertisements were with held
from a large number of newspapers/periodicals on political consi-
deratlon during 1974-75, 19'75-76 and 1976-77.

The White Paper has also pointed out that “in September, 1976,
a decision was taken in the Ministry which meant to influence the
private advertising firms into toeing Government line. Tt was décid-
ed that the possibility of the approved advertising agencies agresing
to stop advertisements to newspapers/journals’ délisted by DAVP
-should be ‘tactfully’ explored by the DAVP. In furtherance of this,
the then Minister also took a meeting of private advertising agencies
in January, 1977, at which meeting the representatives.of the adver-
tising agencies are stated to have agreed to abide by the Government'’s
decision.”

2.50. Summing up his findings on the question of patronage to
‘newspapers, the Commission of Enquiry headed by Justice J. C. Shah
obgerved in itg first interim report that “Contrary to ‘the policy
enunciated by the Government on the floor of Parliament, political
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considerations were taken into account while releasmg advertise-
trents. " The Government during ‘this penod utihzeéi its advertismg
policy as a source of financial assistance or demal of financial assis-
tance to newspapers et¢. in complete variance with the policy whtch
it had enunciated on the floor of the Parliament. NeWspapers and
joutnals Which were critical of the Govern;nent licies were demed
advertisements whereas othérs. .. whith ‘Wwete régarded as being sup-
Yporters of Government polimes were given advertxsement bevond'
thei'r Ieg»timdte due "

The Commission further observed that “the hberal grant of ad-
vertisements to the so-called friendly penddncb]s raised the total
expenditure of DAVP advertisements on ' newspapers from
Rs. 1,42,30,238 in 197475 to Rs. 2,20,68,897 in 1975-76 and to Rs. 2,79,
45,842 in 1976-77. During the same periud 89 newspapers and perio-
‘dicals were denied advertlsements most‘!y on ponfica'l grounds for
vatying lengths of time.”

Advertisements in Souveniry

. 2.51. According to White Paper on Misuse of Mesg Media during
the Internal Emergency, “Souvenirs, particularly those of the ruling
party were subscribed to at exorbitant rates by the DAVP. .. . .. As a
result, the expenditure on souvenirs went up from Rs. 1.94 lakhs in
1974-75 to Rs. 5.48 lakhs in 1975-76 and Rs. 5.60 lakhs in 1976-77." It
is however, noticed that the new advertising policy of the Govern-
ment (November, 1977) provides that ‘House magazines and souvenirs
shall be excluded’ for placing the Government advertisements.

2.52. The Committee note that the new advertising policy (Novem-
‘ber, 77) provides that political affilintions of newspapers/periodi-
cals will not be taken into account in piacing Government sdvertise<
ments and Governmetit advertisements will not be intended to be a
measure of financial assistance. They find that the advertising policy
in force prior to April, 1977, also contained similar provisions. But
in spite of that, during the Emergency, as pointed out by the Shah
Commission, “contrary to the policy enunciated by Government on
the floor of the Parlinment political considerations were taken into
account while releasing advertisements” and that “the Government
during this period utilized its advertising policy as a source of finan-
cial assistance or denial of financial agsistance to newspapers etc.”

253, The Commiittee cannot over emphasize the fact that, the
primary ‘objective of Government advertising should be to secure
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the widest possible publicity coverage and the Government advertise-
ments should not be released or denied on political or financial con-
siderations. What is vital is that these norms should be scrupulous-
ly followed in letter and spirit in actual practice and newspapers etc.,
should be selected for release of Government advertisements only
on merits and not for political patronage. In order to guard against
* any covert or overt atempi to deviate from these wholesome norms
in future, the Committee would like, that if any newspaper/periodical
is ever removed from the approved media list of DAVP on any
ground, its name together with reasons for removing it from the list
should be published in the Annual Report of the Ministry for the
information of Parliament.

2.54. The Committee note that during the Emergency, newspapers
were excluded from the media lists on ‘“‘oral” instructions from the
Minister of Information and Broadcasting or the Ministry, This
should never happen. Having set up a professional body like DAVP
and having laid down a comprehensive advertising policy for the
guidance of the DAVP, the committee see no justification why the
Ministry should pressurise the DAVP, and that too covertly, into
favouring or punishing individual newspapers. The Committee
strongly recommend that the Ministry should not issue ‘oral’ instruc-
tions to the DAVP in regard to matters falling within the latter’s
jurisdiction and DAVP should not act on such ‘oral’ instructions, if
ever issued, unless these are confirmed in writing.

2.55. The Committee note that during the Emergency the DAVP
released advertisements to souvenirs at exorbitant rates as a result
of which expenditure on souvenirs went up from Rs. 1.94 lakhs in
1974-75 to Rs. 5.48 lakhs in 1975-76 and Rs. 5.60 lakhg in 1976-77. The
new advertising policy, however, provides that ‘House magazines and
souvenirs shall be excluded’ for | placing Government advertise-
ments. This is q step in the right direction and the committee hope
that the DAVT will follow this guideline in letter and spirit while
releasing advertisements.

F—Advertisements to Newspapers/perodicals which incite communal
passions etc.

2.56. Another norm laid down in the present advertising policy is
that ‘advertisements will not be issued to newspapers and periodi-
cals which incite communal passions or preach violence or offend
socially accepted conventions of public decency and morals.’



2.57. This provision is similar to the following provision in the
previoug advertising policy: ‘

“Advertisements are not issued, to such newspapers and perio-
dicals as indulge in virulent propaganda inciting com-~
munal passions or preach violence, or offend socially
accepted conventions of public decency and morals, thus

= undermining the basic national interests.”

2.58. The Committee were informed that the use of following 12
papers was barred for Government advertisement prior to Emer-
gency on ground of scurrilous or obscene or communal writings:
Mother India, English Monthly, Bombay.

Kathal, Tamil Monthly, Madras.

Marathwada Times, Eng.[Marathi Weekly, Aurangabad.

. Lokalok, Hindi Monthly, Delhi.

Mujahid, Gujarati, F.N. Surat,

Sobat, Marathi Weekly, Poona,

Marmik, ‘Marathi Weekly, Bombay.

. Shoor Shipai, Marathi Weekly, Bombay. -

Masurashram Partrika, English Monthly, Bombay.
10. Hayat-e-Millat, Urdu Daily, Bombay.
11. Confidential Adviser, English Monthly, New Dalhi.
12. Thaniniram, Malayalam Daily, Trivandrum.

2.50. According to the Ministry, the advertisements to the afore-
said 12 papers were suspended on the basis of assessment of their
contents made by Government. It was found at that time that these
newspapers were habitually indulging in scurrilous or obscene writ-
ings or were preaching communal views. The assessment used.to
be made by a scrutiny committee consisting of Principal Information

Officer, DAVP and Joint Secretary concerned in the Ministry of In-
formation and Broadcasting.

-
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2.60. It has also been stated that in the case of the following 12
papers their applicationg for Government advertisements were re-
jected during the Emergency under this clause on political  con-
siderations: '

1. Navachetha Sandesh, Hindi Weekly, Patna.
2. Uttarayam, Hindi Weekly, Haldwani.

3. Bihar Dak, Hindi Weekly, Patna.

4. Kalpant, Hindi Fortnightly, Delhi,
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5. Bhabhak, Hindi Fortnightly, Ajmer,
8. Samastipur Semachar, Hindi Fortnightly, Samastipur.
7" Kodiigh, .Tamil Monthly, Nagarcoil.
8. Pa.da.\pu Tamil Month.ly,! Madras.
9. Pratlpakash Hmdl Weeklly, New Delhi.
10. Deenbandhu, Marathi Weekly, Poona.
11. Sangoli, Tamil Fortnightly, Salem.
12. Assisiar Thuraivan, Tami] Fortnightly, Madras’

2.61. Further the use of the followmg 8 papers was dmoonfr.inued
under instructions of Ministry for their alieged obscene writing on
2nd August, 1976:

1. Jai Desh, Varanasi. , ;

Alai Quai, Tamil Dany, Madras.

Sakal, Marathi Daily, Bombay/Poona _

Geetha, Malayalam Daxiy, Cochin.

Malai Nadu, Malayalam Weekly, Qtullon

. Kerala Kanstayam Malayalam F.N, Kaina;x/Gurby
Shakthi, Kannada Daily, Coorg. ‘ '

Street, Malayalam Monthly, Trivandrum.*

PNG.‘J‘!‘“.‘*’N

2.62. The Ministry have stated that Government had taken this
decigion during the Fknergency on the ostensible gro of thex: in-
dulglng in obscene writings. After thg Emergéncy, when the Gov-

ernment decided to revert to status-quo-ante it was found that tﬁé‘&
eight papers had actually been singled out for political redsons; A
vertisements were resumed to them excepting ‘Street’ a Malsyafam
monthly which had ceased publication.

2.63. As regards the remaining 24 papers, the Cotimittee were
informed thai following the lifting of the Emergency, DAVP called

for media particulars from all the 24 papers. Ot this, the following
supplied their particulars:

(1) Deenabandhu, Marathi Weekly, Poona.
(2) Kalpant, Hindi Fortnightly, Delhi.
(3) Samastipur Samachar, Hindi Fortnightly, Samastipur.

"Saﬁpended for extra Terntona] loyalt:es

— ———
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2.64. On éxarmnation of the’ pa.mculars reg@rdmg circulation,
regularity of publlcailon and standa.rds of production, it was found’
that these papers did not fulfil the minimum requirements under-
the advertising policy. They could not, therefore, be included in the
DAVP’s media list. Recently, the pamculars had been received
from Sobat, Marathi Weekly, Pune, and on examination it had been
found that the particulars were in cqn.fomuty with the requirements

of the pohcy It was proposed to be included in the DAVP's list.
The remaining papers had not supplied their particulars.

2.65. As regards the machinery set up by DAVP to keep .a watch
on neWspapers/penodxcals inciting communal passions. or preaching
violence or offending socially accepted conventiong etc. the Ministry
stated that “before and during the Emergency the practice in DAVP
was to make a reference to the Siate Governmerti concerned when-
ever a newspaper applied for advertisements. When a report was
received from the State Government about the contents, a fugther,
reference was made ‘to the PIB if anything obJectmnable was found
in the State Government's report concerning the paper. If the PIB.
report also confirmed that the writings were objectionable from the
point of view of incitement of communal passions or wriing of
obscene or of scurrilous nature then DAVP brought the matter to
the notice of the Government along with their own comments, In
some cases the State Governments or the PIB on their own. also
made a reference to DAVP. The Ministry added that under the,
new advertlsmg pohcy newspaperq which apply for enlistment are
requxred to send copies of their issues for a whole year. These are
scrutinised to the extent possible. But in the pas: nine months since
the new policy was laid down no case of newspaper. that could be
barred on the ground of incitement of communal passions or preach-
ing violence or offending socially acceptable conventions of public
decency or moral has come to the ndtice. It cannot, however, be
ruled out that some newspapers may indulge in communal passion:
or offend socially acceptable conventions, public decency and moral.
The machinery at DAVP's disposal for a continuous monitoring of
newsapapers from this point of view is practically nil. Some proce-
dure hag to be laid down under which DAVP would get information
from PIB about the activities of newspapers which may be indulg-
ing in objec’tlonable puhhcatxons of a commiinal or obscene nature.
The question is stated to be under examination and a procedure is
proposed to be laid down in due course.

2.66. The new advertising policy lays down inter alia that adver-
tisements will not Be issmed to newspapers and periodicals which
incite communal passions or preach violence or offend socially acocepted
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conventions of public decency and morals. A similar provision was
made in the advertising policy in force during the Emergency. The
Committee note that during the Emergency on the ground of “alleged
obscene writing’ the use of eight newspapers for Government ad-
vertisements had been discontinued with effect from 2nd August, 1976
" under instructions from the Ministry. After the Emergency, it was
found that these eight newspapers had been singled out “for politi-
cal reasons” and advertisements were thereafter resumed to them

(excepting to one Malayalam monthly which had ceased publication
then),

There are, however, no clear cut parameters laid down to evaluate
the newspapers|periodicals from this angle. Besides, the machinery
at DAVP’s disposal for a continuous monitoring of the newspapers
from this point of view is admittedly mil’. In order to avoid the
possibility of misuse of this provision, the Committee suggest thag
the guidelines as to what constitutes objectionable matter of com-
munal or obscene nature should be spelt out precisely in easily intel-
ligible language not only for the benefit of the newspapers but also
for the guidance of the official machinery which may he called upen
1o pronounce its opinion on such matters.

2.87. The PIB should be made responsible for furnishing informa-
tion to DAVP about such newspapers etc. as are, prima facie, found
to be indulging in objectionable writings of communal or obscene
nature. On receipts of such information from PIB or State Govern-
ments or through its own sources, DAVP should place it before the
Departmental body consisting of representatives of DAVP, RNI, PIB
and Ministry, as recommended in para 210 for their considered
opinion and take action in the light thereof.

2.68. The Committee also recommend that the paper which is
denied advertisements on this ground should have the right of appeal
to an independent body to be designated by the Government.

G—Weightage to Newspapers/periodicals

2.69. The Advertising Policy lays down that small, medium and
big newspapers/periodicals shall be categorised as under:—

(i) Small—upto 15,000 of circulation;
(i) Medium —Between 15,000 and 50,000 of circulation;
(iii) Big—Above 50,000 of circulation.
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2:70. Tt also provides that a balance and equitable placing of ad-
vertisements is aimed at Government advertisements are not intend-
ed to be a measure of financial assistance. In pursuance of broader

social objectives of Government, however, weightage.or consideration
will be given to:—

(a) Smal] and medium newspapers and periodicals.

(b) Language newspapers and periodicals.
(c) Specialised scientific and technical journals,

(d) Papers and periodicals being published especially in
backward remote or border areas,

(e) ‘Any other category which Government may, consider ap-
propriate for special and bonafide reasons :

2.71. The ‘broader social objectives’ proposed to be achieved by
giving weightage to the small, medium and language newspapers
were stated $o be ‘to encourage the growth of ' healthy jourmalism
whieh seeks to enlighten the people in all walks of life and the
backward and remete areas.’ ' ' B

2.73. As regards the reasons for giving weightage to smaﬂ, medium
and lenguage newspapers, the Mmistry have stated that “besides the
mutionally accepted objeetive of helping the smeall entrepreneurs, it
ks to be mobed theit small, medtum and Indian lengwage papers are
useful media im conrveying the message (e.g. family welfare) to:the
intended audience.” ‘

2.73. As regards the nature of weightage given to these papers,
the Ministry have stated that a built-in-weightage in the rate struc-
ture has been provided for small and medium newspapers/periodi-
cals and language newspapers periodicals, As regards specialised
scientific and technical journal and papers and periadicals published
especially in backward remote and border areas, they are shown
consideration in the form of relaxation of norms for inclusion in the
media Hist. Consideration is also shown in release of advertisements
‘to, all these categories keeping in view the publicity requirements.

3366 LS—3.
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Weightage to Small and Medium Newspapers
2.74. The following statement shows the expenditure .incurred

by DAVP on Advertisements in Small, Medium and Big News-
paper's/Periodfcals during the years 1972-73 to 1976-77.

Small ' Medium Big

E);;mdi- %,age to —l;lxpen- 9,age F;;;;;—“ T}(_a;' -

Year ture the diture of the diture to the

total total total
expenditure expenditure cxpenditure

Rs. Rs. Rs.

1972-73 . 52,190,903 27°11 44,905,003 23:35 95.38,025 4954
1973-74 . 37.26,479 24°40 40,00,9f0 26-19  75,46,4t3 49° 41
197475 . . 36,413,810 25°59 37,78,615 2656 68,00.6c4 478
1975-76 . 170,96,877 32°16 63,24.676 28:66 86.47.044 ren18
1976-77 . . 87,16,611 36-96 87.21,0%1 24:26 a1.48.cfo 8-98

2.75. The Fact Finding Committee on Newspapers Economics
(1975) observed in their report that “if Government advertisement
are placed in a small paper simply because it is small or if a system
of rotation is used in regard to papers, the Government does not
get full value for their outlay it makes on advertisement. If the
distribution of Government advertisements is used as an instrument
of offering aid to small papers, the quantum of aid for any paper
is small and the real purpose of advertisements is lost.” The Fact
Finding Committee felt that “The policy of Government regarding
allocation of, and payment for, official advertisements should be re-
examined and that Government aid to newspapers should be more
direct than the indirect subsidy through ineffective advertisement
outlay.”

2.76. In several memoranda reeeived by the Committee. different
views were expressed in regard to weightage to small and medium.
newspapers. In a memorandum receiveq from one of the language
newspapers it was stated that “language newspapers of small and
medium circulation categories should be given preference in allocat-
ing space. They reach the masses of the people and their per copv
readership is generally larger than the highbrow readership of
English papers”.
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2.77. An association of language newspapers also stated that:—

“The Association is of the view that weightage be given. In
the year 1975-76 the share of small newspapers in display
advertisements was 39.60 per cent while they accounted
46.1 per cent of the total circulation. The share of
medium newspapers in display advertisement was 24.17
per cent while they accounted 19.1 per cent of the total
circulation. The share of big newspapers in display ad-
veriisement was 36.23 per cent while they accounted 34.8
per cent of the tota] circulation. It is evident from this
that due weightage has not been given to small and
medium newspapers. The Association feels that DAVP
should rectify the percentages of expenditure on display
advertisements.”

2.78. In several other memoranda received by the Committee, i*
has been pointed out that the policy of giving weightage to small
and medium newspapers in the release of advertisement is not correct.

In one of the memoranda # had been stated—

“In one area—advertising—what has been called broader
social objectives of Government have been forcibly
married to what is very strictly a commercial operation.
This is an incompatible alliance and I feel tha! a sub-
stantial proportion of Government fundg for advertising
is going to waste,”

2.79. Another memorandum from one of the advertising agencies
association stated that—

“The noiion that small papers should be or can be susiained
by doles of advertising money is also not shared by most

agency people,

Small papers have a very definite role to play, and we believe
they should be given encouragement of lasting value—by
means of loans for technica] inputs, consultancy service
on better management and improvement of editorial skills
and so on.” ' -

2.80. In his evidence before the Commi.tee, one of the journalists
stated— .

“I believe that any assistance or any social objective if it is to
be achieved, should be done more directly and more open-
ly rather than through advertising. It sheuld be through
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other means, either direct subsidy or better facilities for
financing themselves and things like that. I do not mean
to-say that the small newspapers should not get.advertise-
ment. There are a number of rura] newspapers which do
not get any advert:semen't through DAVP inspite of pro-
testations. But advertisement should not be used as a
sort of subsidy direct or indirect.”

2.81. The witness was also of the view that the figures furnished
by Government in regard to advertisements given to small, medium
and language newspapers did not give the real pieture. In the name
of encouraging small newspaper a lot of meney had been pumped
into small newspapers but not to all small newspapers. Most often
some newspaperg which were published by people who had political
influence got advertisements,

- 2.82. In a memorandum to the Committes, a premier Society of
Newspnper which claims to represent ‘all newspaper»—hrge, medium
and small’, stated:

“It is the considered view of the Society that advertising policy
is not an appropriate vehicle to channel assistence to small
and medium newspapers. To categorise newspapers into
small, medium and large for the purpose of DAVP, the
government is clearly wanting the role of supporting or
mot- sipgiorting certain sections of the Press. Needless to
say, that this is contrary to both the letter and spirit of
objectivity and the concept of the Freedom of the Press

- which is enshrined in our constitution. No small news-
paper worth the name would like to remain small inde-
finitely, but the whole thrust of government policy today,
including the policy pursued in respect of advertisements,
gives a small publieation a reason to remain small inde-
finitely. The same is true, mutatis mutandis, of speeialis-

. ed professional journals. Once the policy suggested above
is implemented, this question will not arise as aflvertising
will be treated purely on a professionsl basis. Those re-
leasing advertisements will be more comscious of the value
they received for their money. This would not result in
small and medium newspapers being unfairly deprived of
advertising. With the economic policy of the new govern-
ment emphasising rural and small-scale enterprise, there
will be an increasing shift in advertising reaching the small
towns and rural areas where small and medium news-
papers will play a vital role.



In other words, it is not desirable that the government should
find ways to help the small and medium newspapers under
the garb of DAVP support. Its intention may be laudable

i but the practical results wilk be very undesirable. If one
sk ‘Government starts under this pretext to support small and
* i % mef@ium newspapers, the other can very easily penalise

them on the ground that they are not fulfilling the require-
ments of the Government. Therefore, the entire approach
has to change. If the Government wanis {0 encourege
small gnd medium newspapers, some other method should
be:adopted. But utilising DAVP for this purpose is not
proper. It may be.termed as ‘unconstitutional’ also because
it discriminates between various classes of newspapers.”

0 5. .
2.88..During evidence before the Committee, the representative
of the Society stated:—

“Jt is nobody’s case that smaller newspapers do not need assis-
tance. They do; that assistance can come in different
directions. It is already there in the shape of giving them
cheaper newsprint. By dishing out advertisements an
unnecessary dimension has been given and it has made
it possible for the kind of aberrations that we had; they
are documented in the White Paper recently published.”

2.8¢. In this connection, the Ministry stated that apart from the
considération in the mwaitter of release of advertisements to small
and medium newspapers, a number of facilities are being provided
%o thewe newspapers in the matter of newsprint allocation and Press
Inforznation Bureau's Services {Appendix ITI). Besides a proposal
to offer financiel help to small and medium newspapers on easier
terms is under consideration.

285, The representative of the Ministry also admitted during evi-
demce that to provide other facilities to small newspapers was
another method of encouraging the growth of smaller nmewspapers.
He added “I will quite candidly say it has tremendous merit.”

2.88. The Advertiving Policy of Government provides that “the
primary objective of Government advertising is to secure the widest
possible ‘publicity coverage. . . . The Government advertisements are
not intended to e a measure of financial assistance.” Alter making
this general statement, the Advertisement Policy also lays down that
“in pursuance of broader social objectives of Government, however,
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weightage or consideration will be given” to small, medium, langu-
age, specialised, technical papers or papers being published specially
in backward, remote or border areas. There is an obvious ambiva-
lence in the Advertisement Policy of the Government inasmuch as
the idea of “weightage or consideration” does not seem to harmonise
with the primary objective of Government’s advertisement which
is stated to be “to secure the widest possible publicity coverage” and

that Government’s advertisement “are not intended to be a measure
of financial assistance.”

According to the Policy the ‘“waeightage or consideration” ig
sought to be given “in pursuance of broader social objectives of
Government.” Elaborating the “broader social objectives of Gov-
ernment,” the Ministry have stated that the objectives are “to
encourage the growth of healthy journalism which seeks to enlighten
the people in all walks of life and the backward and remote areas.”
The Committee feel that this is too vague a description of “broad
social objectives” as it does not indicate any relationship between

‘growth of healthy journalism’ and release of Government advertise-
ments.

2.87. The Committee note that the Advertising Policy has specified
the relaxations which are to be shown to small and language papers
in the matter of release of Government advertisements. The mini-
mum qualifying circulation figure in the case of certain small and
language newspapers has been fixed at a much lower level than that
for other papers and concessions have also been given in production
standards to certain papers The Committee note that besides giving
the relaxations outlined in the Policy itself, a “built-in-weightage in
the rate structure” has been provided to small, medium and language
newspapers etc. While the Advertising Policy has recommended
weightage or consideration to such papers in general terms, it has
not indicated the exact nature and extent of weightage or considera-
tion that should be given to them. Whether weightage should be in
selection of newspapers for release of Government advertisement,
or in the allocation of advertisement space or in the matter of rates
is left to be determined by DAVP or the officers of the Ministry in
their discretion. This, in the opinion of the Committee, is not advis-
able as such an unregulated discretion can lead to misuse and may
not serve the underlying object.

 2.83. In the light of what has been stated above the Committee feel
that the Advertising Policy of the Government leaves many loop-
holes and contains ambiguous and conflicting statements. They re-
commend that the Policy should be spelt out in comprehensive and
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clear terms and the nature, extent and range of weightage laid down
in precise language so as to guard against the possibility of any mis-
interpretation or distortion at implementation stage.

2.89. The Committee note that while there is general appreciation
of the need to encourage small and medium newspapers, opinion is
divided on the method of encouraging and assisting them. A section
supports weightage in allocation of space for language newspapers
of small and medium circulation as, “they reach the masses of the
people and their per copy readership is generally larger than the
high-brow readership of English papers”. Another section feels that
“advertising policy is not an apprepriate vehicle to channehise assis-
tance to small and medium newspapers.” Instead of giving them
subsidy direct or indirect” through Government advertisements, it
has been suggested that small papers should be given “encourage-
ment of lasting value by means of loans for technmical inputs, con-
sultancy services on better management and improvement of edi-
torial skills and so on.”

2.90. The Committee feel that, as the primary objective of Gov-
ernment advertising is to secure “the widest possible publicity cover-
age” and not to render “financial assistance to newspapers”, selection
of newspapers etc, for publication of Government advertisements
should be made with the aforesaid objective of securing the widest
possible publicity coverage” and not for any other censideration.
Where the underlying objective of achieving widest publicity for
Government campaigns or other advertisements can be achieved
through newspapers of any of the three categories, (small, medium
or big), consideration should be given to small and medium news-
papers.

291. The Committee are of the opinion that small and medinm
newspapers, particularly language newspapers, have an important
role to play and are the most effective media of publicity for certain
types of Government campaigns (like family welfare fertilisers) ete.
But the selection of small and medium newspapers should be made
on their suitability and capacity to carry the message to the target
audiences and not simply because they are small or medium, other-
wise the real purpose of advertisement will be lost and the Govern-
ment advertisement would become an instrument of financial assis-
tance in the hands of officers of DAVP which is liable to be misused.

2.92. The Committee are glad to note that a number of facilities
are being provided in the matter of newsprint allocation and Press
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Information Bureau’s services (Appendix III) and a proposal te.
offer financial brelp to small and medium newspapers on easier terms

is stated to be under censideration. The Committee would like the
Government to stully the difficulties of small and medium news-
papers, particularly those relating to printing machinery, skilled
personnel, newsprint, credit needs and PIB Services, and give them
encouragement and assistance of lasting value in resolving these
difficnities with a view to strengthening their competitiveness and
facfitating their growth from small to medium and medium te large
category and enabling them to stand on their own feet in due course.

The Committee would suggest that a finance corporation be set
up for meeting the credit needs of smaill newspapers. The nationalised
banks may also be advised to help the smal] newspapers ih meeting
their short and long term financial needs.

H—Weightage ¢to other Categories

2.93. According to one of the provisions in the new Advertising
Policy “weightage or consideration will be given to any other cate-
gory of papers which Government may consider appropriate for
specizl and bonafide reagons.” The Committee enquired whether
this clause did not give wide discretionary powers to the officers con-
cerned to show favours to some papers. The representative of the
Ministry stated during evidence that “there is always a saving clause
whieh is not for malafide reasons. The weightage or consideration
has been provided for any other ‘‘category of papers” and not for
any individual paper. There can possibly be a situation where a

category or class of papers needs consideration. However, they
had not uvsed this proviston at all se far”

2.94. The Committee are not satisfied with the arguments advanc-
ed by the Ministry for assuming pewers under the Advertising Pelicy
to give weightage or censideration {0 any other categery of papers
which Governmenat may consider appropriate for special and bonafide
reasons.” Needless to say, such wide discretienary pewers in the
hands of officers are liable to be misused {0 show favours to news-
papers in the matier of release of Govermment advertisements and
grant of higher rates. The Committee suggest that the Advertising
Policy should clearly specify all the categories of mewspapers/periodi-
cals to whom weightage is intended to be given and should not leave
any scepe for misuse of power of grant of weightage which is inherent
In the aforesaid provision of the Policy.
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2.96. It will be seen from the above statement that the newspapers/
periodicals in English language got more than one third of the
amount of advertisement,

297. In this connection, an association of language newspapers
represented to the Committee that “according to the ‘Press in India
1976°, out of the total circulation of 3,38,22,000 copies, the English
language newspapers /periodicals claim a circulation of 79,38,000 i.e.,
23.5 per cent. The Indian languages newspapers/periodicals enjoy
76.5 per cent of the total circulation and that the DAVP should keep
in mind that ever increasing circulation ‘of language newspapers'
periodicals and see that at least 76.5 per cent of the allocation i -
value is spent on Indian language newspapers,periodicals.”

2.98. One of the non-official witnesses, however, stated before
the Committee that “I would not suggest any pre-determined ratio. ..
If you merely fix a rates that would be too rigid. On the other hand
if you take into account the people sought to be reached, the choice
would be in favour of the language newspapers, smaller and the
medium one. For example I have seen full or half page
advertisements in the top class English papers about agricultural
ihsecticides or about irrigation pumps. A full page advertisement
in a large metropolitan paper costs a fantastic amount of money.
Such advertisements were merely a waste.”

2.89. The Committee were informed by the Ministry that in so
far as newspapers,periodicals on the media list of DAVP were
concerned, the circulation of English newspapers was 49,74,845 which
meant a percentage of 20.98. The circulation of language newspapers
on the other hand was 187,36,715 which meant a percentage of 79.02.
In terms of number of papers used, the percentage of English and
language newspapers was 165 : 83.5. In terms of percentage of
space utilisation, the English Press got 19.68 per cent space and
language newspapers 80.32 per cent. In terms of amount, there was,
of course, a slight increase and the percentage was 36.76 for English
and 63.24 for language newspapers.

2100. The Ministry have given the following reasons for English
newspapers getting more share of advertisements:

(i) English newspapers are located in urban and metropolitan
areas with wider circulation which help in catering to
special targeted audience for classified advertisements-
like tenders, recruitment etc. which account for 70 per
cent of DAVP’s total insertions;

(ii) small and medium newspapers which are mostly in langu-
ages are located in rural and mofussil places to wpmh
normally the advertisements relating to mass campaigns
are released;
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(iif) the rates of English newspapers are comparatively much
higher than the rates of language newspapers;

(iv) most of these language newspapers in circulation do not
qualify for Government advertisements though = taken
together their circulation ig quite substantial.

2.101. The Estimates Committee in their 158th Report (March '
1962) had suggested that in order to allay any misgivings on the
part of the public or the press about distribution of advertisements,
the Ministry might include details regarding the number of papers
used for advertising, the space consumed and the expenditure
incurred (language-wise) for clussifieq and display advertisements
separately in its Annua] Report. The Committee pointed out that
this recommendation was accepted by Government, but the required
information was not being given in the Annual Report of the
Ministry. The representative of the Ministry admitted duriag
evidence that language-wise break-up was not being given in the
Annual Report and stated ‘we have made a note of it’.

2.102. The Committee note that the amount of expenditure on
advertisements issued to English newspapers was hgher than that
on advertisements published in any other language group of papers
and accounted for more than one third of the total advertisements
outlay (36.76 per cent) of the DAVP during 1976-77. Even the num-
ber of “Insertions” in English newspapers was more (27.81 per cent)
than that in any other language group of papers. Explaining the
reasons for the English newspapers getting more share of advertise-
ments in terms of money and insertions, the Ministry have stated
that, this is due, among other things, to more classified advertisements
like tender notices, recruitment notices, being published in the Eng-
lish newspapers because of their wide circulation in metropolitan
and urban aras and higher rates. The Committee are informed by
an unoffical expert in newspapers economics that full or half page
advertisements on agricultural insecticides and irrigation purposes
had been published in top class English newspapers and such inser-
tions according to him were “merely a waste”. This is borne out by
the case study made by the Committee (para 2.109-2.110) in regard
to the issue of an advertisement on “use of fertilisers”.

2.103. The Committee strongly feel that bias in favour of English
newspapers, just because they have wider circulation in metropolitan
areas, should cease and advertisements which are not intend-
ed or usefu! for English readership should not be published
in English newspapers. Recognising the growing importance of
Indian languages, it will be in the fitness of things if the language
newspapers get their due share of Government’s advertisements as
a matter of course. The Committee recommend that clear guide-



limes sheuld be daid down in regard to the types of advertisament:
which should be igsmed to English mnewspapers and those which
should go to language newspapers, '

2.104. Az far back as 1962 the Estimates Commitéee in their 158th
Report had suggested that, in order to alay any mingivings on the
" pert of the public or the Press about distribution of advertisements,
the Ministry might include details regarding the number of papers
Dod for advertising, the space consumed and the e.mnd-guu mcur—

ved (lamguage-wise) for classified and display admtlsomelgo sqpa-
rately in their Anuual Repert. The Committee are uahamx,‘t‘olnote
fhat nithemgh the recommendation was accepted by Govemment, the
vequired infermation is met being shown im the Annual'neport»f
the Ministry. The Committee desire that the reasens for not lmp]a-
wmenting the accepted recommendation should be imvestigated and.
mecessary séeps taken to inclmde this information in the Annuel

lepwtsof!ﬁheumistryregululymﬂniutuu

J—Release of Advertisements

2.105. The advertising policy provides that in selecting’ news-
papers for placing advertisements, the following consi@erations wil
be taken into account within the funds available:

(a). To aim at coverage of readers from different wa]ks of "Bfé
particularly in the case of national campaigns.

(b) 'To reach specific sections of people depending apon - the mes-
sage of advertisements,

‘2106, Noorofficials witnesses who appeared before the Committee
expressed the view that each message was addressed to tertstn
audience and that audience had to be identified. The metia Hst
for any advertisement had to be chosen keeping in view the target
readership. Omne of the non-officials stated before the Committee:

“We cannot have criteria which can be applied uniformly for
all types of advertisements, The broad criteria would
be the profile of the audience whom you want
to reach, whether you want to reach the people
in the rural area, or you want to reach the people in the
metropolitan areas, the agriculturists or the businessmen,
the highlv educated or the not-so-well-educated. These are,
broadly the criteria that have to be used. Even in the
commercial world, they first ask the advertiser whom they
want to reach. Similarly, Government should ask ttself as
to what is the audience they want to reach. Then they van
select a set of newspapers which can deliver this message
to that particular audience. That should be the criterion.”



2.107.- 1n -regard - to—the- procedure of selection of newspapers for
the release of advertisements, the representative of the Mmlstry
stated during evidence:

“There are two types of advertisements. One. is “class'iﬂed”

ST

. which -includes advertisements of the type of tender

notices, recruitment notices, auction, accommodation want-
ed and the 1keé and the other catzegory is “display” ad-

vertisements. like- family welfare, untouchability, national

integration prohibition, natxonal saving, income tax
and other development kind of activities of differ-
ent departments, The selection of papers is done
keeping in view the target audience and the availability
of fund. Papers, according to periodicity, language and
size, are taken into consideration and there is a system of
rotatmg advertisements in various campaigns type of ad-
. vertisements. For each individual campaign, speci.ﬂc media
lists are prepared.” ‘

2.1& It. was, howewer, noticed: from the information given by the

Ministgy - that there were no guidelines laid down either by the
Minjsiry ‘or the DAVP in regard to the ' selection of newspapersf.
peripdicals: for the release of various types of advertisements, The
Director of Advertisements & Visual Publicity stated during evidence:

“We have guidance also fram the client, the Ministries tell ‘us

when to release advertisement. They tell us that they
have a particular audience in mind. They provide séme
basic guidance—the target groups that they have in
mind. Government wants to avoid discrimination.
Where in each case money is avatlable to cover all the
language papers it is rotated. All the States are faken

- jhto consideration, But if funds are limited then

naturally the target area will also be reduced.”

2109. It was noticed that one of the advertisement relating to
‘“se of fertilisers” was released by DAVP to 36 papers; the language-
wise and areawise break up of these papers and the expenditure
incurred thereon was asg follows:

Language-wise break-up No of papers Expenditure
usedpc incussed. Rs.
1 ' 2 3
Englbhe . . . o . 12 16,700
Hinds . . . . . 10 11,060
Bengali . . . A A ] 3,080
Malayalam. . . . . . .. . K600

Telugu

3 1,600




1 2 38
Marathi . 1 1,500
Kannada ¢ 2 1,360
Punjabi . 2 1,100
Urdu 2 1,000
T10.aL . . . . 35 40,000
Arca-wis. oreak-up No. of papers used Rs.
Metropolitan . . 10 28,600 (71°5%)
Moffusil . . . 24 500 (28:5%)
Rural . 1 10,9900 —
35 40,000

2.110. On being asked to state the reasons for selecting 12 English
papers for this advertisement and whether these English knowing
people living in urban areas were interested in fertilizers. The re-
presentative of the Ministry stated during evidence “this is a very
valid argument. All this is based on the discussion with the client
Ministry.” When the Comm’ttee pointed out that the DAVP was
an expert organisation dealing with the subject and it- should not
take orders from the advertisers (Ministries) in such matters the
representative of the Ministry stated “that is true, that is how it
should be cons’'dered.”

Readership Survey

2.111. In order to ensure that the media list for any advertisement
is drawn up on a scientific basis, the Estimates Committee had
suggested as rearly as 1961-62, in their 158th Report that ‘readership
survey should be arranged to be carried out by the Directorate of
Advertising and Visual Publicity’.

2.112, The recommendations was accepted by Government and
they stated that “it has been decided that the DAVP, whenever
considered necessary, should undertake surveys for publicising a
particular scheme or conducting publicity compaigns.”

2.113. The Public Accounts Committee also referred to the ab-
sence of any meaningful and comprehensive readership survey in
paragraph 1.54 of their 173rd Report (1974-75) and recommended that
“it is imperative that Government should have a suitable machinery
to critically and scientifically appraise the type of readership covered
by papers so that advertisements could be so placed to get the best
return for the outlay.”
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2.114. Accepting the recommendation of the Public Accounts
Committee, Government had stated:—

“There is no denying the fact that a comprehensive report
on the Indian Press giving profile of the readership of
various newspapers, periodicals, etc. could be useful data
for drawing out media lists, on scientific basis. This,
however, is a stupendous project. The Ministry has a
Directorate of Evaluation for feedback studies. @ We have
also adequate expertise located in the Indian Institute of
Mass Communication for such studies. The recommenda-
tion of the Committee is accepted in principle and a sur-
vey will be made.” '

2.115. From the information furnished by the Ministry the Com-
mittee find that no readership survey on a country-wise basis has
been attempted so far. In the private sector, the Operational Re-
search Group at Baroda had conducted ;3 survey but this covered only
a section of the Press and in any case it has become out dated now.
A fresh Survey is stated to Be in the offing. It was sponsored by
some newspapers and the Advertising Agencies Associatien of India
but this also has a limited scope because it has been organised purely
from the point of view of sale of products by and large in urban
centres. The Ministry have, however, stated that in pursuance of the
recommendation of the Public Accounts Committee the Indian Insti-
tute of Mass Communication “is separately conducting readership
surveys in Himachal Pradesh, Harayana, Punjab and Kerala.” Its
report was expected to be come available by the end of 1978.

2.116. The main objectives of this survey are stated to be:

(i) to study comprehensively the profile of readership of
vatious dailieg .and periodicals to help DAVP in drawing
its media lists on a scient'fic basis.

(ii) To identify readership characteristics in terms of frequency
of exposure, periodicity, extent of exposure per copy/issue
both for language and national press.

(iii) To study whether the advertisements  issued by DAVP
reach the desired readers and if it is not so, how the ex-
posure of DAVP advertisements to the target readers
could be improved,

(iv) To study the effective reach of small, medium rnd big news-
papers for specific national campaigns taken up by DAVP
from time to time.

(v) To guage the exposure of respondents to different media
in additirn to the press medium.
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(vi) To study the profile of the channel (dailies and periodi-
cals) by collection and analysis of mechanical data such
as ownership/non-ownership of printing press, type of
paper used, distribution channels, advertisement policy,
rates ete.

2.117. In reply to an enquiry whether Indian Institute of Mass
Communication proposed to extend the survey to other states, it
was stated that at the moment they had no plans to take up any
other study.

4118 The Advertising Policy provides that in selacting news-
papers in placing advertisements, ome of the comsidesations should
be to reach the specific sections of the people, depending upon the
message of advertisement. It has been brought to the notice of the
committee that in 3 number of cases, selection of newspapers for
release of Government’s advertisements had not been made in ac-
cordance with the aforesaid basic consideration. The advertise-
ment relating to “use of fertilizers”, which one would expect to be
published in papers having rural readership was strangely enough
published in as many as 12 English newspapers (out of 3& news-
papers wwed for this campaign) and over 70 per cent of the cxpenditure
on this advertisement was on papers from metropolitan towns. This
clearly shows that the system of selection of newspapers for refease
of Government’s advertisements by DAVP leaves much to be desired.

2.119. The Committee nete that there are ne guidelines laid down
either by the Ministry or by DAVP in regard to selection of news-
papers for the various types of Government’s advertisements. The
Committee would like that comprehensive guidelines should be laid
down by DAVP for the benefit of its officers so that they do not
seloet newspepers for release of Government’s advertisements on
4n ad hog basis or at ramdom but do so, as specified in the advertis-
ing pelicy, in a systematic manwer to reach the target audience. !

2120. The Committee regret to note that even theygh they had
made a recommendation as far beck as in 1962, in thelr 158th Re-
port, that readership survey of newspapers used for Government’s
advertisements should be arranged to be carried out by DAVP, no
such survey has been carried out so far. It is endy recently that a
readership survey hes been entrusted te the Indéam Institute of
Mass Communication vhich is carrying ownt a sample survey in the
States of Himachal Pradesh, Haryana, Punjab and Kerala only. Its
report was expected to be received by the end of 1838. The Com.
mittee are of the view that no advertising agency, mueh less than
DAYVP, can do justice t2 the task of selecting newspapers, for any pub-
licity campaign on behulf of its clients without having full knowledge
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about the reach and class of readership of the newspapers on the
media list. The Committee hope_that, in the interest of planning
better and more systematic publicity campaigns, DAVP will make
full use of the results of readership survey being carried out by
the aforesaid Institute in drawing up the media list for release of
Government advertisements. They would also like that after the
report of survey being made in the States of Himachal Pradesh,
Haryana, Punjab and Kerala is received and evaluated, the Ministry
should have similar surveys made in other States also. The Commit-
tee hope that the readership surveys will be scientific and compre-
hensive and Government would give the Institute adequate support.

2.121. The Committee are informed that the selection of news-
papers for the release of advertisement on “use of fertilisers” was
based on the discussion held with the client Ministry. In the opinion
of the Committee DAVP being an expert and professional organisa-
tion in this field, it should not take orders in this matter from the
client MinistriesDepartments who may not have adequate knowledge
about the reach or readership of various newspapers, The client
Ministries should be asked to indicate the target audience or areas
whom they would like their advertisements to reach. The actual
selection of newspapers for- each advertisement should be made by
DAVP in the light of target audience and areas indicated by the
advertisers and in doing so it should be guided solely by its own
professiona’ skill and experience and seek to get the widest publicity
within the allotted funds and the best value for the public money.

H—UPSC Advertisements

Budget Frovisions

2.122. A large position of DAVP advertisements consists of UPSC
advertisements. As mentioned in the minutes of the meeting held
on 30th June, 1977 with Chairman, UPSC regarding Media List for
UPSC advertisements, the budget provisions for UPSC advertise-
ments for the year 1977-78 was Rs. 55 lakhs. The Ministry was of
the view that if the existing media list of UPSC advertisements is
maintained the expenditure might go up from Rs. 55 lakhs to
Rs. 75 lakhs.

Media List

1,,2.1?.‘1. The '_la.nguage-wise break-up of the newspapers on the
media list for UPSC advertisements besides employment news is

3366 1.S.—4.



stated to be as follows:—

Language No. of papers on media list

s

L]

Fnglish . . . . . 30
Hindi . . . . . . 29
Urdu . . . . . . . 26
Gujarati

Marathi® .

Malayalam

Bengali

Punijabi
. Kannada .

Tamil . . . .
Telugu . . . . . R
Oriya

Sindhi

Assamese .

Manipuri . . . . . » o

L I - R

ToraL . . 134

-—

2.124, As regards the criteria for release of UPSC advertisements
it is seen from the Minutes of the meeting held on 7th June, 1978
that the Joint Secretary, Ministry of Information and Broadcasting
informed Chairman, UPSC that “by and large the Ministry of In-
formation and Broadcasting are following the advertisement policy
approved by the Government of India. However, he agreed that
special consideration is given to the recommendations of the Com-
mission because of its Constitutional status and functions regarding
coverage of UPSC advertisements in special areas/languages.” The
Chairman, UPSC also observed in that meeting that ‘if and when
any changes are required to be done (in the UPSC media list) they
should be done after consultation with the Commission.’

2.125. It was also decided in the same meeting that “as regards
UPSC advertisements in the Employment News...a condensed ver-
sion may be given. The condensed version should be prepared with
the help of DAVP experts.

2.126. 1t is also seen from a letter dated 4th March, 1978 from the
Secretary UPSC to the Director, DAVP that the UPSC had been
suggesting the names of individual newspapers for inclusion in the
UPSC media list. The letter mentioned above stated inm this connec-
tion as follows:—

“We find that Paigame Nehru, Quomi Tarana and Taoos, the
three Urdu Dailies from Patna which were agreed for
inclusion in the media list for UPSC advertisements in
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the meeing held on 20th January, 1978 have been excluded
from the List while ‘Hamara Nara and Sathi’ the two Urdu
dailies from Patna have been included. We do not know
the circumstances in which this deviation has been made.
We would like to be enlightened about it.”

2.127. It came to the notice of the Committee that a UPSC adver-
tisement in English script for some All India Services had appeared
in a language newspaper of Delhi. As to the reasons for publishing
advertisement in English script in a language paper, the Committee
were informed that the UPSC did not want the English version to
be translated into other regional languages. A Hindi translation is,
however, supplied by the Commission itself which is being released
to Hindi papers for the last severa] years.

2.128. Asked about the rationale for releasing advertisement in
English script in a language paper in a metropolitan town like Delhi,
the representative of the Ministry stated during evidence:

“In the case of UPSC advertisement if I may say so, there is
an element of trying to extend the advertisement to as
large number of papers as possible...That agdvertisement
even in English would serve their purpose. An element
of treating, nursing and helping the smaller newspapers,
is very much there for UPSC advertisements also. Large
chunk of advertisement comes from UPSC.”

2129. The Committee find that UPSC advertisements are pub-
lished in 134 newspapers/periodicals of various languages in the
country. They also find that the UPSC advertisements are likely
to cost Rs. 75 lakhs to the exchequer in the current year (1978-79)
which means an average éxpenditure of Rs. 13 lakhs on each
advertisement every week. The Committee were informed by the _
representative of the Ministry during evidence that in the case of
UPSC advertisements ‘“there is an element of trying to extend
advertisements to as large number of papers as possible” and that
“an element of treating, nursing and helping the smaller
newspapers is very much there” in the'case of these advertisements.
From' this the Committee cannot but conclude that the expenditure
on UPSC advertisements is so high because UPSC advertisements.
are being published to nurse and help smaller newspapers even
though it may not be necessary to do so on merits. This, the Com-
mittee feel, is contrary to the advertising policy of Gevernment
which lays down that “Government advertisements are not intended
to be a measure of financial assistance”. In the opinion of the Com-
mittee, the expenditure on UPSC advertisements which is rather
high, can be greatly reduced without affecting the range of publicity
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if the selection of 'ﬁevavspapers is made on merits and with the aim
of covering all areas and all languages groups, while at the same
time keeping in mind the need to avoid over-publicity in any language
or area. They would like that the Government should review the
media list for UPSC advertisements from this angle and reduce the
number of newspapers on the list to the minimum required to carry
the advertisements in all parts of the country.

2130. The Committee would like the Government to examine
whether the purpose of giving adequate publicity to UPSC advertise-
ments cannot be achieved economically and effectively as follows:—

(1) Detailed versions of UPSC advertisements may be pub-
lished only in Employment News (English) and its langu-
age editions.  For this purpose the Employment News
should be published in various regional languages and
given wide publicity. '

(2) In.other newspapers on the media list (as revised and
reduced in the light of the Committee’s recommendations
in the preceding para), only an outline of each advertise-
ment, which may contain names, number and pay scales

. of posts advertised, may be published alongwith a re-
ference to the issue of the Employment News in which
full details of posts appear.

2.131. The Committee are informed that whereas, by and large
the Ministry are following the advertisement policy approved by
Government of India in regard to publication of Government’s
advertisements, ‘“special consideration” is given to the recom-
mendation of the UPSC because of its constitutional status
and functions regarding coverage of UPSC  advertisements
in special areas/languages. According to the procedure
settled by UPSC, it is seen that if and when any changes are
required to be made in the media list for UPSC advertisements, these
are to be made by DAVP after consultation with the Commission.
The Committee find that the UPSC has been recommending nameg
of individual newspapers for inclusion in the media list for its adver-
tisements. From its letter dated 4 March, 1978 addressed by Secre-
tary, UPSC to Director, Advertising and Visual Publicity, it appears,
that, at the meeting held with DAVP on 20 January, 1978, the Com-
mission, desired three Urdu dailies from Patna to be included in the
media list for UPSC advertisements. The Committee find that these
three papers do not find'a place even in the main media list drawn
up by DAVP in accordance with norms laid down in Advertising
Policy. The Commission had asked the DAVP to indicate the cir-
cumstances in which these three papers were not included in the
media list for UPSC advertisements. The Committee feel that it
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-will be in the fitness of things if instead of suggesting names of
individual newspapers for inclusion .in the media list, which course
is fraught with the risk of including even such papers in the media
list as may not even ‘qualify for inclusion in the general media list
of DAVP (as is borne out by the aforesaid example) the UPSC
identifies the areas which in its opinion are not covered adequately
by the existing media list and thereafter leaves it to the professional
expertise of DAVP to suggest suitable newspapers- for inclusion in
the list. This will be in consonance with the proceddre suggested by
the Committee for selection of newspapers for any campaign or
advertisement by DAVP on behalf of other Ministries and Depart-
ments (Para 2.121).

. Lo
L—Social Purpose Advertisements
2.132. It has been suggested to the Comittee that in the case of

‘social purpose’ advertiseménts, newspapers may be required to give
a certain percentage of advertisements space free of charge.

2.133. Giving his views in this .regéfd, a“joAurAnalist of long stand-
ing stated in evidence before the Committee:

“I will go along with it. This actually happens in every case,
may not be in an organised fashion, but ad hoc it has been
happening. Advertisements of genera] public interest are
done free to the Government by the newspapers. I do not
see why it should not be done. It has been done in other
countries; it is continuously done. Anything of public
interest, we will give advertisements free. There are
newspaper associations and societies which decide on the
business aspects of the newspaper. They. could be asked,
and I am sure they would cooperate in any effort like this.”

2.134. Replying to the question whether there should be any
percentage fixed for it, he added:

“It should be ad hac. During the times of war or emergency,
not the emergency we had recently, the percentage must
be higher. At a time when everybody is prepared to sacri-
fice, even the private individuals, the newspapers should
also say “we will give 25 per cent of our space free.” Dur-
ing normal times, it should be on the basis of need.”

2.135. The editor of a widely circulated language paper stated in

this connection:
 “That could be done. All newspapers did for Andhra Pradesh
flood relief or for T.B. or for Red Cross Society. That was
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done by all papers. It is always possible for DAVP to
do it. We are prepared to offer this facility to all natien
building activities depending on the viability of the news-
paper. Some papers may not agree hut DAVP should not
dictate to us.”

2.136. The representative of the association of Indian Language
Newspapers expressed the view:

“We feel that ‘social purpose’ is a very wide term, which can
be differently interpreted. Therefore, while we agree to
it in principle, if anything is really needed in this direc-
tion, theére should be a proper committee in which all' news-
paper organisations should be represented. They can
decide on what should be done. Take the emergency dur-
ing the last Indo-Pak War. At that time, the newspapers
did offer free advertisement space. But it should not be
stretched too far. The association of newspapers should
be associated while deciding ‘what is relevant’.”

2.137. The representative of a premier Society of the newspapers
stated in this connection:

“....0On every occasion, whenever, there was national need,
whether it was Bangladesh crisis or the Prime Minister’s
Relief Fund and so on and so forth, newspapers had been
requested and they had been immediately given free space
and this applies to small, medium and large newspapers
of all languages without exception. My submission is that
newspapers are not short of patriotism. It is already being
done.”

2.138. The Committee are glad to learn that on occasions of
national calamities or whenever it was necessary for a national cause,
newspapers have displayed a high sense of patriotism and have pub-
lished ‘social or national purpose’ advertisements free of charge and
they are agreeable to the suggestion to publish such advertisements
in the future also. In order that the generous response of newspapers
in this regard is channelised and availed of systematically, the Com-
mittee suggest that the Ministry should, in consultation with the
representative associations of newspapers, define the broad para-
meters of ‘social or national purpose’ advertisements, and determine
the frequency of and space for such advertisements and other moda-
lities to give effect to this commendable suggestion. Such campaigns
should be organised with the voluntary cooperation of newspapers.



CHAPTER I
RATE STRUCTURE
A—Fixation of advertisement rates

3.1. Until February 1977, DAVP had been negotiating as per Gov-
ernment decision, appropriate economic rates for advertisements
with various newspapers. It was paying a uniform rate considered
reasonable for both display and classified advertisements. In a
policy statement in Parliament on May 380, 1967, Government said
“Newspapers are free to fix their rates, The DAVP will make use
of such organs whose rates are suitable and acceptable from the
point of publicity requirements.” The advertisements rates how-
ever, continued to be negotiated because some newspapers whose
commercial rates were not found reasonable or suitable agreed to
accept cut rates. Suitability of advertisement rates was assessed
on the basis of universally accepted principles of circulation, stand-
ing, class of readership, standard of production, place of publication
and rates available of similar, other publications.

3.2. The Public Accounts Committee (1974-75) in their 173rd
Report made the following recommendations regarding advertise-
‘ment rates:

“The Committee would like the Government to examine the entire
question of fixing the mill rate keeping in view the size of news-
paper|periodical with reference to its circulation, language, place of
publication and the impact it has on public mind. Government may
lay down uniform rates for newspapers/periodicals published from
the same station in the same language and having more or less the
same circulation. The Public Accounts Committee also suggested
that in determining a national rate for advertisements, Government
should also take into consideration the news coverage by the
newspaper as compared to the space devoted to the advertisements.

3.3. In the light of these recommendations and following the
persistent demands by newspapers for a genera] increase in their
rates, the Government constituted a Rate Structure Committee in
1976 to study the existing Rate Structure and suggest improvements.
The Committee consisted of the Joint Secretary (Finance),
Ministry of Information and Broadcasting the Chief Costs Accounts

49
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Officer, Ministry of Finance and the Director, DAVP. A rate struc-
ture for different categories of newspapers|periodicals on the basis of
the Committee’s recommendations, was enforced from February 1,
1977. '

3.4. Under this rate structure, a special weightage was allowed:
(i) upto Rs. 5 per single col. centimetre to newspapers|periodicals
published from specially backward, border and remote areas; those
published exclusively for children, youth, womepn, and weaker sec-
tions of the community; those promoting sports, art, culture, science
and other technical and specialised subjects; and (ii) upto Rs. 10 to
newspapers/periodicalg which “subserve social objectives and national
policies” and to those deserving such help.

3.5. According to the White Paper on Misuse of Mass Media during
internal emergency. “From February 1, 1977 a wholesale upward re-
vision of rates took place”....The upward revision was based omithe
recommendations of the Advertisement Rates Structure Group....
‘The group was required to make its recommendationg under certain
policy directives laid down by the Minister. The original minutes
of .the meeting of the group have been corrected by ‘the Minister in
his' own hand. This itself was a grave deviation from the normal
practice. He has particularly added that 'among the papers which
are to be promoted and encouraged were those which “support and
_promote national policies of socialism, secularism and democracy and
which obey the accepted professional Code of Journalistic Ethics. It
was decided that special weightage up to Rs. 10 per single column
centimetre should be given at the discretion of the Ministry to those
papers which supported national policies. This gave the Minister
wide powers to give patronage to those papers which supported the
.Government.” From the information furnished by the Ministry, it
is seen that there have been cases where special rates were paid to
some newspapers on the following reasons: '

(i) 316 newspapers were given weightage from Rs. 1 to Rs. 10
p ccm. for ‘subserving social objectives and national
policies.’

(if) 127 newspapers/periodicals published from specially back-
ward, border and remote areas, those published exclu-
sively for children, youth, women and weaker sections of
the community, those promoting sports, art, culture,
science and other technical and specialised subjects were
given special weightage.

(iii) Rates of following newspapers were increased under the
instructions of former Minister of Information and Btoad-
casting,
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1. Amrita Bazar Patrika, Calcutta.

2, National Herald, Delhi, Lucknow.

3. Qaumi Awaz, Lucknow,

4. Navjeevan, Lucknow. .
5. Socialist Bharat, Delhi.

‘6. Sab Sath, Delhi,

7. Socialist India, Delhi.

3.6. The White Paper has pointed out that in the case of one maga-
zine the increase in rates given in February, 1977 ‘went far beyond
“'the maximum limit of Rs. 10 per sirigle column centemetre which
. the Minister was entitled to give in his discretion to papers’ subserv-
"ing national policies. Such increase was not given to any other
paper. (Para 16, page 55 of white paper). '

3.7. The Shah Commission of Inquiry in its first interim report
has also pointed out an instance where rates per page for Souvenirs
of a political party were increased after they had been agreed upon
and the souvenirs printed. The rate which was originally fixed at
-Rs. 1000 per page was increased to Rs. 2000 per page while submit-
ting the bill. The Private Secretary of the then Minister of Informa-
tion and Broadcasting ‘instructed the DAVP to make the payment
at the enhanced rates. He stated that he had instructed the DAVP
after he had consulted the Minister.’

3.8. It has been stated by the Ministry that “since it was found
that the provisions in the rate structure (February, 1977) -had been
misused and large increases in rates have been given to a number
of newspapers during the Lok Sabha election period, the Government
set aside this rate structure and the (Rate Structure) Committee was
asked to study the matter afresh. Following its recommendations,
the present rate structure was brought into force from May 1, 1877.”

It has been further stated that:—

¥ “The rate structure provides for weightage of Rs. 2.50 to all
smal} and medium newspapers and a 15 per cent additional
weightage to all Indian language papers upto a circula-
tion of one lakh. It takes into account the level of circu-
lation, cost of production, including the principal cost re-
lating to newsprint and provides for a 10 per cent margin

of profit.”
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3.9. The salient features of the new rate structure are stated to
be: —

(i) All discretionary provisions which were used to discrimi-

nate .against newspapers on political grounds have been
removed.,

(ii) Built-in weightage has been provided for small and medium
papers.

(iii) A further weightage has been provided for language papers
upto a circulation of one lakh.

‘Several non-officials in their Memoranda as well as in evidence before
the Committee expressed the view that the DAVP should accept the
lowest commercial rates of the newspapers for Government advertis-
‘ing instead of fixing its own rates. The representative of an associa-
tion of advertising agencies stated in his evidence before the Com-
mittee: —

“Advertising agencies role and function is to evaluate and assess
individual publications’ worth vis-a-vis advertiser’s objec-
tive related to the cost. It is not competent to say what
the rate of particular paper should be. Some newspapers
are prepared to accept lower rates for Government adver-
tisements as they think that Government advertisements
give them prestige, large circulation etc. But the
lower rates should be voluntary and not forced on the
newspapers by DAVP.”

3.10. On this point, the representative of one of the large news-
Dapers group also stated before the Committee: —

“The DAVP, like any other commercial advertiger, has the right
to look at the rate of a newspaper or periodical and say
“your rate is too much, it does not give my money its
worth, I will not advertise with- you”; it is perfectly justi-
fied, perfectly right. But to break up their established
rate would completely ruin their economy. Once the
DAVP is given a concession, it will have to be given to the
State Governments, public sector undertakings and banks.
Then what remains? Therefore, you are doing a gross in-
justice to the newspaper industry by breaking their estab-
lished commercial rates. I say so not for my interest but
in the interest of small newspapers because DAVP has been
known to put down small newspapers into reducing their
already ridiculous rates to 50 per cent.”
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3.11. The representative of a leading Society of newspapers inform
TS -
ed the Committee that there was ’ tisement

he nothing in the advertisement polic;
vihlc;h gave any guideline as to how the rate structure was evalvegt
No body in the newspaper world knew on what basis the various

rates had been determined. Perhaps, what they had-tried to do was
to average out the varioug costs of various newspapers and by a ‘rule
of thumb’ they had arrived at the average figures. In his view, each
newspaper was different from any other. He added that it was
agreed in 1956 that the newspapers would give to the Government
the lowest commercial rates irrespective of the nature of the adver-
tisement. Further, 15 per cent commission wag allowed to the DAVP
on the basis that they were bulk advertisers almost like an advertis-
ing agency. The witness added that this was a public document

freely arrived at and no attempt had been made by Government to
repudiate it

3.12. The Ministry have stated that there was no agreement as
such but certain principles were discussed and the papers recognised
Government'’s special status. The actua] position is that there was
no such binding on the part of the Ministry to accept the lowest com-
mercial rate. Only those rates were accepted which were found
suitable for issue of Government advertisements. Papers which could
not secure government advertisement on their own rates offered to
accept rates as considered reasonable by the DAVP. The newspapers
freedom to fix their rates has not been affected in any way. It has
been found, in practice, the Ministry have added, that newspapers
often charge exorbitant rates disproportionate to their circulation.
Besides, the Public Accounts Committee which suggested fixation of
-uniform rates for newspapers/periodicals placed in more or less
identically position (Para 1.27, 173rd Report), the Fact Finding
Committee also came across complaints of disproportionately high
-advertisement rates charged by certain newspapers.”

3.13. Under the new scheme of rate structure introduced since
‘May, 1977, the DAVP does not determine or fix rates of advertise-
‘ments but makes offers of advertisement rates to newspapers/
periodicals which they are free to accept or reject.

3.14. Ag regards the basis on which the rates have been worked
out for Government advertisements, the cost Accounts Officer of
‘the Ministry of Finance, who was one of the Members of the Rate
‘Structure Committee stated, before the Committee that the Rate
‘Structure Committee started with the basic assumption that if there
was a rationality in the newspapers themselves fixing the rates,
the Committee would like to know what it was. But it could not
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get any guidance from any of the newspapers in’ this regard. On
t?xe other hand, they had before them the following observa-
tions of the Fact Finding Committee on Newspapers Economics:

,“From the data collected by the Committee, it was apparent
that there was no uniformity of Mille rates charged by
different newspapers for advertisement space,  Dailies
such as the Times of India of Bombay, the Statesman of
Calcutta, the Hindustan Times of Delhi and the Hindu of
Madras were obviously monopolies so far as the atvertise-
ment rafes were concerned and their rates were relative-.
ly high. Each of these dailies presumably fixed its rate
based on “what the traffic will bear.” There was no evi-
dence to show. that these rates were based on reasonable
costs of production and distribution and a fair rate of re-
turn. In the case of a few other local monopolies also, high
advertisement rates appear to have been similarly fixed.
Other dailies particularly the medium and smaller news-

papers,. have perforce to fix the advertisement Mille rates
low” .

3.15. Further, there was no means with DAVP or any other orga-
nisation to satisfy themselves whether the rate quoted by a news-
paper was the lowest. Therefore, the Rate structure Committee felt
that the DAVP needed some guidance on a rational - basis. The
Committee went into the question ‘whether the newspapers who
quote rates for a particular paper do earn a reasonable profit and
whether it is commensurate with the cost of producing the service.’
They broke down the .cost elements of rendering the service.
Obviously, the major element was the newsprint cost. Then they
examined a representative number of daily newspapers to find out
what is the relationship between the newsprint cost and all other
costs. From the information available from published records and
from the office of the Registrar of Newspaper for India, they worked
out the relationship between the newsprint costs, and all other costs
that were incurred by individual papers and then summarised them
into averages for each group of newspapers. It was found that in
the case of language newspapers, the other costs (expressed in terms
of the percentage of newsprint costs) were 50 per cent of those in
the case of English language papers. Over and above, this, they
provided for a 10 per cent margin of profit. The rate structure fur-
ther provided weightage of Rs. 2.50 p.c.em. to all small and medil:tm
newspapers and a 15 per cent additional weightage to all Indian
language papers upto a circulation of one lakh. It was added that



55

the rate structure laid down by the Committee was meant to be
only a guidance to the DAVP to judge whether the rate quoted by
newspaperg was reasonable or not. On the basis of these guidelines,
the DAVP has worked out the rates for individual newspapers.

. 3.16: The Committee enquired as to what was the difficulty in
disclosing to a newspaper the basis on which Government worked
out the rate. The representative of the Ministry stated:

“The private advertisers have their market rates about which
we know nothing, how it has been internally worked.
The same theory applies to us also. Now, in practice, I
can see some difficulties, because if you disclose this, then
there can be all kinds of representations ' which wil] in-
volve all kinds of controversies. We are quite convinced

that as far as the rate is concerned, it is correctly worked
out.”

3.17. Asked whether internally there was any system to check
that the formula has been correctly applied and correct rate has been
calculated, the Director DAVP gtated:

“We have an interna] system of check and if a newspaper
complaints, then it is gone into at the higher level and we
satisfy ourselves that there is nothing wrong in calculation.
In several cases, the newspapers quote a higher rate than
what they are entitled under our own formula and when
we quote that rate, they accept it.”

3.18. Asked about the position in cases where a newspaper quotes
lower rates, the witness stated “if a newspaper itself if offering its
space at lower rates, naturally Government should not waste more
money.”

3.19. It had come to the notice of the Committee that a writ peti-
tion had been filed by the Statesman challenging the authority of
the DAVP to fix rates for advertisements. Asked about the salient
points of the case, the Ministry have stated that in a writ petition
filed before the Calcutta High Court on June 23, 1978 the Statesman
has challenged (&) the competence of the DAVP to offer any adver-
tisement rates for Government advertisements. (b) the memo-
randum issued by Government on June 23, 1876 under which public
sector undertakings are expected to follow the media list and the
advertisement rates of the DAVP. The petitioners have alleged that
the memorandum is designed to control newspapers the Central
Government hag no power or authority to fix any advertisement
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rates, the rates are arbitrary, unreasonable and unfair and the adver-
tisement policy of the Government is also discriminatory. The
Court is reported to have issued an interim injunction directing
DAVP not to issue further orders or circulars to the public sector
undertakings in pursuance of the memorandum,

3.20. The Committee note that in a statement in Parliament in
1967, it had been stated that “the newspapers are free to fix their
rates. DAVP will make use of such organs whose rates are suitable
and acceptable from the point of publicity requirements.” However,
till February, 1977, DAVP had been negotiating appropriate economic
rates for advertisements with various newspapers because some
newspapers whose commercial rates were not found reasonable or
suitable agreed to accept cut rates.

3.21. Representatives of newspapers organisations and a number
of other non-official witnesses who appeared before the Committee
expressed the view that DAVP instead of fixing its own rates should
accept the lowest commercial rates of the newspapers. The Minis-
try have, however, contended that it has been found in actual practice
that newspapers often charge exorbitant rates disproportionate to
their circulation. The Fact Finding Committee on Newspapers
Economics had also observed that certain dailies “presumably fixed
its rates based on what the traffic can bear”. “There was no evidence
to show that these rates were based on reasonable costs of production
and distribution and a fair rate of return.”

3.22. The Committee note that this matter was also examined by
the Public Accounts Committee (1974-75) which in their 173rd Re-
port recommended that the Government should examine the entire
question of fixing the mille rate keeping in view the size of news-
paper/periodical with reference to its circulation, language, place of
publication and the impact which it has on public mind and lay
down uniform rates for newspapers/periodicals published from the
same station in the same language and having more or less the same
circulation. Pursuant to this recommendation and following the
persistent demand by newspapers for a general increase in the rates,
the Government constituted a Rate Structure Committee in 1976 to
study the existing rate structure and suggest improvements. The
rate structure recommended by this Committee was enforced from
February, 1977 but as the provisions of this rate structure had. ac-
cording to the Ministry, been misused during Lok Sabha elections
(1977), the Rate Structure Committee was asked to study the matter
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afresh. A new rate structure as suggested by this Committee was
brought into force from May, 1977 and this is the rate structure in
vogue at present. The rate structure laid down by the Commititee
is meant to be only for guidance of the DAVP to judge whether the
rate quoted by newspaper is reasonable or not. On the basis of
these guidelines the DAVP has worked out the rates for individual
newspapers. The rate structure provides for weightage of Rs. 2.50
p-c.cm. to all smal] and medium newspapers and a 15 per cent addi-
tional weightage to all Indian Ianguage papers upto a circulation of
one lakh. It takes into account the level of circulation, cost of produc-
tion, including the principal cost relating to newsprint and provides
for a 10 per cent of margin of profit. According to the Minmistry
the DAVP does not determine or fix rates of advertisements but
makes offers of advertisement rates to newspapers/periodicals which
they are free to accept or reject.

3.23. The Committee understand that a writ petition has been filed
before the Calcutta High Court by one of the newspapers challenging
the competence of the DAVP to offer any advertisement rates for
Government advertisements. As the matter is sub-judice the Com-
mittee would not like to comment at this stage on the question of
advertisement rates offered by DAVP to newspapers/periodicals.

3.24. The Committee note that the rate structure which was intro-
duced with effect from February, 1977, (since replaced) gave wide
powers to the Ministry to give patronage to those newspapers which
supported the Government. They find that in the case of a magazine
the increase in rates given in February, 1977, went far beyond the
maximum limit of weightage which the Government were entitled
to give to papers subserving national policies. The Committee are
glad to note that the flaw in that rate structure was removed and
the new rate structure brought into force with effect from May, 1977,
does not give any discretionary power to the Ministry or to the DAVE
to discriminate for or against any newspaper on political grounds.
Certain built-in-weightages have been provided for small and medium
newpapers and language newspapers but these will be given uni-
formly to all the newspapers falling in that category. The Commit-
tee stress that even in future, before making any changes in the rate
structure, if and when necessary, it should be ensured that the rate
structure lays down only uniform criteria applicable to all news-
papers regardless of political affiliation and that it does not vest any
discretion in any executive officer to raise or reduce advertisement
rates on political or other extraneous considerations.
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3.25. The Commiittee are informed by the Ministry that advertise-
ment rates of seven newspapers were increased in February, 1877
under instructions from the then Minister of Information and Broad-’
casting. The Committee feel that it was not proper. The Ministry
should issue cleir policy guidelines for the benefit of DAVP and
leave the question of fixation of rates of individual newspapers to
be dealt with by Director of Advertising and Visual Publicity in the
light of the guidelines. The Ministry should take cognizance of the
matter only if there is any complaint of discrimination or
favouritism.

B. Advertisement rates for language newspapers

H

3.26. The Fact Finding Committee on Newspapers Economics
:stated in their Report (1975):

“The Committee feels that the rates offered by the Govern-
ment. should be non-discriminatory. There ig no reason
why a Government advertisement issued in an Indian
language paper should earn less for the paper than is
earned by the same advertisement appearing in an English
language paper with the same level of circulation. It has
been argued before us that the Government policy of en-
couraging the development of Indian languages should be
extended to newspapers also and the Government should
take the lead in treating all papers, whether English or
Indian languages on the same basis.”

3.27. In reply to the recommendation made by the Public Ac-
‘counts Committee  (1974-75) in their 173rd Report (Para 1.49) that
with the growth of papers and periodicals in national and regional
languages greater percentage of advertisement in terms of space
and value should be given to national and regional language papers,
the Ministry of Information and Broadcasting informed that Com-
mittee in July, 1976 that “no discrimination in the rates of advertise-
‘ments is made on the ground of language of the paper/periodicals”.
"The Public Accounts Committee in their Action Taken Report
{Fiftieth Report—1977) reiterated that “it is essential that no
Indian language newspaper or periodica] finds itself at a disadvant-
age when pitted against English language publications of a compara-
able character.”

3.28. The Policy norms introduced by Government with -effect
from 16-4-1977 provide that weightage or consideration should be



given among others to language papers and periodicals (where cir- |
culation is the same) with a view to ‘ensuring that the rates will not
be lowsr on the ground of their bemg language papers| Iperiodicals..

3.29. The new advertising policy (November 1877) is silent on
the question of relationship of rates between English and language
newspaper|periodicals. It has been brought to the notice of the
Committee that the advertisement rates paid to language newspapers
are generally }ower than those paid to English newspapers with
comparable circulat'on. An association of Indian Languages ‘News-
papers has represented to the Commwtee that “the DAVP shou]d
offer the same rate to a language newspaper havxng a matching cir-
culation of an English language newspaper without reservation as
such a step would enable the language newspaper to improve its
standard further.

'3.30. As regards the reasons for the DAVP giving lower rates to _
language newspapers one of the ex-Directors of DAVP stated in his
evidence before the Committee that “the reason is historical. The
English papers had built themselves up much earlier and they had
stabilised themselves to certain advertisement rates. The language
papers themselves did not claim the same rate.” - '

331. In this connection, a non-official witness stated during evi-
dence that “unfortunately, the DAVP—that is where T say between
policy and performance theére is a wide gap in Government’s activi-
ties—talks about encouraging language newspapers but at the same
time, they want to bottle them down to a rate which is much
lower. ..."”. i

3.32: Ag regards the plea that language newspapert themselves
demanded lower rates, the witness added that, ‘“Language news-
papers themselves know that higher rate will not be accepted. . Sa,
they go and say, “All right; I will do it for this much.” Because of .
this . attitude, so. many re:ults flow.. Because -they_do not have en- . .
ough money, they cannot pay the staff ag high as English news- .
papers... Naturally, the competent people are not forthceming. ..
So, there is a chain reaction.” ’

3.33. The Chalrman of Fact Fmdmg Commlttee on Ne\vep,xp_er,s .
Economics (1975) .stated in his evidence before the Committec .that- .
“we.found that the Fnglish newspapers were quoling higher mtes,.:-
while Indian languages newspapers were themselves quoting lower. "
rates to the Government. The Government wants to develop Indian
languages - but the Government may say that because ‘the Indian
language newspapers. are ‘themselves willing to accept lower rates, -~

3366LS—5.
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why they should be given higher rates? I do not think that it is a
proper attitude to be taken by the Government. In a University or
College the same scales are applicable to all teachers irrespective of
their subjects. The Government should not discriminate between
a Hindi and English newspaper”.

3.34. Explaining the reasons for giving lower rates to language
newspapers, the Ministry stated that “the cost or production of
language papers is less as compared to English paper. Language
newspapers themselves charge lower commercial rates than their
counter-parts in English,” The Ministry added that “the new rate
structure provides for a weightage to language papers upto a circule-
tion of one lakh but not beyond that.”

3.35. On the question of lower rates for language newspapers, the
Chief Cost Accounts Officer of the Ministry of Finance, stated dur-
ing evidence that that introduction of parity between the rates of
English language papers and other language papers “would create
another problem for the Government to tackle”. Elaborating this
point, he added that “the major newspapers who are already making
large profits may become major beneficiaries”, as would be evident
from the following data:

Group of newspapers Circulation of newspapers

English langusge Other languege

Times of India Group . 3,128,000 ' 9,61,000
Indian Express Group . 4,16,000 ' 4,51,000
Hindustan Times Group . . . . . 1,54,000 1,56,000

—

3.36. He further added that “we have come to the conclusion that
bulk of the benefit (in the case of parity of rates) will only go to
newspapers which are already making large profits. Therefore, the
real beneflt will not go to the small newspaper group whom wae try
to help.”

3.37. A perusal of the rates worked out by DAVP under the new
rate structure (May 1977) shows that the rates for Government
advertisement offered to Indian language papers and also to English
language papers are generally lower than their lowest commercial
rates.

3.38. The Committee note that the Fact Finding Committee on
Newspapers Economics had observed that the rates offered by the

P
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Government should be non-discriminatory and there is no reason
why a Government advertisement issued in an Indian language paper
should earn less for the paper than is earned by the same advertise-
ment appearing in an English language paper with .the same level
of circulation’. The Ministry had informed the Public Accounts
Committee (50th Report, 1977) that “no discrimination in the rates
of advertisements is made on the ground of language of the paper/
periodical”. But inspite of this assurance, the fact remains that the
advertisement rates paid to Indian language newspapers are lower
than those paid to English newspapers with comparable circulation.
Explaining the reasons for giving lower rates to Indian language
newspapers, the Ministry have stated that “the cost of production
of language papers is less as compared to English papers. Language
newspapers themselves charge lower commercial rates than their
counterparts in English.” The Committee are not convinced by
the argument advanced by the Ministry in justification of giving
lower rates to language newspapers. It is a matter of common
knowledge that they ask for lower rates because they know higher
rates will not be accepted and they have no other option to accept
lower rates fer advertisements without which they cannot subsist
even if these be at lower rates. The Committee are also not con-
vinced by the argument advanced by the Chief Cost Accounts Officer
of the Ministry of Finance that introduction of parity between rates
of English and language newspapers “would create another problem
for the Government to tackle” in the sense that “bulk of the benefit
will only go to (big groups of) newspapers which are already making
large profit”’ and “therefore the real benefit will not go to the small
newspapers groups....” This, in the oplnion of the Committee, is
not much of a problem as it can and should be ensured at the stage of
selection of media list for any campaign that large groups of papers
do not monopolise allocation of Government advertisements to the
detriment of small and medium papers.

3.39. The Committee feel that a time has come when instead of
justifying perpetuation, even in the changed circumstances, of the
practice of inequality of rates on the ground of lower production
costs, Government should view this question from a larger angle of
encouraging the growth of national languages newspapers and end
rate discrimination against them to help them come at par with the
English press in the matter of production standards. The Committee
are aware that Government have decided to give them 15 per cent
welghtage in rates over and above the economic rate worked out
under the new rate structure but this seemingly generous step has
not gone far enough to give them even their commercial rates, in
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all cases, let alone matching rates with the English newspapers. The
Commiittee strongly urge the Government to take bold initiative to
undo this wrong to the language press at the earliest. While intro-
ducing parity -of rates, it may be ensured that, where the same
advertisement is published in both English and language newspapers
and where the translated version of advertisement in language paper
occupies more space than the English version, the amount payable
for the advertisement published in a language paper does not exceed
that for the same advertisement in an English newspaper with similar
circulation and standard.

C—Revision of Rates

-3.40. It had been represented to the Committee that DAVP took
long time in approving the revised rates submitted by the news-
papers. In his evidence before the Committee the representative of
one of the Groups of Newspaprs stated:

“The standard practice of newspapers is that they can increase
their rate by giving three months’ notize. So far as
DAVP is concerned, DAVP accepts the revision of rates
only once in a year. If I give a notice of three months
to DAVP, DAVP will take its own time to consider my
rates. They do not pay retrospectively; they pay restros-
pectively from April of that year, when they ‘take a ‘de-
cision in July or August. Now my rates are lying with
DAVP for the last two years and they have not done
anything about it during the last two years.” They say
Government {s revising its policy. When the revision
comes, we will apply the yardstick.”

3.41. Asked about the reasons for the delay in approving the
revised rates, the Ministry informed that newspapers were required
to give a clear notice of three months, to be received in the DAVP
before the 31st December every year, for any upward revision in
rates to be considered for application during the ensuing financial
_ year. Normally, rates of all newspapers/periodicals are finalsed
within a period of three months except where newspapers do not
submit complete details. The new-rate-structure, effective from
""May 1, 1977 was finalised in December, 1977. In the six months,
January—June, 1978, after the rate structure was finalised, DAVP
has disposed of 85 per cent of cases for 1977-78 and other 40 per cent
of cases pertaining to 1978-79. Practically, all rates are expected
to be disposed of by the end of July, 1978 barring -those whefe the
data is incomplete or is lacking.
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3.42. The Committee find that although the rates are normally
required to be finalised within a period of three months, in 15 per
cent of the cases the advertisement rates effective from May 1, 1977,
were not finalised even till June, 1978. The delay in:the approval
of the rates has been attributed to the fact that the new rate strucy
ture was ready only in December, 1977. They hope that, as assured,
all the rates for 1978-79 have been finalised by now. The Committee
desire that it should be ensured that the applications for revision
of rates are disposed of within the prescribed period of three months
and rates applicable during the ensuing financial year settled well
before the commencement of the year. The Committee would like
that in case the DAVP is unable to finalise the advertisement rates
of any newspaper within the prescribed period of 3 months, it should
apprise the paper of the reasons for delay at the earliest.

D—Delay in Payment of Bills

3.43. It had been represented to the Committee that there had
been delays in making payment of bills by DAVP. A representative
of Newspapers stated in his evidence before the Committee that the
bills were sent ito DAVP, but payments were not received upto six
imonths. It has pointed out that most of the advertising agencieg
cleared their bills within 90 days because they had a strict schedule
with the Indian and Eastern Newspapers Society. If they did not
pay bills within the prescribed period, the newspaper reported to
the society who would take up the matter and discredit the agency
if there was a continuous default.

3.44. The Ministry have stated in a written reply that as per
the norms existing in the newspaper industry the payment becomes
due to the various newspapers and periodicals within 75 days from
the end of the month during which the advertisement appeared.
Avcording to these norms the normal perfod of payment works oug
to 80 days. So far as the DAVP is concerned payment is generally
made in 60 days, where bills are received complete in all respects
i.e. duly supported by voucher copies, mentioning particulars of the
release order etc. Efforts are made by the DAVP to make payment
in all cases to the publications at least one month earlier than the
normal trade practice of 90 days. During 1976-77, however, the
Directorate undertook abnormal publicity relating to ‘Emergency’
and ‘20-Point Programme’ which were unrbudgeted items and as a
result of which their budget was exhausted earlier and payment to
newspapers was held up practically for about four months for want
of funds.
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3.}5. The Committee have also been informed that the present
position {s that of the total number of 3604 bills on hand on 31-3-1978

in DAVP the number of bills pending for payment on 1-6-1978 were
216 as per details given below: — ’

(a) Over two months .

. . . . . 48
(b) Over three months 124
(¢) Over six months . . . . . . . 44
(d) Over one year . Ni}
ToraL . "2—1“6:_

—

3.46. The total amount of the 216 pending bills was Rs. 8,96,467.53;
as against the total amount of Rs. 7.66 lakhs of the bills on hand on
31-3-1978. The percentage of bills paid within sixty days is thus
stated to be over 90 per cent.

347. The Ministry have also stated that the reasons for delay in
some ceses is that client Ministries and Departments issue display
and classified advertisements directly in urgent cases where time
does not allow them to route the advertisements through DAVP.
In such cases they endorse a copy of release order to the DAVP for
issue of confirmatory order. It has been noticed that in several
cases DAVP does not receive the copies of such orders issued directly
to the newspapers by the clients in time, resulting in inter-depart-
mental correspondence and some delay in payment of bills to the
newspapers.

3.48. The other reasons attributable for the delay in payment
are as under:

(i) Non-settlement of the rates.

(ii) Non-receipt of Voucher copy with the biils,

(iii) Non-receipt of Release orders.

(iv) Incomplete particulars furnished by the Newspapers,

349. As regards remedial measures taken to improve the position
it has been stated that recently a system has been introduced under
which the Accounts Branch collects everyday from the Media Branch
all the release orders/regularisations orders to avoid delay in transit
and resultant delay in payment. In cases where the bills have been
received from the Press, the Media Department is immediately con-
tacted to regularise the advertisement where the advertisements
have been published directly by the Press on the request of the
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clients. The Media Department has recently advised the clients|
Departments not to release the Advertisement direct. In cases
where direct release is inevitablel due to the paucity of time etc.,
they have been told that they should immediately firnish the copy
of the letter to DAVP for immediate regularisation. * There is some

improvement in payment position as a result of the above corrective
measures,

50. The Committee note that there have been delays in making
payments of bills by DAVP. Although, according to DAVP, the
payment is generally made in 60 days, as on 1 June, 1978, there were
216 bills for Rs. 89,647 pending for more than two months, 44 of
which were pending for over six months. Certain corrective measures
are stated to have been taken by the Directorate to - improve the
position. The Committee suggest that periodically, say, once in a
month, all cases in which payment of bills is not made within the
period of two months should be reviewed by the Director, DAVP,
so that the bottlenecks, if any, in making payment of bills ecould
be identified and remedial measures taken at higher level to over-
come them.

3.51. The Committee would like that in case of delay for more
than the normal period of 60 days, the reasons for delay should he
communicated to the newspaper concerned so that the paper can also
take such remedial steps not only in the case of bills pending at that
time but also for future to ensure expeditious payment.

E—Non-payment delay due to late insertion of advertisements

3.52. It has been represented to the Committee by certain news-
papers’ that advertisements are not received from DAVP sufficiently
before the desired date of publication. The language newspapers
have also to translate the matter which takes time. In such circum-
stances, if the’ publication is delayed, the DAVP refused payment of
bills on account of late publication of advertisements.

3.53. The Ministry bave informed the Committee that the neces-
sary minimum time is given to a newspaper to publish an advertise-
ment. The time gap is generally 4 to 5 days after the receipt of the
advertxsements Deadlineg are invariably indicated in the publica-
tion of time bound advertisements. In other cases the period is in-
dicated, indicating the final date. The Ministry have added that the
delay in publication is condomed, if the purpose of advertisements
is not defeated. But in.some cases late insertions of advertisements
déPeat fue very purpose of such advertisements which are time
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bound, like inviting tenders, recruitment notices special time bound
announcements and the like.

3.54. From a statement furnished to the Committee in regard ta
cases in which DAVP refused to pay the bills of language newspapers
during 1977-78 on the ground of late insertion of advertisements,
(Appendix .IV). It.is noticed that out of 54 cases, in 40 cases the
time gap between the date on which advertisement was sent to the
paper and the date on which it was required to be published was
lessthan 5 days. In 20 cases, the time gap was two days or even.
less. These included cases of newspapers which are published from
far flung -areas, like Imphal and Jorhat. In one instance an adver-
tisement to a outstation newspaper the advertisement was ordered
to. be released on 8th September, 1977, and the newspaper was
strangely required to publish it in the issue dated $th September,
1977.

.- 855, It transpired. during evidence that there was no scheduling
for the despatch of advertisements so as to ensure that the adver-
tisements to be sent to remote areas are despatched first. The Direc-
tor DAVP stated that ‘the advertisements are sent out simultaneous-
ly to all the papers’ The representative of the Ministry admitted
that “it is quite possible that this (late despatch of advertisements
for ouitstation papers) had happened because of the usual mechani-
cal kind. of receipt and despatch. We shall try to ‘enquire into it
and see that for insértion of ‘advertisements a reasonable time is
given to them.”

3:56. The Committee find that there have been large number of
cases in which the bills of newspapers for advertisements were re-
jected on the ground of late insertion of advertisements by news-
papers. They note that the late publication of advertisements has
been due to inadequate time allowed to newspapers to publish such
advertisements. Though it is stated by the Ministry that there is
time gap of 4-5 days for publication of an advertisement after its
receipt by the paper, it is noticed that out of 54 cases in 1977-78 in .
which the bills of newspapers were rejected on this ground, in 40
cases the time gap between the date of release order in DAVP’s
office ' and the date on which the advertisement was required to be
published by the paper was less than 5 days. In 20 cases the time
gap was 2 days or even less; these included cases of newspapers
published from far flung places like Imphal and Jorhat. Such ins-
tances lead the Committee to the conclusion that the date of publica-
tion of mn advertisément is indicated on the release order in u
mechanical manner without caring to calculate whether the text of
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the advertisement would reach the newspapers in time for it o
publish it in the issue of the specified date.

3.57. The Committee have ‘been informed that certain remedial
measures have been taken to give ample notice tb the newspapers
in respect of advertisements issued by DAVP. The Committee wonld
like DAVP to review the entire system of release and despatch of
advertisements so as to ensure that, in indicating the date of publica-
tion of an advertisement, a reasonable time-gap, making due allow-
ance for tramsit time, is given between the date of release and the
date of expected receipt of the advertisement in the newspapers
office and that there is proper scheduling in the despatch of advertise-
ments so that the advertisements intended for newspapers in far ofl
areas are despatched first.

3.58. The Committee emphasize that newspapers should be allow-
ed adequate time to publish advertisements after their receipt und
in the case of time bound advertisements, not only dead-lines for
publishing these advertisements should be invariably indicated in
the release order but it should also be ensured that these are releas-
ed and despatched well in time.

3.59. The Committee would like that all those bills which have
been rejected during 1977-78 or after on account of alleged late
insertion of advertisements should be reviewed with a view to ensur-
ing that no newspaper is penalised for late publication of advertise-
ments for no fault on its part.



CHAPTER IV
PRINTED PUBLICITY

A —Printing of publicity materiaf

4.1. One of the functions of the DAVP is the planning production
and distribution of printed publicity material e.g., posters, folders,
pamphlats, bocklets, bread-sheets, calenders, etc. The Printed Pub-
licity Wing of DAVP is headed by a Deputy Director. Five Printed
Publicity Sections working under two Production Managers are res-
ponsible for the production of all printed publicity material. DAVP
enjoys the facility of entrusting the printing of its material to pri-
vate printing presses on its panel on the basis of tenders. It main-
tains separate panels of printers for (a) Offset printing, (b) Letter-
press printing, (c¢) Silkscreen printing and (d) Diary making, Firms
are convidered for these panels by the Panel Advisory Committee
constituted by the Government. It consists of the following
membery : —

(1) Director of Advertising and Visual Publicity
(2) Dlirector of Publication Division

(3) Director of Printing
(4) Deputy Secretary, Ministry of I & B
(5) A representative of the ITDC.

42 The panel is drawn up by the Expert Committee under an
elaborate system of selection after investigations and inspection to
verify the bona-fide of the applicant printers around the country
and is revised from time to time, The DAVP has laid down the
minimum equipment for empanelment. Apart from the equipment
the printers are categorised as A, B and C on the basis of the quality
of their workmanship judged from their sample. The inspection of
the firms is conducted by DAVP.

4.3. Tlie panel of the printers is normally revised once a year, but
if sufficient number of applicationg for enlistment|/upgrading are re-
ceived, tne revision takes place earlier. The last revision by the
Panel Arlvisory Committee was done on 15-2-1978.

68



4.4. The total value of jobs entrusted by DAVP to private printers
during the last 8 years was ag under: —

(Rs. in lakhs)

1975-76 . . . . . .. 41'49
1976-77 e . . 78- 62
1977-78 . . . . . . 70° 11

TorAL . 190" 22

45. As per the printing and binding rules, DAVP is required to
refer all the cases to the Directorate of Printing for their acceptance
or otherwise. Jobs can be assigned ‘to Panel printers when the
Directorate of Printing is unable to accept these for execution through
the Government of India Presses. The following statement shows
the number of jobs which were got executed through Government
presses and private printers during the last 3 years:

-— -

Year No. of jobs exrcutt'..d Through Govt.
through private Presses
printers
1975-76 . 345 5
1976-77 . . . 583
1977-98 . . . . . . 268 8

4.6. It has been stated by the Ministry that ‘every tender foated
by the DAVP ig also endorsed to the Directorate of Printing asking
them if the job can be executed in any of the Government presses.
It the job is accepted by the Directorate of Printing, material {s pass-
ed on to the respective Government presses, Where no such inti-
mation is given, the job is entrusted to a private printer on the basis
of the lowest valid quotation.’ It has been further stated by DAVP
that :“for some time past, no certificate to tha effect that the job
cannot be undertaken by the Government press is being received
from the Directorate of Printing, although we are in every case ask-
ing for such certificate. However, in rare caseg of very urgent jobs,
ordered to be completed within a day or two, it has not been possi-
bie to make such references to the Directorate of Printing.”

4.7. According to a clarification made by DAVP subsequently,
out of 268 jobs reportedly got executed through private printers dur-
ing 1917-78, only 233 jobs, were referred to the Directorate of Print-
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ing (10 were executed through regional centres of DAVP Bombay,
Calcutta and Madras as they were in regional languages only; 2 were.
executed on repeat orders and 3 were assigned to private printers
due to utmost urgency).

48. From a joint note submitted by DAVP and Directorate of
Printing it is seen that 216 references covering 253 jobs were made
to the Directorate of Printing during 1977-78. Out of these 216
references the Directorate of Printing actually received only 189
references. It has been stated that ‘the possible explanation for the
non-receipt of 27 references could be that these references were
either lost in transit or misdelivered, etc.’” It was after loopholes
in the procedure were pointed out by the Committee during evidence
‘that the Ministry appear to have reviewed it and laid down the fol-
lowing procedure to ensure cent per cent receipt of references:—

(i) All references in future will be addressed to the concern-
ed Deputy Director (Ptg.) by name; and

(ii) Directorate of Printing will give replies in all cases which
will be addressed by name to the Deputy Director (PP)
in the DAVP.

4.9. Out of 189 references actually received by the Directorate of
Printing, replies were received by DAVP in 27 cases only. As re-
gards the time allowed to the Directorate of Printing to send the
replies, the Ministry have stated that ‘normally 10 days are allowed
to the Directorate of Printing to intimate whether the job could be
undertaken by them. This is the time allowed to private printers
for quoting their rates for the DAVP jobs. However, in cases of
.urgent jobs the time allowed is reduced to 2 to 3 days keeping in
view the time available for the production of the job. . The same
time is allowed to the panel printers also.

4.10. The Directorate of Printing, however, furnished a statement
‘showing 75 caseg where sufficient time was stated to have not been
given by DAVP for proper scrutiny of jobs and sending replies re-
garding acceptance or otherwise. It has been stated that ‘in. some
cases the references were received after the last date for sending the
reply had expired and in some cases time allowed for giving replies
‘was less than 24 hours. In view of the short notice given to us and
also the ultimatum given by the DAVP that in case no reply was
received within the prescribed date, it would be presumed by tliem
that no- Government Press was in a position to undertake the job
and that the Directorate of Printing had no objection to the same
being got done by private printers, no replies were sent in these
cases:
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4.11, In reply to a question whether in cases where no reply was
received, the Directorate of Printing was contacted to ascertain the
position before entrusting the job to the private printers, the Minis-
try -of Information.and Broadcasting replied in the negative.

4.12. Out of 189 references received by the Directorate of Print-
ing, acceptance for 16 jobs was sent to DAVP. The number of jobs
actually executed were 8 only. The reasons for not executing the
other 8 jobs are given in detail in Append.x V. It is seen that in
two cases jobs which could be executed by the Government Presses,
were not awarded to them on the ground that the reply was delayed.
In one of these cases reference made to the Directorate qf Printing
on 20th September, 1977, was received by them on 21st September
and the DAVP wanted a reply on 21st September, 1977. Acceptance
was sent to DAVP on 24-9-1977 to which DAVP replied on 27-8-1977
that due to late reply DAVP assigned this job to a private press be-
cause of urgency of the matter.

4.13. In reply to an enquiry whether the Government of India
"Presses can undertake various kinds of printing jobs at present en-
-‘trusted by the DAVP to private presses, the Directorate of Printing
“have stated that the Government of India Presses can unhdertake
printing of all kinds of jobs like booklets, brochures, folders, leaflets,
posters, publications, forms, etc. in mono or multi-colours both by
‘letter press and offset processes, Facilities for block making are

“also available in three Government of India Presses. However,

special type of jobs involving special operations like spiral binding,
die cutting, plastic covering, silk screen printing, ete. and also multi-

‘lingua] jobs required to be printed at the same time and place can-

N

‘not be undertaken. Government of India Presses undertake the
printing of Government publications, periodicals, gazettes from the

- various Ministries| Departments including Lok Sabha and Rajya

Sabha Secretariats and some of these jobs are to be executed on top
priority basis. Therefore, if sufficient time is allowed, some of the
DAVP jobs ‘can be undertaken for printing at the Government of
‘India Presses.” It has however been added that although, time limit
is prescribed by the DAVP for supply of proofs and printed copies
of their jobs in their references sent to the Directorate of Printing

for scrutiny, the date by which the materialsmanuscripts of the jobs
“will be supplied to the Press is not mentioned. Due to incomplete

information|details, it becomes difficult for the Government of India

' Presses to commit whether these jobs will be executed within the
. time limit prescribed;
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4.14. Detailed statements showing the percentage of utilisation
of capucity of the various machines in the Government of India
Presses during 1976-77 as furnished by the Directorate of Printing
is given in Appendix VI. It is seen therefrom that the percentage

of utilisation of the capacity in terms of machine hours was much
below the capacity.

4.15 To a question whether the State Government Presses had
been approached to print DAVP jobs in regiona] languages, the
Minist1y have stated in a note that it has not been the DAVP’s prac-
tice so far to approach any State Government for printing. Recent-
ly, however, the Orissa Government have been approached to find
out the possibility of their Directorate of Printing undertaking the
printiny of Oriya wall Newspaper.

4.16, The Committee note that for carrying out publicity through
printed material, DAVP gets material like posters, folders, pamphlets,
booklet: etc., published through Government presses as well as from
private printers on their panel. As per rules the DAVP is required
to refe: all the jobs to the Directorate of Printing and jobs can he
assigneil to private printers only if the Directorate of Printing is
unable to accept these for execution through Government of India
Presses. The Committee find that, during 1977:78, out of 216 refer-
ences stated to have been made by DAVP to Directorate of Printing,
27 references were not received in the Directorate of Printing; these
were siated to have been “either lost in transit or misdelivered etc.”
In a number of cases, the time given to Directorate of Printing for
reply, ‘which under the existing procedure should be 10 days in the
case of normal jobs and 2-3 days in the case of urgent jobs, was not
sufficient; in some cases the references were received by the Directo-
rate of Printing after the last date had expired and in some others
the time allowed was less than 24 hours. In the absence of reply
within the prescribed time, the procedure provided that it was to be
presumed by DAVP that Government of India Presses were not in
a position to undertake the jobs.

417, Against the background of this procedure when it is seen
that during the last 3 years as many as 1196 jobs (costing over
Rs. 190 lakhs) were got executed through private printers as against
only 17 done by Government Presses, and this happened at a time
when Government presses were working below capacity, the Com-
mittee cannot but feel that there is something seriously wrong in
the way references were made by DAVP to Directorate of Printing
and orders placed with private printers. It is rather strange that
communications sent by one Government office to another at the
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sane place (Delhi) were lost in transit or misdelivered or received
by the latter too late for reply. The Committee cannot but take
serious note of the fact that nearly 89 per cent of the DAVP johs
were entrusted to private printers at a time when Government pres-
ses wero working below capacity. They would like that the circum-
stances in which the jobs were entrusted to private printers in the
last 3 years, be investigated with a view to fixing responsibility.

4.18. The Committee find that it was only after loopholes in the
procedire had been pointed out by them during evidence that the
proceduiire was revised and now references are required to be sent to
a designated officer in Directorate of Printing by name and the
Directorate of Printing is also required to send replies in all cases by
name to a designated officer in DAVP. The Committee regret that
the procedure in this regard was not reviewed by DAVP of its own
accord even when it was known to DAVP that almost all the jobs
(1196 out of 1213 during the last 3 years) had gone to private printers.
They vrould like the Ministry/DAVP to keep all such procedures
under constant review and plug the loopholes as soon as these come
to notice,

4.19. The Committee would like to emphasise that practice of
making a reference to Directorate of Printing should not be viewed
as a more formality but followed in all seriousness. Directorate of
Printing should be given the prescribed time in every case to scruti-
nise tho job and to send reply. A job may be entrusted to a privaie
printer only after the Directorate of Printing intimates that it cannot
take it up for execution in a Government Press within the time
available. Both the Directorates being in Delhi, in case of delay in
reply, it should not be difficult for DAVP to take up the matter at
the highest level with the Directorate of Printing before conclud-
ing that the Government presses are unable to do the job.

4.20. The Committee would like that all such jobs as are not
accepted by Directorate of Printing for execution through Govern-
ment presses should be brought to the notice of the Ministry of
Works and Housing at periodical intervals for their review and for
such remedial measures as may be considered necessary.

4.21. The Committee have been informed by the Directorate of
Printing that except or some special types of jobs, @Government of
India Presses can undertake printing of all kinds of jobs like hook-
lets, brochures, folders, leaflets, posters, publication forms, etc., in
mono or multi colours both by letter press and off-set processes, The
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Committee suggest that if the present capacity and esuwipment of -the
Gevernment of India Presses are found to be inadequate to nuder-
take the printing jobs of the DAVP, the question of improvements
iu tsovernment of India Presses for this purpose may be considered
keeping in view the relative cost and quality of work by Govern-
meont of India Presses and the private printers. -

1.22. The Committee are informed that it has not been the practicc
in°'DAVP to approach State Governments for printing of material
in vegional languages though ‘recently it has approached the Orissa
Government for a job. The Commnittee would like the DAVP to as-
certain the ability and spare capacity in State Government’s print-
ing Presses to execute DAVP’s. jobs in regional languages and draw
up a panel of available Presses for the purpose. They would sug-
gest that if found feasible and time permits, the State Government’s
Presses on the panel should also be consulted before awarding any.
regional language job to -a ptivate printer,

B—Quality of Publicity Material

4.23. It has been stated in a memorandum to the Committee that
the quality of production of material brought out by the DAVP “is
poos distribution haphazard and its costs are very high.” The
Mn\!stry have, however, contended that it would not be correct to
say that the printed matenal brought out by DAVP ig poor and is
produced at a high cost. Rates paid by DAVP are quite economical.
The Ministry have, however, agreed that there is always scope -of
improving the quality of production. It hag been stated that in
the matter of quality (physical aspects of all printed 'publicity
material), adequate steps are being taken 'to check the material at
different stages of production with a view to raising the standard.
If at all the quality has suffered. it has on account of the urgency
with which the material is asked for by the client departments and
the limited choice that the DAVP hag in the selection of the photo-
graphs, transparencies, illustrations etc. Besides, a very little time
allcwed for designing and limited time given for press work effects
the yuality of production

4.24. The Committee were informed that operational Groups ‘had
been set up to go into the details from planning stage to the execu-
tion of individual jobs to take care of all the. aspects. 'Later on,
the Ministry informed the Committee that “as an-..experi-
mental measure, operation groups were set up. It was found
that they did not serve the purpese fdr which they were intended
and they have been discontinued, particularly on account of the fact
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that several technical requirements involved in printed publioity
jobs could not be decided by such a group. Measures have been
taken to have internal group discussions between the technical
officers who are all well qualified and experienced so as to evolve
correct and full specifications for print jobs keeping in view the
quality, speed and economy.”

425. The Committee attach great importance to the quality of
the publicity material printed and distributed by the DAVP. The
Committee feel that the objective of carrying the message to the
people through such material can be served only if not only the
script but also the quality of printing and production is of high order.
As the quality admittedly suffers if adequate time is not given by
the client departments to DAVP for designing and printing, the
Committee would like DAVP to impress upon all the departments
concerned the need to give it due time for planning, designing and
printing a job in the interest of better quality production and not
to ask it to do the job in a rush., Except in a case of real urgency,

DAVP should generally not agree to do a job under pressure in the
interest of its own reputation.

4.28. The Committee note that the operational groups set up on
an experimental basis to go into all aspects of production from plan-
ning stage to execution have been wound up as they did not serve
the purpose, and the system of internal group discussion between
technical officers to ensure quality of production has been introduced.
The Committee feel that unless a careful watch is kept at every
stage of a job and unless a system of monitoring of the
printed material by a panel of experts not directly connected with
the production of the material is followed and lessons learnt from
such monitoring DAVP may find it difficult to bring about
any significant improvement in the quality of production of printed
material. In the opinion of the Committee something more serious
than mere “internal group discussions” is required to be done to
ensure that material produced by DAVP is consistently of high
standard.

C—Delay in printing of material in South Indian Languages

427. In the case of printed publicity jobs the language type
settings ‘and paste-ups were got done through various outstations
private agencies. This according to DAVP caused great delay with
the result that there was a time lag of several months between the
production of material in English and the date by which this was
printed in regional languages. -

3308 LS.—8.
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. 4.28.. Explaining the reasons for the time lag the DAVP stated
that it was due to the following reasons: — .

(1) There is only one Asstt, Editor for each language who.is
to translate, proof-read .and re-edit etc. the copy matter
of printed publicity, Advertising, Out-door Publicity,
Exhibition Division, etc. etc.

(i) Since there are no proof-readers at Regmnal Centres, all
proofs are called at Delhi for checking here.

(ili) Since Client Ministries/Deptts. modify and amend the
‘text in English/Hindi, the manuscripts in regional langu-
ages have necessarxLy to be amended resulting in calling
proofs here more than -once which consequently result in
unavoidable delays.

(iv) Some-times, even the lay-out and positionjng of texts and
illustrations have to be revised and re-arranged by the
Studies at the Headquarters which necessitate calling the
art works, proofs etc. here.”

4.29. In order to reduce this time lag it was proposed to set up
type setting units for regional languages at Madras, Calcutta and
Bombay. To begin with an experimental type-setting unit in the
four South Indian languages was approved to be set up in Madras
in 1973-74. Subseguently, the Government decided to shift this unit
to Delhi in 1974-75. This decision was stated to have been taken
mainly due to administrative reasons. Since it was a new set up
it was felt that there will be several organisational problems if it
was left in the charge of a single junior officer. It was, therefore,
decided to move the set up to Delhi where DAVP had the advantage
of a number of technical officers and greater ' coordination with
different units. The set-up has been subsequently intagrated by
including English and Hindi type-setting required -for display adver-
tisements and art work which were prepared: by the ‘Studio located
in the Headquarter at Delhi only,

4.30. In the process of shifting and setting up the unit at Delhi’
t;ypes in all the four South Indian languages were.lost. resulting.in
# loss of about Rs. 8000/-. The investigation of the loss and fixing
the responsibility took considerable time. due to normal- -procedures.
The unit has already started functioning 1n 'I‘amil and Malayalam*
in addiﬂon to Engllsh and Hmdi - \
431 The Comqlttee have beqn h#oxihid that by and “large a!! :
thie regional language printing work is deme :af éatth of the’ thm’:

)
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regional centres of DAVP at- Bombay, Calcutta ahd Madras. The
tenders have however, to be issued in all chses from Delhi and the
regional offices are only responsible for supervision of ‘the printing
work, and distribution of the material in regional ianguages. Pro-
posal for decentralisation of production of regional languages ver-
Sions is already under consideration of the Government, which in-
cludes preof checking also.

‘4.32. The Committee find that in order to reduce the time lag
between the production of publicity material in English/Hindi and
the South Indian languages, setting up of a type setting unit at
Madras for the four South Indian languages was approved in 1973-74.
It was, however, subsequently decided to move the type setting unit
to Delhi. The unit has started functioning in Delhi only recently.
The Committee are informed that now a proposal to decentralise the
production of regional language version of publicity magerial pro-
duced by DAVP is under consideration of the Government. In the
circumstances, the Committee wonder whether the earlier decision
to shift the type setting unit to Delhi was taken afer careful consi-
deration of all the aspects. The Committee would like the Ministry
to go into the merits of the original proposal to locate the type set-
ting unit in Madras, its subsequent shifting to Delhi and the fresh
proposal on decentralisation of this work and see that the location
of regional language units is decided in the interest of expeditious
production of material and high standard of printing in regional
languages with the minimum of time lag and not on any extraneous
considerations.

4.33. The Committee are not happy to note that there is delay
of several months between the production of material in English,
Hindi and the printing in regional languages. They have not heen
informed as to what extent the time-lag has been out short by the
shifting of type-setting umit in four regional languages from Madras
to Delhi and other measures reported te have been taken. The Com-
mittee would like the problem to be studied by the Ministry/DAVP
and ways and means found to ensure that material in regional lan-
guages is produced  without any delay.

D—Distribution of publicity material

4.84. Thé Distribution Branch of DAVP, both at 'the headquarters
# ‘New Delhi and 'at Regionmal Centres ‘namely, Bombay, Calcutta
and Madias, is responsible for the dmrlbﬂﬂon of ymblicity rﬂﬂeﬂd
produted: by the Directorate, -~ *
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4.35. The Ministry have stated that before the DAVP was re-
organised as a fulfiedged Directorate in 1955, distribution was handl-
ed by the printers themselves under instructions from the then
prevailing orgapisation. In fact, even when a Distribution Section
was set up in the DAVP in 1955, it handled only bulk distribution,
This was done through no more than 50 institutional agencies, The
major change which has come about over the years in the distribu-
tion of DAVP material is that the bulk of such material is sent by
direct mail to individual addresses. The total number of addresses
on the mailing list in 1977-78 was over 8 lakhs.

4.36. A wide variety of categories of receipients is stated to be
included in the mailing list. They cover both officials and non-
officials, individuals, and organisations, non-resident Indians living
abroad, urban and rural schools, professional bodies like bar Asso-
ciations, Chambers of Commerce and rural communicationg channels
such as Panchayats, Head Masters of Primary Schools, social wor-
kers, cooperative societies, etc. The Ministry of Health and Family
Welfare and the National Savingg Organisations have, however,
their own field organisations and they prefer sometimes to under-
take the distribution themselves. They only indicate the agencies
to which bulk supplies should be made by DAVP and DAVP carries
out these instructions.

4.37. The Ministry have further stated that quite often DAVP
material is printed in different places besides Delhi. Whenever this
happens, distribution of the material is to some extent decentralised
and is done through regional distribution centres which have been
opened in Bombay, Calcutta and Madras. Distribution instructions
however, are issued from Delhi.

4.38. According to the Ministry the advantages of the direct
mailing system are that the organisation is now able to choose indi-
viduals or categories of individuals to whom any single publicity
material will be relevant. For instance information about
agricultural policies and practices can now be selectively sent
to Programme Administrators. Extension Officers and individuals
as well as agencies engaged in the task of increasing farm
output. Similarly information about industrial legislation can
now be sent to management personnel, trade union leaders
and even to workers direct. Considering that the distribution of
any single publicity material is limited by the print order, there is
great scope in the present system to so manage the distribution that
the greatest possible impact may be had even with a limited print
order. There is very limited chance of thizs material being lost to
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the addressees or piling up somewhere without further distribution

as did happen previously when the bulk distribution system was
being followed.

4.30. The following statement shows the position in respect of
number of copies printed, distributed, in stock and disposed of etc.:

1975-76 197677 10yt
{10 lukhs) {in Lihhy; v Jakhe?

 p—— e, | pn < 1. somme & e

1. The total number of copies printed
during the last three years, including
material producd by cutdeor pubhcm

wing . . . . 66g° 36° Uiy 65 405 259
2. Nurmber of eopies distibuted duing the
last three yoars. . 409 36 (89 7= 619 %g
1. In Stock- Balance materials left over
av on 18t March, 1978 . 41,97.462 <o picy
4. Disposcd of - -Number of copies About 6 lakh copies
5. Amount rcalised through: the dnp(s Dot
printed publicationa . Rx. 22,440,cc 3 prox.
*The following clicnt departments underteeh distrib oy <3y o0 ai )
produced on their behalf, direetly by themselves. This eecovyn for o G

preduced 1nd distributed by DAVP :—
(i) D.G.. P & T (for majority of the joix).
fii) Depet. of Science & Technology
{ifi) Director, Publications Division
fip) National Savings Organisation (kome jobn).
(» Railway Board,
(8 ‘Deptt, of Family Welfare (sore jobs).

4.40. Explaining to the reasons for large number of copies
(31,97,462) being im stock on 31st March, 1978, the Ministry have
stated that undistributed material ghowing as balance at the end of
the year is rather a normal phenomenon inasmuch as approx. 8
per cent copies of all publicity material are required to be kept in
stock to meet ad hoc|individualjunforeseen demands as also the
maferials received at the fag end of the financial year may have to
remain in stock for distribution to be taken up early in the next
financial year.

441. As regards the reasong for disposing of 6 lakh coples of
publicity material, {t has been explained that material on national
campaigns was not considered good for distribution in the overal

changed complexion of campeigns.
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442 In reply to a question whether any review has been made
of the list of addresses maintained by DAVP to keep it up-to-date,
it has been stated that the address library now possess over 8 lakh
addresses. Up-grading and review of address is a continuous pro-
cess. Within the limitations of Manpower.reviews are undertaken
from time to time by p.cking up a particular category of address
for review. To quote an example, the address library had about
20,000 addresses of High|Higher Secondary Schools in 1975-76 which
were reviewed in 1977-78. Fresh lists were obtained with the help
of Min'stry of Education to up date the old addresses. The addresses
in 1877-78 went upto 35,000. Similar reviews are taken up from
time to time depending-upon the ava‘lability of manpower, time-
schedule and other circumstances calling for immediate review.
It is also stated that the percentage of undelivered mail in respect
of Direct Mail despatches are barely 1 per cent which reflects the
correctness and workability of the present mailing list. =~ DAVP
plang to increase the mailing list to 15 lakhs by 1983.

4.43. On being asked whether there was any machinery to verify
that the material reached the genuine readers and whether the com-
ments and reactions of the readers were invited by DAVP, the Secre-
tary of the Ministry stated during evidence before the Committee: —

“I don't think we have followed this particular practice of
sending out letters and asking for reactions; but we have
been receiving replies from many people that the litera-
ture was received by them. Some comments have beea
received from time to time,

444 In reply to another question, the Secretary of the Ministry
stated: —

“I am conscious of the gap between what we wish to do and
what our agency may be able to do. It is my responsi-
bility to see that we try to improve our effi-fency and
narrow that gap. In early fifties, we started with distri-

buton to 50,000 addresses. We have now reached upte °

8 lakhs, In the Sixth Plan, when we propose to streng--

then the machinery, we will go upto 14 lakhs. All this
calls for strengthening of the organisation. We must not

forget that ours is a large country and 14 lakh addresses
are not a large proportion of the total number of people
we have,

We. do not have a wide network of field agencies, There is,

therefore, a proposal to have regional offices in the majox.:

centres in the: §ixth Plan. We have an exhibition met-

work which is spread out hut that also does not reach -
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‘ for enough. One agency of the Central Government
" \which does reach out'into the interior is the field Publi-
city Unit and to the extent we can use that agency for
displaying printed publicity material, we should do so."

4.45. It has been mentioned in the Annual Report, (1877-78) of the
Ministry that the Directorate of - Field Publicity with its 221 mobile
fields units, spread all over the country is engaged in publicising
the government policies and programmes at the grass root level.
Field units undertake tours of rural, semi-rural trbal and border’
areas and organise film shows, group discussions, seminars, exhibi-
tions and song and drama programmes.

4.46. The White Paper on Misuse of Mass Media during thc
Internal Emergency has pointed out that ‘one of the ways in which
expenditure greatly increased was by sending publicity material by
air freight instead of by post. The result was that while in 1974-75
the postal expenditure was Rs. 1.35 lakhs, it became Rs, 12.01 lakhs
in 1975-76 and Rs. 13.68 lakhs in 1976-77. As regard the reasons for
alr freighting material instead of sending it by ordinary post, the
Ministry have stated that “the resort to Air Mail despatches was
made apparently with a view to speed up despatch and ensure.
quick delivery as per instructions of the Ministry. Besides there
were verbal instructions from the late Director....material is now
sent by post/rail.”

447. The Committee find that the DAVP undertakes distribu-
tion of over 6 crore coples of various kinds of publicity material an-
nually and at present, has a mailing list contaimng over ! lakh ad-
dresses. It is, however, ourpﬁsing that no review ha.i ver been‘
made by the DAVP to ascertain whether the material ddes in fact
reach the target audience and is found to be useful by them. The
Committee feel that the DAVP should not oxly draw up inailing list
for each category of material l:eoplng in view the target audience
but it should also satisfy itself that the material is actually received
by the addressees and they are interested in it. They, therefore, sug-
gest that the DAVP may, through the suggestion card system, as-
certain periodically from 'the persons/institutions conéerned thelr
reactions to the material sent to them and their suécsiions to im-
prove the quality or distribution of the materizl. BAVP should also
try to find out through this system whether or.#ot all those indivi-
dunlsjinstitutions who are on the mailing list#r a particular cate-
gory of publications, are still actively interd¥é8 in receiving the
publication and drop those names from fiaWNt which may not send
any response to the enquiry. The Comiflifée would also urge thit
if this uystem is to serve any useful purpose, there is nead o tike
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and suggestions of the readers.

4.48. The Committes note that another medin unit of the Mink-
try of Information aud Broadcasting, namely, the Directorate of
Field Publicity, with its 221 mobile field units, spread all over the
country, is stated to be emgaged in publicising the government poli-
cles and programmes at the grass root level. Field units undertake
tours of rural, semi-rural tribal and border areas and organise film
shows, group discussions, seminars, exhibitions and song and drame
programmes. The .Committee consider that the services of Field
publicity units can be utilised with advantage for the distribution
of printed publicity material

4.49. The Committee note with regret that there was a large in-
erease in postal expenditure on semding publicity material during
1975-76 and 197617 as instead of sending it by ordinary post, resort
to Air Mail despatch was made “as per instructions of the Ministry
and verbal instructions” from the ex-Director resulting in phenome-
ual increase in postal expenditure from Rs. 1.35 lakhs in 1974-75 to
Rs. 13.68 lakhs in 1976-77. The Committee desire that the Ministry
may review the circumstances in which they instructed DAVP te
despatch publicity material by air mai!|freight in such a large quan-
tity and see whether such a high expenditure on air mail|freight wes
at all justified. The Committee would like the Ministry to inform
them of the reasons and circumstances necessitating despatch of
material by air mail at such high cost. They would like the Ministry
to draw lessons from the past experience and lay down guidelines
to ensure that utmost economy is exercised by DAVP in the matter.

‘4.50. The Committee are informed that updating and review of
addresses on the mailing list is a continuous protess and this task de
undertaken for each category of addressees from time to time. It #s
seen that DAVP proposes to increase the mailing list from 8 lakhs "
at present to 15 lakhs by 1883 The Committee are informied that
this calls for strengthening of the organisation and a proposal to
have a net work of fleld agencies in the Sixth Plan is under the
consideration of the Ministry. The Committee would like that be-
fore opening new regional centres for distribution of publicity me-
terial, the Ministry should examine as to what extent the re-de-
ployment of present distribution staff, re-organisation of the exist-
ing distribution machinery and streamlining of the existing proce-
dure can meet the requiremes t3 of additional work load and also to.
what extent the services of the fleld officers of the Tirectorate of
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mmty can be ytilised for distribution of pnbﬂd‘ty mbaterinl.
' E. Wall Newspapers

4.51. The DAVP produces wall-newspapers in English, Hindi and
ten regional languages. The date of commencement of the publica-
tion in each language and the number of copies printed are as

under: — 3
" Prosent print o« der Date of conma ee-
| JUT
English . o 1.980 L= 1=1G%0
Hindi - 1450 Do,
Uhrdu 4,200° Do,
Tarnil 000 6171471
Bengali 7,100 n-1-1071
!\.Jur;uhi . £,000 2b-1-1931
Malayalamn 2,800 inirar4
Khasi 1,500 vabarpny
Garo . 1500 15-2-1096
Manipuri 1.500 20-1-1456
Gorakhali 1,500 16-B-19%6

(usha . . . 4,000 86-19%

4.52. It is proposed to extend the Wall Newspaper to the remain-
ing languages as well as to Sikkimese in the next plan,

453 As regards the criteria laid down for the production and
distribution of wall newspapers, it has been stated that this depends
upon the assessment of the utility of this media in any particular
region.

454 The annual expenditure sanctioned for the production of
wall-newspapers as per the budget estimates for 1977-78 was
Rs. 2,66,000/-.

4.55. It has been stated in a memorandum to the Committee that
“the primary aim of the Wall Newspapers was to inform and moti-
vate the masses specially in rural areas through success stories of
the common man, Unfortunately, the right type of stories are not
forthcoming from the field publicity staff. It is therefore necessary
to entrust this coverage to private journalists on assignment and
timely payment”. The Ministry of Information and Broadcasting
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have, however, stated that Wall Newspapers contain suecess stories;
week after week....any story received from private parties can
always be accepted and paid for as in the case of any other journals.

458. In reply to an enquiry- whether any review had been made
to assess whether this publication was fulfilling. the object for which
it was started, the Ministry have stated “this' Directorate has not
prepared any paper on the subject.” '

4.57. The Committee note that the DAVP produces wall news-
papers in English Hindi and ten regional languages and it was pro-
posed to publish it in other regional languages in the Sixth Plan. The
expenditure sanctionad for the production of wall newspapers dur-
ing 1977-78 was of the order of Rs. 2.66 lakhs. It is, however, surpris-
ing that even though the wall newspaper is being published for the
last 8 years, no review has been made so far to determine whether
this  publication is fulfilling the objects for which it was started.
The Committee feel that it is high time that a proper valuation is
made of the pattern and impact of the wall newspapers on the tar-
get audience with a view to making improvements.



CHAPTER V -
PERFORMANCE AND ORGANISATIONAL SET-UP
A, Role of DAVP

8.1, The main functions of the DAVP have been enumerated in
para 1.3 of this Report. 'Briefly, the DAVP has over the years
established three main channels of publicising Government policies.
These are advertising through newspapers, preparation and produc-
tion of different kinds of printed publicity material, and organisation
of exhibitions involving visual projection of Government policies and
programmes. In addition, the DAVP has been entrusted with the
task of accreditation of advertising agencies in the country.

1) Advertising .

. 62 One of the main functions of DAVP is planning, production
and release of classified as well as display advertisements to news-
papers/periodicals on behalf of the Ministries and Deptts. of Gov-
eenment of India (except Railways) and their attached and sub-
ordinate offices and a number of autonomous bodies. It has been
stated in a memorandum submitted to the Committee by an assocla-
tion of advertising agencies that ‘the DAVP should increasingly and
as soon as possible revert to the role of Directorate of Information
and Propaganda and divest itself gradually and completely of direct
advertising agency functions. These functions could be passed on
the professional advertising agencies.’ .

5.3. Another non-official, publicity expert, has also expressed the
view that “the DAVP should revert to its origfinal role of being an
advertiser’s representatives, the advertiser in this instance being
Government. It should cease to-be an advertising agency because
this service can be provided at much less expense to the Exchequer
by private agencies.”

" 54. The Ministry have, however, contended that. DAVP has
grown to a mature orgamsanon over the last 30 ‘years. Initially,
the volume of Government advertising wasg limited. It functioned
as what has been described as “advertisers representatives but, with
the growth and development of fovernmental activities t}u'uugh
the planning process, dependence upon.private agencies became a
handicap and proved expensive”.
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5.5. The aforesaid suggestion that DAVP should cease to be an
advertising agency for Government advertisements, the Ministry
have stated, is based on the assumption that private agencies cost
less. According to the Ministry “thig is not true.” The Ministry
have also stated that while private agencies charge from clients for
services rendered in the preparation of advertisements copy and art
work, DAVP renders such services free of cost.

5.8. The Secretary of the Ministry stated during evidence that
“if Government is wise in having an advertisement department of
its own and if it handles all its advertisements centrally, then they
can derive financial advantage out of having its recognised advertis-
ing agency...... As an advertising agency it takes advantage of the
commission that newspapers give. If it were not to perform that
function, then that money would not be saved by Government.”

The Committee have been informed that DAVP earns commis-
gsion on three categories of advertisements—press advertising, out-
door publicity and radio spots. Press advertising itself falls into
three categories—UPSC advertisements, display advertisements and
classified advertisements. While there is no commission charged
on classified advertisements, DAVP get 15 per cent commission on
UPSC advertisements, which fall in the display category with an-
other 10 per cent commission as a discount for the guaranteed series
of advertisementg round the year every week.

" '57. On display advertisaments other than UPSC, DAVP get 15
per cent commission. During 1977-78 on a total of Rs. 3 crores,
expenditure incurred on press advertising the commijssion earned
by DAVP wag Rs. 43.80 lakhs. For outdoor publicity and Radio
spots, which together account for an expenditure of Rs. 87 lakhs
the commissiot wag Rs  6.24 lakhs and Rs. 6.36 lakhs respectively.
On a’ total expenditure on advertising of Rs. 3.87 crores the com-
mission thus earned comes to Rs. 56.67 lakhs.

6.8. Az against the above commission earnings the total expen-
diture incurred during the same year 1977-78 was Rs. 31.70 lakhs—
a figure calculated on the ‘basis of appropriate advertisements of
costs relating to advertising,

5.9. It has been stated in a memorandum to the Committee by a
premier society of newspapers that “all commercial advertising
emanating from Govérnment should be left to the respective depart-
ments who would have a better idea of the target audience that

sought to be reached by a particular advertising campaign. They
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would also be able to deal more effectively with competition that
they face for their products and services from other organisations.”

5.10. In this connection, the Secretary of the Ministry stated dur-
ing evidence that “conceptually the fact that advertising of govern-
ment is centralised enables the Governmental agency to invest in
skills and professional expertise of the kind that would be required
to produce works of quality. Each individua] Ministry would
neither be able to afford nor would have the aptitude to do that.”

5.1L. The Committee note that one of the functions of DAVP is the
release of classifled as well as display advertisements to newspapers/
periodicals on behalf of the Ministries and Departments of Govern-
ments of India (except Railways) and their attached and subordinate
offices. A view has been expressed hefore the Committee that “DAVP
should revert to the original role of being an advertiser’s represen-
tative, the advertiser in this instance being Government. It should
cease to be an advertising agency because this service can be pro-
vided at much less expense to the Exchequer, by private agencies.”
It has also been suggested that instead of centralising the release
of advertisements in DAVP, all commercial advertising emanating
from Government shounld be left to be handled direct by the respec-
tive Departments. The Ministry have, however, pointed out that
the DAVP provides this service at lesser cost to the client ministries/
Departments, as unlike private agencies, DAVP renders services
like preparation of advertisement copy and art work free of cost.
Further, as an advertising agency, it takes advantage of the commis-
sion that newspapers pay. After meeting its administrative expenses,
there is net saving to the DAVP out of the commission it receives.
The centralisation of advertising work in DAVP also enable Govt.
to invest in required skills and professional expertise to produce
works of quality. Individual ministries would neither be able to
afford nor would have the aptitude to do that.

. 5.12. The Committee feel that all Government advertisements
should continue to be handled and processed by a Government organi-
sation, as at present, and the services of private agencies need not
be used for the purpose. They also feel that balance of advantage
Lies in centralising the work in an expert body like DAVP rather

than leaving it to each Ministry/Department to deal with newspapery
dirvectly in the matter,

(ii) Printed Publicity and Exhibition

5.13. The. DAVP has also been entrusted with the planaing, pro-
duction and distribution of printed publicity material and planning
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and organising of exhihitions.- It is noticed that - there“are othef
units under:the Ministry of -Information #nd’Broadcasting which are
also engaged on these activities. Thus, in regard to publications
and- other printed publicity material, besides DAVP, the Pyblica-
tions Division of the Ministry. also publishes books, journals and
pictorial albums in Hindi, regional languages. and English to edu-
cate and inform the public. Similarly for exhibitions, in addition
to ‘DAVP, the Directorate of Field Publicity, with its 221 mobile
fleld units, spread all over the country is also engaged in publicis-
ing the Government policies and programmes at the grass root level
inter alia through organisation of exhibitions, To a question whe-
ther there is overlapping in the organisation of exhibitions both by
DAVP and the Directorate of Field Publicity, the representatxva
of the Ministry stated during evidence:—

“], am personally of the view that there is some over-lapping
and it has to be properly sorted out so that exhibition and
Field publicity are effectively dovetailed into each other.
The Field pub11c1ty method is a kind of package which they
deliver to the audience wherever thev go: there is film
show posters, and exhibition is only a small component
of the total display, while DAVP has an entirely specifie
exhibition wing and to that extent probably it is more
exhibition oriented. As to the present structure, whether
that itself should be changed I cannot say, but posmbly
there is room for expenmentation and mixing up.”

5.14. The Draft Five Year Plan 1978—83 has mentioned that
“attempt will be to reduce the multiplicity of groups engaged in publi-
eity work and integrating them closely with the field publicity
units.” Asked about the action taken in this regard the Committee
have been informed by the Ministry that as a first step towards
the implementation of the observdtion made in the Plan 197883
document, studies were undertaken to identify the areas of possible
overlap with a view to reducing the multiplicity of groups engaged
in publicity work under the Ministry. As a result of these studies,
the following areas of possible overlap have been identifiedi—~ -

(1) Publicity through the medium of Song & Drama, by the
Song & Drama Division/Field Publieity.

LY Hehdng Gut oF phiblieations (and other pririted public
S e H) dty materidl) .by DA.V.P/D
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(i) Organising exhibitions, by .DAVP/DFP.

(iv) Work connected with circulation statistics of mwtpqpen
and other allied work by RNI/DAVP '

(v) Need for continuing Photo Division as a sepa.rate unit.

"

5.15. The question of entrusting indepth studies to departmen-
tal or outside agencies to enable the Government to take a final
decision is stated to be currently under examination.

5.16. The Committee are informed that studies made by the Minis-
try have revealed that there is over-lapping in regard to certain
functions performed by DAVP like bringing out of publications and
other printed material, organisation of exhibitions and work connected
with circulation statistics of newspapers and other allied work. Thus,
both the DAVP and the Publications Division of the Ministry are
engaged in bringing out publications and other printed publicity
material. Similarly, exhibitions are being organised by both the
DAVP and the Directorate of Field Publicity. The work connected
with circulation statistics of newspapers and other allied work is also
being loocked after both by Registrar of Newspapers for India and
the DAVP. The Ministry have stated that the question of entrusting
indepth studies to departmental or outside agencies to enable the Gov-
ernment to take a final decision in the matter is under examination.
The Committee feel that now when the fact of over-lapping of func-
tions has been established and admitted by the Ministry, the
reported move to wundertake further “in depth studies” through
departmental or outside agencies before taking action looks like a
dilatory step and is net at all necessary. The Committee would like
that the Ministry should take a decision in the matter without further
delay and so re-allocate the work among various Departments that
there should be only one agency to do a particular job,

(iiiy Accreditation of advertising agencies

5.17. Another function entrusted to D.A.V.P. is accreditation of
advertising agencies. The purpiose of accreditation of advertising
agencieg is stated to be (1) to ensure the technical competence,
expertise and financial stability of the Advertising Agencies which
handle the business, among others of public undertakings, nationa-
lised banks, statutory bodies, Railways and autonomous corporations;
(2) to ensure that the accreditated agency glves such orientation
as is necessary to the social content of the campaigns and image of
the Undertakings (3) to apply the rates of newspapers approved
by DAVP on ‘the advertisements issued by such accrecm'hted agen-
cles handling accounts of puble undertakings.
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'5.18. In a memorandum to the Committee, a non-official has statea
that the DAVP ‘should cease to be an agency for accrediting
advertising agencies because such accreditation by the DAVP is

wholly unnecesgary. Public Sector undertakings should be able
to choose advertising agencies on their own.'

5.19. An association of the advertising agencies also stated in
thig connection that:

“If at all recognition of advertising agencies is a muat, there

“In

already exist other bodies who grant recognition after
considering both the professional competence and finan-
cial viability of advertising agencies. We feel that this
arrangement is adequate and the public sector corpora-
tions should find no difficulty in choosing the agencies
that are already accredited by bodies in the communica-
tion field rather than looking to the DAVP to duplicate
the screening and accrediting function.”

fact it is the Association’s considered view that recogni-
tion ofi advertising agencies should be confined to the cer-
tification of their professional competence. This certifi-
cation again should not be entrusted to some body engaged
in one or other facet of the communication fleld. In-
stead the task of certification should be left to an inde-
pendent, non-statutory body of eminent personalities
drawn from the entire communications field.”

8.20. The representative of the association stated in evidemee
before the Committee:

“DAVP is not only doing competitive advertising as an adver-

tising agency, it is also a media owner, it {s also a rate
fixer, it is also an accreditation granter and these func-
tions in our opinion are functions which to some extent
are mutually contradictory and try to impinge one upon
the other function. For example how can DAVP recog-
nise another competitive agency? How can that adver-
tising agency be the owner of media? I feel that the role
of DAVP 15 not what it should really be.”
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5.21. It has been represented to the Committee by another non-
official organisation that advertising agencies are already accredit-
ed with a Government recognised body, the Indian and Eastern
Newspapers Society (IENS) and there is no usefulness or purpose
of a further accreditation procedure.

5.22. The Ministry have expressed the view tha# the purpose of
accreditation by DAVP and IENS are different. JENS is concerned
with the Member Papers and Member Advertising Agencies. DAVP’s
accreditation of advertising agencies is aimed at ensuring profes-
sional standards and fair practices for Central and State Govern-
ments as well as Public Undertakings.

5.23. 1. regard to the question of having an independent body
for certiflcation of the professional competence of advertising age-
ncies, the Ministry have stated “if an Advertising Council is set up,
it should be a statutory body. It is necessary that this body should
be able ty enforce its decisions on the Members.”

5.24. The Committee find that another function entrusted to DAVP
is accreditation of advertising agencies. The purpose of accreditation
is to ensure technical competence, expertise and financial stability
ot the private advertising agencies which handle the publicity busi-
ness of public undertakings, nationalised banks, statutory bodies,
railw ays and autonomous corporations. It has been suggested to the
Com nittee by some non-official organisations and experts that adver-
tising agencies are already accredited with a Government recognised
body, viz., Indian and Eastern Newspapers Society (IENS) and there
is no usefulness or purpose of a further accreditation by DAVP. It
has also been suggested that public sector undertakings should be
able to choose advertising agencies on their own. The Ministry
have, however, pointed out that the accreditation by TENS is confined
to their member advertising agencies whereas the DAVP accredita-
tion is aimed at ensuring professional standards and fair practices by
all advertising agencies who deal with Central and State Governments
as well as public undertakings.

5.25. The Committee feel that there is nothing wrong if the Go-
vernment makes an independent evaluation of the technical compe-
tence and financial stability of private advertising agencies before
-allowing them to handle publicity business of public sector under-
takings, Railways and autonomous corporations. Nor is there any-
thing wrong if such an evaluation, which is what accreditation means,
is required to be done by a Department like DAVP which has the
ne-essary skill and expertise in this field. In fact the centralised

3366 LS—7
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procedure of accreditation, as at present, slmphﬁes the task of ad-
berusing agencies fnasmuch as they do not have to prove their creden-
tials before each of 'the large number of public sector undertakings
and other corporations but are accepted by them on’ the basis ‘of fhe
avcreditation granted by the Central body.

5.26. The Committee feel that, as recommended by them in re-
gard to drawing up of an approved media list of newspapers (para
2.19), in this case also, it will be better if instead of leaving the ques-
tion of grant of accreditation to an advertising agency to an indivi-
dunsl officer of DAVP, as at present, the system is institutionalised and
a Accreditation Council consisting of representatives of DAVP,
Ministry of Information and Broadcasting; user organisations (Rail.
ways, public sector undertakings etc.) and non-official experts is set
up to consider the applications of the advertising agencies for accre-
ditasion.

B—Evaluatlon

3. 7. Stressing the need for proper evaluation of advertising and
othes publicity done by DAVP an ex-Director of DAVP stated dur-
ing e idence before the Committee:—

‘DAVP is told to start a campaign and it does. But no eva-
luation is done on that. Any advertising agency should do
the evaluation of the campaign and any evaluation must
be by certain specialists in the field. It should not be by
Government Officers. Because even now the evaluation is
done, but it is not done in a scientific way. It is done by
an organisation known as Field Publicity Directorate of
the Ministry of Information and Broadcasting. There again
they are low level officers i.e. Junior level Officers. They
will be grade II officers. When they give a report they
are always anxious to give a report, that will please the
client, the Government. Therefore when an evaluation
is done, I would like to have it done by an independent
organisation.”

528. Asked whether any evaluation of advertising and other
publicity is done by DAVP on a regular basis to judge its effecti-
venrss; the Ministry have stated that so far no evaluation of ad-
vert\sing and other publicity work done by DAVP has been carried
out on a regular basis. There is no built-in evaluation machmery in
the absence of which information received in the nature of feedback
from 'the Field Units of the Directorate of Field' Publicity and the
Field Exhibition Units of DAVP provides some information as to the
effectiveness of the publicity. Replies received from recipients of
publiclty material aleo provide some clue as to the distnbuﬁon and
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the impact of the material. It is, however, realised that all this is
inadequate and does not represent in any manner a proper evalua-
tion of the effectiveness of DAVP’s publicity.

5.29. The Ministry have informed the Committee that recently
the Indian Institute of Mass Communication was dsked to conduct
a survey of the reach and impact of DAVP advertisements and the
Institute has already completed its study in three Northern States
Punjab, Haryana and Himachal Pradesh. It is now engaged in a
similar study in the State of Kerala, It is proposed to assign similar
studies to the Institute regarding the impact of specific campaigns
organised by the DAVP for instance, in regard to the Family Wel-
fare and National Savings. It is also proposed to issue letters to the
recipients of different publicity material asking for their comments
and reactions.

5.30. In the Rolling Plan, there is a scheme for evaluation on a
reg ilar basis of the impact of the DAVP campaigns. Such evalua-
tion will be done both departmentally and extra-departmentally by
i «dependent research organisations., It is also proposed to introduce
the concept of pre-testing of programmes.

5.31. The Committee regret to note that although it is now more
than two decades that the DAVP was established, so far no evalua-
tion of advertising and other publicity work done by DAVP has been
carried out on a regular basis. It has been receiving some information
in the nature of feed back from its field exhibition units and from the
field units of the Directorate of Field Publicity, but as admitted by
the Ministry, ‘all this is inadequate and does not represent in any
manner a proper evaluation of the effectiveness of DAVP’s publicity’.
The Committee have been informed that recently, at the instance of
the Ministry, the Indian Institute of Mass communication has con-
ducted a survey of the reach and impact of DAVP advertisements
in Punjab, Haryana and Himachal Pradesh and it is conducting a
similar study im Kerala. Some more studies are proposed to be
entrusted to the aforesaid Institute. Further there is a scheme in the
Rolling Plan for evaluation on a regular basis of the impact of the
DAVP campaigns both departmentally and extra-departmentally by
independent research organisations. The move to have the eéffecti-
ness of DAVP’s publicity evaluated thtough an independent agency,
though belated, is welcome. The Committee would like that such
an evaluation of DAVP’s publicity campaigns shiould be made on a
regular basis and follow-up action to improve the reach and impact
of the publicity campaigns: takesi promptly in the light of the evalua-
tion reports. '
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C—Future set up of DAVP

5.32. The DAVP is at present an attached office of the Ministry of

Information and Broadcasting. In a memorandum to the Committee,
an Ex-Director of DAVP stated:

; “DAVP though an important media is not given the role it
deserves. It is treated as a department to bestow patron-
age and in recent years to develop the ruling party’s image
through governmental activities. With a view to reducing
abuse of power and improving its output, DAVP must be
made an autonomous corporation and function on com-
mercial lines like any agency.

The Chairman of the Corporation should be a person from the
top advertising, newspaper managerial on journalistic
profession with no ties to private business or ambitions of
a political career. The Managing Director should be a per-
son of proved merit in the communication media field.

Initially, all the advertising, of the public sector could be en-
trusted to this autonomous corporation specially of the
bigger units like Air India, Indian Airlines, Shipping Cor-
poration, Hindustan Steel, Oil Companies BHEL and phar-
maceutical units, On a review of the working of this Cor-
poration after two years a decision could be taken to trans-
fer all Government business to it”.

5.33. He also stated during evidence that rometime back when the
Government thought of taking over public sactor advertising, it was
suggested that we should have a public autonomous corporation
which would deal initially with public sector advertising. Initially,
the intention was to have a Corporation to deal with public sector
advertising only. But after a couple of years after reviewing its
working it could take over the whole DAVP. He also stated that
“DAVP should not be treated as a Government department. What-
ever we may say, particularly in recent years it is being treated as
a department to give patronage to certain papers that play the tune
of the government. If DAVP ig to fulfil its role, it must be allowed
to treat advertising on purely commercial and utility considerations.
But political pressures come from Ministers ........ sometimes from
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high officials like Secretaries. It js difficult for a junior official to

resist these pressures. If there is a public autonomous corporation,
the pressure will be less.” '

5.34. During his evidence before the Committee a journalist of
long standing also stated that he would prefer the DAVP to be an
autonomous body.

5.35. Asked about the views of the Ministry in this regard, the
Secretary of the Ministry stated during evidence:

“Ordinarily, if it were only a function of advertising, as an
advertiging agency, as compared with the private adver-
tising agencies, the alternative of an autonomous Corpo-
ration could have been seriously thought of. But unfortu-
nately we have to look at the total mandate of the DAVP,
DAVP cannot be expected to look at itself as a commercial
organisation because primarily its purpose is to publicise
the policies and programmes of Government through this
particular 'medium.”

He added that:

“Let us try to identify the advantages which we would over-
come by having resort to the system of autonomous cor-
poration. We would have an advantage in terms of
greater flexibility of operations, greater flexibility in
creating posts, hiring people, not being tied down to the
Ministry of Finance rules and regulations as also those ot
Personnel and Administrative Department. They do try
to tend sometimes to slow down the work. I have a let
sympathy with the autonomous corporations but DAVP
should not be viewed basically as an advertising agency.”

536. In a note furnished subsequently, the Ministry have stated
that an activity analysis of the DAVP would bring into focus the
complexities of its close involvement with Government depariments.
In order that a host of developmental activities and programmes are
blended into a harmonioug fomat, DAVP necessarily hag to imbibe
the feel of these programmes through a continuous and organic con-
tact with not only departments and ministries but with the Govern-
ment ag a whole. It is through this intimate exposure that the pub-
licity material acquireg authenticity. In its extended dimension, it
takes the shape of a visual projection through exhibitions.

5.37. It is here that the main points of difference of DAVP func-
tioning as a Government department in contrast to functioning as
an autonomous corporation emerge. The attributes of a autonomous
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carporation emphasige distance, detachment and a subjective ethos.
In other words, an autonomous structure would deprive the DAVP
of the close to-skin promimity essential to acquire comprehension of
& continuously evolving Government ethos. Distance would jeo-
pardise the status of DAVP with the user departments. The projec-
tion of Government policies and programmes is distinct from the
consumption-oriented high pressure ‘hard sell’ of a product. To
carry the Government message to a highly stratified audience as in
India, publicity has to operate slowly at several levels of communi-
cation. It cannot be, by its very nature a one shot projection. It
has to bée continuous, and has to create an enduring appeal to elicit
from the audience an involvement which underlines the basic objec-
-tives of this projection. Such a message must go down as a Gov-
ernment message to gain acceptance. A Government message con-
veyed through an autonomous agency may have a smooth and accep-
table passage but it would lack the force and impact of the govern-
mental stamp ih the consciousness of the people. To that extent,
there is a danger of its being diluted in transmission,.

5.38. With the growth of mass media, the tools of the trade have
undergone a radical change. In the evergrowing all pervasive in-
fluence of the power of the suggested word, the greatest persuasion
is the fact that the word is the word of the Government.

5.39. Even a less artistic presentation of a governmental pro-
gramme very often has a greater power and acceptance than the
most imaginative and artistic presentation concealing the core of the
message as that of the Government. This great advantage cannot
be sacrifled in favour of any frills as would, indeed be sacrificed if
greater importance is given to other operational considerations.

5.40. As regards the segment involving DAVP’s activities in the
fashion of an advertising agency, an autonomous structure would
presuppose a smooth, commercial type of activity free from bureau-
cratic constraints. It would also imply mobility as regards induction
of artistic and creative personnel. In the context of the role of the
DAVP as an agent responsible for projecting the subtleties of the
ever-evolving Governmental policies and programmes and being
responsive to them and in order to inculcate essential capability for
projecting Governmental message there is some advantage in ex-
perienced and dependable government hands manning the profes-
sional posts. This is the existing framework of DAVP where all
but 37 professional posts are held by personnel permanent and ex-
clusive to the organisation. The Department provides this profes-
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sional expertise opportunities of growth. The femau}mg 37 posts are
manned by personnel drawn from an mstxtuhonahsed .Gadre of medla
men who bring with them a rich repertmre of the techmques in the
art of communication as well as a complete understanding of Gov-
ernment’s requirements. .

5.41. There are, admittedly, constraints in a departmental set up.
But, over the years, the constraints are being overcome, to an ex-
tent, by innovations. The P & T Board is one such instance. All
the financial administrative and policy-making powers of a Ministry
are vested in this Board giving it a great deal of operational mano-
euvrability and within an essentially departmental set up. This is,
of course, essential for an operation of the scale and magnitude of the
P&T Services, involving lakhs of personnel and hundreds of crores
of rupees of expenditure. In contrast, DAVP has to be a close knit
organisation with adequate financial and administrative powers to
manage its resources and material. In the current scheme of finan-
cial delegation, these powers are substantially available to the DAVP.
There is scope for increasing these powers so that operational effi-
ciency may be greatly increased, However, given the unique re-
‘quirements of governmental publicity with its own involvement of
very close liaison with all the Ministries, these needs would seem to
be best served by a Government Department with requisite finan-
cial and administrative powers,

5.42. The DAVP has been entrusfed with numerous functions of
divergent nature. It acts as an advertising agency for the Minis-
tries and Departments of the Govemment in which role it earns a
commission of 15 per cent from newspapers, on displdv advertise-
ments whieh accortlmg to the information given to the Committee,
is more 'ﬂnn the expendkure incurred on the aﬂverhslﬁg wing of
the DAVP. This obviously is a commercial function which this De-
partment performs. At the same time it has certain nqn-eommercml
and regulatory functions fike produttion and distributfon of printed
publicity material on behalf of Government carrying out of outdoor
publicity, organisation of exhibitions and accreditation of advertising
agencies.

543. It has been brought to the notice of the Committee that
DAVP has been used in recent years “to develop the ruling party’s
image throggh Goyernmental activities”. The White Paper on Misuse
of Mass Medis. (August 1977) refexred to cases (pages 52 to 54) in
‘which certain papers were unduly favoured in the matter of quantum
of Government advertisements and advertisement rates under instruc-
tions from the Ministry. Shah Commission has also mentioned in
its Interim Report I ( para 6.58) that “newspapers and journals
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which were critical of Government policies were denied advertise-
ments whereas others. . ..which were regarded as being supporters of
Government policies were given advertisements beyond their legi-
timate due.” It has been suggested to the Committee by a non-
official witness that “with a view to reducing abuse of power and
improve its output, DAVP must be made an autonomous corporation
and function on commercial lines like any agency”. Opposing the
suggestion to convert DAVP into an autonomous corporation the
Secretary of the Ministry stated during evidence that ordinarily if
it were only a function of advertising, as an advertising agency as
compared with private advertising agencies, the alternative of
an autonomous corporation could have been seriously thought
of ... DAVP cannot be expected to look at itself as the com-
mercial organisation because 'primarily its purpose is to publicise the
policies and programmes of Govermment through this particular
medium.” Subsequently the Ministry in a note stated that “an auto-
nomous structure would deprive the DAVP of the clese-to-skin pro-
ximity essential to acquire comprehension of a continuously evolving
Government ethos...” The Ministry added that a Government mess-
age “must go down as a Government message to gain acceptance. The
Government message conveyed through an autonomous agency may
have a smooth and acceptable passage but is would lack the force
and impact of the Governmental stamp in the consciousness of the
people”. The Ministry, however, admitted that there are “constraints
in a departmental set up. But over the years the constraints are
being overcome to, an extent, by innovations.”

5.44. After giving a careful thought to the matter, the Committee
have come to the conclusion that if the Advertisement Wing of the
DAVP which performs purely commercial function of handling publi-
cation of Government advertisements in newspapers an commission
basis has to fulfil the role assigned to it efficiently and objectively
and get the best value of Government money spent on advertise-
ments, it should be separated from other wings of the DAVP which
perform purely non-commercial functions of arranging publicity to
Government policies and programmes and set up as an autonomous,
organisation headed and staffed by competent professionals with
full autonomy in day-to-day working within the overall policy frame-
work laid down by the Government. This arrangement will not only
insulate the Advertisement Wing from political and official pressures
and ensure against its possible misuse for political purpose but also
give it the necessary freedom from the constraints inherent in a
departmental set up which, in the opinion of the Committee, is very
vital for the success of a commercial activity like the one in which
this Wing is engaged in. This arrangement will also no¢ disturb the
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“close-to-gkin proximity’” considered essential to comprehend
“Government ethos” by the other wings of DAVP or dilute the
“force and impact of the Government stamp” on the campaigns
launched by these wings to publicise the policies and programmes of
Government as these wings will, even after separation of Advertise-
ment Wing, continue to function as a Government Department un-
der the existing set up. '

5.45. The Committee would like this autonomous organisation to
handle all the advertising business of the Government departments
as at present. The Committee have no doubt that a stage would
come when after the proposed organisation proves its professional
competence, it would be able to compete with other advertising
agencies in the field and progressively extend its reach to the Rail-
ways, other Government orgamnisations and public sector under-
takings. '

D. Professional Expertise

5.46. Several non-officials in their memoranda as well as in
evidence before the Committee suggested that the DAVP should
be directed and staffed by competent and experienced peo-
ple. One of the non-officials stated in his memorandum to the Com-
mittee: —

“I feel strongly that the person in charge i.e. Director should
have a professional/publicity and advertising background
with proven experience in order to discharge his responsi-
bilities and functions effectively. This perhaps is not
always the case as the Director is generally recruited from
within the Government and as such is not an advertising
specialist, but rather a governmental career man  with
broad governmental administration experience as a crite-
ria for his selection and a person who more often than
not looks upon the appointment as temporary watershed
and possibly stepping stone to other higher office in his
service career.”

5.47. An association of advertising agencies also stated in thei
memorandum: '

“On the whole such advertising that we do wee of the DAV®

in the newspapers and hoardings leaves much to be desired,

It is certainly not professional either in terms of clarity in

communicating specific objectives or in terms of alls the

ties. In our opinion instead of the present policy of

manning a Directorate with people drawn from other

v apparently allied departments (like the Press Informa-

tion Bureau), it is essential that the Government creates

a central cadre of qualified trained people to man the key
DAVP posts.”
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5.48. Another non-ofﬁmal expressed the view that:

by oA

“The senior staff of the DAVP have no spemal expertise or
experience to fulfil any of t.hesg functxops entrusted to
the DAVP nor do they have any permanent interest in
the organisation or its work.”

5.48. On the question of the Director being a Governmental career
man rather than an advertising specialist, the Ministry have stated
that “Basically the point is whether we want a generalist in the fleld
of mass communication or a specialist in the field of advertising. The
former, specially, with experience of man management, would be
more suitable than the latter because the specialist skills are also
available in the various techmical divisions.”

5.50. In regard to the avallablhty of profess;onally skilled and ex-
perienced officers in the various wings of thé DAVP, the Ministry have
stated that out of about 1,000 posts Tn DAVP as many as 950 are
manned by officers experienced in the various wings of the organi-
sation. They have grown with DAVP and will continue to be avail-
able with DAVP. There are no transfers in the case of these
-officers.

551, Of the remaining 50 posts some are concerned with house-
keeping functions which are performed by personnel from the Cen-
tral Secretariat Service without any injury to the professional ef-
ficiency of DAVP. There are 37 Central Information Service person-
nel who are manning the posts of Campaign Officer, Copy Writer,
Assistant Editor, etc. besides some directional posts. These person-
nel, by the nature of their recruitment, training and expertise, are
fitted to perform these professional functions within the scheme of
governmental publicity. The Ministry have taken a policy decision
that the officers of the Central Information Service seconded to
different Media Units should be posted for a sufficiently long time
with these Units. This policy applies to DAVP also.

5.52. Pointing out during evidence that the DAVP staff was quite
good and that DAVP had developed professionalised approach in its
working, the representative of. the Ministry stated that a professional-
journal ‘Ad Age’ on advertising had selected one of the DAVP’s
‘advertisement as advertisement of the month. The Committee were
also informed that the DAVP produced materials had also won
-awards.

_ 5.53. On the question. of professional expertise of DAVP the
Secretary of the Ministry stated during evidence:

“The attempt is and has been to man its skilled and professional
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posts with skilled men...But whether we have fully come
up to high standards of expectation is another question.
I am not satisfied myself.”

5.54. The Committee find that non-official experts in the field of
advertisement have doubts about professional skill and expertise
available in the DAVP to carry out the functions entrusted to it. It
has been suggested that instead qf  the present policy of manning
ihe Dlectorate with peeple drawn from other apparently allied de-
partments (like the Press Infompngl,on Bureau), the Government
should create a central cadre of quahﬁed trained people to man the
key DAVP posts.

. 5.55. The Ministry. have stated that out of about 1000 posts in
DAVP as many as 950 are manned on & regular basis by officers who
are experienced in the various wings of the organisatiohs and who
have grown with DAVP. The 6fficers belonging to Central Informa-
tion Service, at present, numbering 37, by the nature of their recruit-
ment, training and expertise, are fitted to perform professional func-
tions within the scheme of governmental publicity and they are

“posted for a .suﬂiclently long time”.. As regards the quality of wark

done by DAVP, the Committee have been informed that a DAVP
advertisement has been selected as an advertisement of the month”
by a professional journal and DAVP produced material has also won
awards.

5.56. The Committee fee] that the Government should have a close
look at the quality and standard of the professional staff working in
DAVP and identify the areds in which there is deficiency of pro-
fessional expertise and initlate messires like fraining of existing per-
sonnel and induction of professional experts accordiiig to a well-
planned programme so as to upgrade the level of efficiency of work
and quality of output. Such an upgradgtion of,g(ﬁcnency and quality
will be all the more necessary in the advertisement wmg which will
have to function in competition with private agencies for the ex-
pansion of its business after ¥t is converted into an autonomous
organisation.

5.57. The Committee would also like to point out that as the
importance of Radio and Television is fast growing as powerfu] and
popular media of advertisements, DAVP would do well to develop
professional expertise to design and produce advertisements for
these media.

New DgeHr; SATYENDRA NARAYAN SINHA,
December 21, 1978. Chairman,
Agrahayana 30. 1900(S). Estimates Committee.




APPENDIX 1
MINISTRY OF INFORMATION AND BROADCAS'I'ING
Advertzsmg Polwy of the Government

The Directorate of Advertising and Visual Publicity, which is
the centralised publicity organisation of the Government of India,
places' advertisements in various newspapers and periodicals on
behalt of ‘Ministries and Departments of the Government of India
and their attached and subordinate offices and a number of
autonomous bodies. The primary objective of Govt. advertising is
to secure the widest possible publicity coverage. Political affiliations
will not be taken into account in placing Government advertise-
ments, Advertisements will not be issued, however, to newspapers
and periodicals which incite communal passions: or preach violence
or offend socially accepted conventions of public decency and morals.

2. A balanced and equitable placing of advertisements is aimed
at, Government advertiséments are not intended to be a ‘measure
of financial sssistance. In pursuance of broader social objectives of
Govt. howewer, weightage or consideration will be given to:

T

(a) 'Small and medlum newspapers and periodicals;
(b) Specialised, scientific and technical journals;
(c) ‘Language newspapers and perjodicals;

(d) Papers and periodicals being published especially in back-
ward, remote or border areas;

(e) Any other category which Govt. may consxder appropnate
for special and bonafide reasons. v

3. Small, medium and big newspapers/penodicals shall be cate-
gorised as under:

(i), Small - Upto 15,000 of circulation .
(ii) Medium - Between 15,000 and 50,000 of circulation
(iii) Big Above 50,000 of circulation,

4. In selecting newspapers for placing advertisements, the follow-
ing consideration will be taken into account within the funds availa-
ble:—

(a) To aim at coverage of readers from different walks of
" life, particularlv in the case of national campaigns.
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(b) To reach specific sections of people depending upon the
message of advertisements.

(c) To use only newspapers/periodicals with a minimum paid
circulation of not less than 2000 copies. Relaxation will be
made in the case of the following:

(i) In case of Urdu and Sindhi language papers and specia-
lised, scientific and technical journals, the minimum
paid circulation of 1,000 copies will qualify for Govt.
Advertisements,

(ii) In the case of Sanskrit papers and papers published
especially in the backward, border and remote areas
or in tribal language or primarily for tribal readers, the
minimum paid circulation of 500 copies will qualify
for Government advertisements.

(d) The newspapers/periodicals should have uninter;upted
and regular publication for a period of not less than one
year.,

(e) To use only genuine newspapers which circulate news or
writings on current affairs; likewise to use only standard
journals/periodicals on science, art, literature, sports,
films, cultural affairs, etc.

(f) House magazines and souvenirs shall be excluded.

(g) ‘Pulling-power’, production standards and the language
and areas that are intended to be covered.

5. In regard to production standards, the follewing specifications
shall apply:

A daily newspaper should have a minimum of four pages daily
and should be having size ndt less than 45 cms 7 stan-
dards column width or equivalent printed space. Weeklies
and Fortnightlies should have the following size and
number of pages:

Print area not less than Minimum number of pages
g0 cmy— ¢ cols . . . . 6 or equivalent printed space
gocms - g cols . . . .12

go cms ~ 3 cols. . . . . 24
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Periodicals other than weeklies and fortnightlies should have
the following size and number of pages:

—

Size Minimum number of pages

20 cms X § cols, . . . . . . 32

15 cms X 2 cols, . . . 40

Exceptions will be made only in the case of newspapers/periodicals
being published in tribal language or for tribal audience.

6. For big and medium newspapers/periodicals, the circulation will
be accepted on the basis of a certificate from a professional and reput-
ed body or Institution. In the case of small newspapers/periodicals
the circulation figures should be certified by a registered Chartered
Accountant. The Circulation figures, if proved incorrect;, will render
the papers/periodicals ineligible for advertisements, besides any
other action which Govt. may deem appropriate,

7. ADVERTISEMENTS RATES:

The rate-structure fdf Gévémment advertisements will be
" based on the principles enunciated above.



APPENDIX II
Vide pars 53 .
Break-up of newspapers|periodicals on the media list of DAVP larguege wise and category uize.

Languape Big Medium  Small Total
English . . . . . . . 37 49 190 276
andl . . . . . . . 24 38 236 208
Urdu . . . . 4 8 158 190
Punjabi . . . . . . . . 3 40 43
Sipehi . . . . . . . .. 1 10 11
Marathi . . . . . . . 12 11 76 Q9
Gujarati . . . .. 12 14 43 69
Milayalan . . . . . . 10 1 2 5 46
Kannada . . . . . . . 3 7 17 27
Bengali . . . . . . . 4 15 66 85
Assamese . . . . . . 1 9 10
Oriya . . . . . . . .. 38 10 13
Tamj) . . . . . . . 6 1y 35 58
Telugu . . . . . . . 3 12 16 31
Totalno. of papers . . . . . 115 190 931 1236
/

10§



APPENDIX III
(Vide para 2.84)

STATEMENT CONTAINING THE MAIN BENEFITS OTHER THAN
IN THE MATTER OF ADVERTISEMENTS PROVIDED TO
SMALL/MEDIUM NEWSPAPERS/PERIODICALS

The following facilities have been provided to the small and
‘medium newspapers to help them in their growth: :

(i) Small and Medium newspapers having entitlement upto
300 tonnes are allowed to take any proportion of their
quota in Nepa newsprint or imported newsprint. Nepa
newsprint is cheaper than imported newsprint on high sea
sales and STC's buffer stocks, =~ '

(ii) Small newspapers, whose entitlements are too small 'to be
covered by the arrangement of direct delivery on high
sea sales, can club their entitlement and take the news-
print on high sea sales through either the State Small In-
dustries Development Corporation or any other such cor-
poration functioning in the States or through authorised
agents acting on their behalf.

(iii) The limit of 25 metric tonnes in one lot for the import of
newsprint on high sea sales from Canada has been brought
down to 10 metric tonnes, thus, enabling a large number
of small newspapers to avail of high sea sales facilities.

(iv) Newspapers with circulation of up to 2000 copies per pub-
lishing day need not submit Chartered Accountant’s Certi-

ficate along with their application for allotment of news-
print.

(v) Newspapers which closed down or could not apply for
newsprint during Emergency will be treated as old news-
papers for the allotment of newsprint and thus their
previous entitlement will be maintained.

(vi) Newspapers which are being printed on sheets, have been
provided with an additional quantity of 10 per cent for
conversion of reels into sheets. Mostly small newspapers
are printed on sheets and, as such, this benefit goes to
smal]l newspapers.
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(vii)

(viii)
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New newspapers|periodicalg are not required to furnish
bank guarantee along with application. New newspapers/
periodicals will be allowed an initial quota to cover four
months requirement on the basis of circulation of 10,000
copies of 8 standard pages (dailies) and 16 standard pages
(periodicals).

The withdrawal of 5 per cent import duty on newsprint
announced by Government in 1977 provides substantial
relief to al] categories of newspapers.

(ix) Small and Medium newspapers/periodicals having circu-

(x)

(xi)

(xii)

lation below 50,000 copies per publishing day have been
exempted from Central Excise duty @1 per cent ad
valorem. This will give a great financial relief to all
medium and smal] newspapers.

To encourage the small newspapers, the Press Information
Bureau has a number of services. Indepth stories written
in simple and capsule form covering developments in
agriculture, industry, science and technology and social
sciences are being prepared every month and released to
all the major languages. A digest of news is issued by
the regional/branch offices of the Bureau in the languages
M the region,

Photo and ebonoid blocks are also supplied to the small
newspapers. The ebonoid supply, started in 1964, serves
papers which cannot afford the cost of block making.

A new photo service in the form of “Charba” was started
in September, 1971, to help and encourage Urdu papers
printed by litho process. “Charba” is the impression of
Zinc block on a specially treated paper meant for repro-
duction.
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APPENDIX V
. (Vide Para 4.12)

Reasons for mon-execution of 8 jobs of DAVP by Directorate of
Printing during 1977-78.

)

(i)

(iif)

(iv)

Reference No. 5(2|77-PP-II, dated 6-4-1977 for the printing
of “Pay here” poster was received from DAVP on 7-4-1977
and reply was desired by 11-4-1977. Acceptance was sent
on 16-4-1977.  DAVP had intimated on 25-4-1977 that the
job could not be assigned due to the delayed reply sent to
DAVP.

Reference No. 6|2|77-PP-II, dated 8-7-1977 for the printing
of “National Philatelic Museum P& T Booklet” was re-
ceived from DAVP on 11-7-1977 and the reply was desired
by DAVP by 18-7-1977. Acceptance was sent to DAVP on
19-7-1977. DAVP sent the Press Requisition and the
manuscripts on 26-7-1977. But this job was returned to
DAVP on 9-8-1977 by the Press concerned because of non-
availability of Gillsans type faces in the Press.

Reference No. 3/1!77-PV, dated 20-7-1977 for the printing
of “India Country Report—Brochure” was received on
21-7-1977 and the reply was wanted by 22-7-1977 (12 Noon).
Reply was sent on 1-8-1977 .accepting this job. DAVP
had intimated on 12-8-1977 that acceptance was received
by DAVP when they were half-way through the job and
as such they could not entrust the job. Government of
India Press had informed on 22-8-1977 that it was not eco-
nomical to do this job in the Government of India Press
because of non-availability of smaller size printing
machines. Hence DAVP were informed on 1-9-1977 that
DAVP may get this job executed under their own
arrangements.

Reference No. 11/12/77-PPV, dated 29-8-1977 for the print-
ing of “KAFTZ—Brochure” was allotted to the Govern-
ment Press on 1-8-1977 but due to the reasons indicated
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v)

(vi)

(vii)

(viii) -

113

against item (iii) above, DAVP wag informed on 1-9-1977
that they may also get this job executed through a private
press.

Reference No. 4|21|77-PPIV, dated 12-9-1977 regarding
printing of “Nirodh poster” was received by Dte. of Print-
ing on 13-9-1977 and reply for acceptance was sent to
DAVP on 20-9-1977. In the acceptance letter DAVP was
asked to give more time to execute this job by supplying the
required paper. On mutual discussion, it is learnt that in
view of the urgency, the job was executed by DAVP.

Reference No. 5/|5/77-PPV, dated 9-8-1977 received by
Dte. of Printing on 13-9-1977 was replied on 24-9-1977 ac-
cepting the job for the printing of “POSB—Booklet”.
DAVP informed on 27-3-1977 that they would send the
material as soon as it was ready. But now it is under-
stood that the client is yet to supply materials for this job
and, therefore, did not send the requisition and manu-
scripts.

Reference No. 8|1{77-PPIV, dated 20-9-1977 for printing
of “Air Force Brochure” was received on 21-9-1977 and
the reply was desired by DAVP on 21-9-1977. Acceptance
was sent to DAVP on 24493-1977 to which DAVP replied on
27-9-1977 that due to late reply DAVP assigned this job
to a private press because of urgency in the matter.

Reference No. 11|1|77-PPV, dated 22-9-1977 for the print-
ing of “Guide to Delhi Zoo—folder” wag received on 23-8-
1977 and reply was desired by DAVP by 5-10-1977.  Ac-
ceptance was sent on 26-9-1877. DAVP has now intimated
that the client is yet to supply the material for production.




APPENDIX VI

(Vide para. 4" 14}

Paroontage of Utilisation of capacity of various Government :of India P resses during
the year 1976-77.

LINO MACHINE

Nnﬁe of Press Y *Capacity in @Percentage of
terms l:g'ur;achine utilisation.
1. KSRUnit, Santragachi . . . 31582 houns 4°3%
2. Simia . . . . . . 744 o 56+ 6%
8. Minto Road, New Delhi . . . 124277, g6 6%,
4. Nasik . . . . . 87468 $9'4%
5. Faridabad . R . . . 8681 86°2%,
6. Coimbatore . . . 21785 ,, 69:8%
7. Ring Road, New Dathi . ) . 44415, 68-9%

$Capasity of a Press in terms wf Mackine howes.

This gl-:gure represents the machjne hours arrived at on the basis of the actual
strength of operators available during the year to cperate Madhines,

@ Percentage of wiilisation
This figure represents the actual productive peried and does not include the hour:

lost due'to (i) absentecism of workers, (if) machine stoppages due to mechaicsl

and electrical defects, cleaning of mmachines, power failure and for othern mise
cellancous reasons,
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Paccentage of atilisation of capacity of various Govt. of India Presses during 1976-74.

MONQO KEY-BOARD MACHINES

Name of Pres ‘%?P;;i‘c);ﬁi:et:::‘u @m o

1. KSR Unit, Santragachi, Howrah . 31046 hours 49'8%
"2, Simla 22704 63:6%
3. Mioto Road, New Delhi . . 85356 92:3%
4 Nasik . . , 43370 71°9%
3. Faridabad . ., . .. 40247 5%

6. Coimbatore . . . . . 20468 ,, 79°'55%
7. Ring Road, New Delhi . . . 50546 ,, 73%

8. Temple Street, Calcutta . . . 2189 ,, 68:5%
9. Nilokheri . . . . . 4598 57°5%
10. Santragacni, Howrah . . 3892 ,, 50°5%

$Capacity of a Press in terms of Machine hours.

This figure represents the machine hours arrived at on the basia of the actual
strength of operatars available during the year to operate the mmchines,

@ Darcentage of utilisation

This figure r nts the actual productive period and does not include the hours
loat due to (i) absentecism of workers, (i) machine stoppages due to mechanical

and electrical defects, cleaning of machines

cellanous reasons,”
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Percentage ol utilisation of capacity of various Government of India Presses-during ~

197677
MONO CASTING MACHINES
NAHE bf Press. *Capacity in terms  @Percentage of

of Machine. hours utilisaticn --
."KSR" Unit, Santragachi, Howrah . 66161 hours 58-89
2. Simla . ., 40512, 7‘17%
3. Minto Road, New Delhi . 106421 52;%
4 Naik . . . . . boigs 522%
5. Fifidabad . . 69228 64:7%
€. Coimbatore . . . . 36986 ‘7’6-9"'/,,' t
7. Riig Road, New Delhi . . 20256 ,, 5\7; 2‘%
8 Temple Street, Calcutta . . 1
9. Nilokheri . . ) NOT AVAILARLE
m'.}',S‘hr‘\’i;ragachi, Howrah . . 12060 ,, 57- 1%

*Capacity of a Press in terms of Machine hours.

"Fhiy figure represents ‘the machine hours.arrived: at-on the basis'of the actual
strength of operators available during the year to operate the Machines.

@ Percentage of utilisation.
ufPiwis figure ropresents the actual produetive period and does not irclude the Lours
wioetsdue td ) absenteeism of workers, (if) machine stoppages due to mechar’cal

and electrical defects, cleaning of machines, power ‘fafluie and for other mis-
cellaneous reasons. -

116



Percentage of utilisation of capacity t';fs;'arious Government of India Presscs, during |
LY

PRINTING MACHINES.

70‘

1

Nime af Reess SCupuehty B A @GP K F
) of Machine hours utiliatic n
1. KSR Unit, Santragachi, Howrah . 100343 hours, ,4-6“/‘
2, Simla . . . . . 48960 81-29%,
3. Minto Road, New Delhi
Flat-bed Machirds :, 208611 ,, 5869%
Photolitho Machines 45307 42 7%
#r Nayik ., Flatshed Machines 156417 67°4%
Rotary Machines T 20088 77'3%
Photolitho Machipes AR n 87:6%
»8. Faridahad rigeb 78+2%
6.' Gingtok 12375 72°5%
7. Coimbatore 94808. 84:2%
8. Ring. Road, New :Delhi: vrasleyt . 71°4%
9. Aligarh  Flat-bed Machines 95448 63-6%
' ‘Rotary Machines . 384?:1 ” 61°19
10. Temple Stroet, Caleutta—
.Flﬁf'»B‘c-d M,m:h?ncs 126340 74°6%
Rotary Machines - Bist 81419,
11, Nilokheri ,; 6g243 75°2%
‘12, Santragachi
Fisi:béd Machines 477 63:4%
Rotary Machines: 47732, 60029/,
13, Karatty ’ 51538 5 73°5%

ATy

Capacity of a Press in terms of Machine hours .

”I‘nﬁ,is"ﬁgurc repregents the machine hours grrived, gt on the basis of the aciual
“Ytrength of ‘operators available’ dufitig the year to operate the Machines.

@R.;qém!aﬂ of utilisation,

This figure represents the actual productive period and does, not inclvde the heur
to:t due to (7) 'abscritecisri/of workérs, .r\‘f)lma&nm- stoppage due to mechbnical
and electrical defects, cleaning of machines, powq[;_uutt and for other miscellanc-

ous reasons, |



APPENDIX VII
(Vide Para 7—Introduction)

Summary of Recommendations/Observations comtained in the

Report

S. No.

Para
No.

Summary of Recommenddtions|Observations

(1)

2

3

2.9

2.10

211

239

[,

The Committee suggest that the qualifying
standards prescribed by DAVP for inclusion of
names of newspapers étc. in the media list should
be widely publicised. This would help the news-
papers/periodicals to make self-assessment and
remove deficiencies before applying to DAVP for
inclusion in the media list and also to maintain
the standards to continue to be in the list.

The Committee feel that it will be better if
instead of leaving the question of inclusion of a
newspaper in, or its exclusion from, the media
list to be decided by an individual officer (Depu-
ty Director or Director), as at present, the sys-
tem is institutionalised and a departmental body
consisting of Director of Advertising and Visual
Publicity, a representative of the Minisiry of In-
formation and Broadcasting, Principal Informa-
tion Officer and Registrar of Newspapers in India
constituted to draw the media list.

The Committee feel that it should suffice if
the media list as amended from time to time is
kept in the Office of DAVP to be made available
to newspapers/periodicals for reference purpose.

The Commitiee would like that a regular
system of checking the regularity of publication
of newspapers etc., should be evolved and the

L ]
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1)

(3)

2.40

responsibility for checking the regularity of pub-
lication of daily newspapers may be categorically
placed on Registrar of Newspapers for India and
Press Information Bureau and their areas of res-
ponsibility clearly and precisely defined and
arrangements made to ensure that each agency
discharges itg responsibility promptly and furni-
shes the necessary certificates to the DAVP/RNI
at regular intervals.

The Committee also note that DAVP does
not have any machinery to check the correctness
of circulation figures of newspapers certified by
Chartered Accountants or the Audft Bereau of
Circulation. Even the Registrar of Newspapers
for India according to his own admission, does not
have adequate machinery to verify the circula-
tion figures. It is seen that out of 14531 news-
papers/periodicals on the records of RNI
at the end of year 1977, RNI verified the
circulation figures of only T99 papers in 1975.
888 papers in 1976 and 433 papers in 1977. The
RNI discovered that in the case of 120 news-
papers, etc. in 1975, 106 in 1976 and 25 in 1977 the
circulation figures certified by the Audit Bureau
of Circulation or Chartered . Accountants were
found to be higher. In view of this the Com-
mittee feel that the DAVP should not depend
merely on the certificates of Audit Bureau of
Circulation or Chartered Accountants. As there
are only 1238 newspapers|periodicals on the ap-
proved media list of DAVP (1978) and the RNI
appears to have machinery to verify circulation
figures of 800 to 900 newspapers|periodicals every
year, the Committee see no difficulty in RNI be-
ing charged with the responsibility of verifying
the eirculation figures of all or most of the news-
papers etc., on the media list of the DAVP every
year on priority basis. The Committee suggest
that a separate cell may be created in RNI under
a sufficiently senior officer with audit background
for conducting the verification of circulation
figures of newspapers and periodicals.
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(1)

2

3)

8

241

242

252

2.53

‘T}',le Committee are concerned to nole that in

:a. good number of cases the circulation figures

certified by the Audit Bureau of Circulation and
the Chartered Accountants were not found correct.
They would suggest that all such cases should
be pointedly brought to the notice of the Execu-
tive Body of Audit Bureau of Circulation and the
Institute of Chartered Accountants and they
should be asked to take suitable action in the

‘matter.

The Committee ﬁnd that contrary to guide-

lines laid down.in the advertising policy that for

big and medjum newspapers/periodicals the circu-
lation should be acceptable on the basis of certi-
ficates from a professxonal and reputed body or

institution, the DAVP has, in the case of 5 big
and 68 medium newspapers,. accepted the certifi-

catas of circulation issued by Chartered Account-
ants and has not insisted on production of certifi-
cates from a professional body like Audit Bureau
of Circulation. This is not. proper. The Com-

‘mittee would like that in.the-case of such big and

medium newspapers as are unable to produce

; certificates .from a professional body like ABC,
.. DAVP should have a cross-check made through
. RNI on a priority basis before accepting the cir-

culation figures of such newspapers.

The Committee cannot @veremphasize the
fact that, the primary objective of Government

-advertising should be to- secure the widest
possible publicity coverage and the Government

advertisemnents should not bé released or denied

“on .political or financial considerations. What is

vital is that these norms should be scrupulously
followed in letter and spirit in actual practice
and mewspapers etc., should be selected for re-
lease of ‘Government advertisements only on
merits and not for political patronage. In order
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1)

(2)

(3

. e e emre e e

10

2.54

. 2:55

to guard against any covert or ovétf attempt to
deviate from these, wholesome norms in future,
the Committee would like, that if any news-
paper/periodical is -ever removed from the ap-
proved media list .of DAVP on any ground, its
name together with reasons for removing it
from the list should be published in the Annual
Report of the Ministry for the information of
Parliament. ‘

enpv

The Committee note that during the Emer-

- gency, newspaperg were excluded from the me-
‘dia lists 'on “oral” instruetions from the Minister

of Information and Broadcasting or ‘the Minis-
try. This should never happen. Having set up
a professional body like DAVP and having laid

‘down a comprehensive advertising policy for the

guidance of the DAVP, the’'committee see no
justification why the Ministivy should pressurise
the DAVP, and that too tovertly, into favouring
or punishing individual pewspapers, The Com-
mitée strongly recommend that the Ministry
should not issue “oral” instructions to the DAVP
in regard to matters ‘fal_]‘ipgg within the latter'’s
jurisdiction and DAVP should not act on such
‘oral’ instructions, if ever issued, unless -these
are confirmed in writing. .

The Committee note thdt during the Emer-
gency the DAVP released’ advertisements to
souvenirs at exorbitant tatés as a result of
which expenditure on soiVéhirs went up from
Rs. 1.94 lakhs in 1974-75 to Rs. 548 lakhs in

197576 and Rs 5.80 1akhs in 1976%7%. The néew

‘advertising policy, ~however, provides that
‘House magazines and souvehirs shall be ex-
cluded’ for placing Government advertisements.
fThis is a step in the right direction and the com-
mittee hope that the DAVP will follow tl:xis
guideline in letter and spirit whilé releasing ad-
vertisementts. R
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18))

11

12

i4

(2)

(3)

266

2.67

The new advertising policy lays down inter
alia that advertisements will not be issued to
newspapers and perfodicals which incite cdm-
munal passions or preach violence or offend so-
cially accepted conventions of public decency
and morals. There are, however, no clear cut
parameters laid down to evaludle the newspa-
pers|periodicals from this angle. Besides, the
machinery at DAVP’s disposal for a continuous
monitoring of the newspapers from this point
of view is admittedly ‘nil’. In order to avoid the
poesibility of misuse of thig provision, the Com-
mittee suggest that the guidelines as to what
constitutes objectionable matter of communal
or obscene nature should be spelt out precisely
in easily intelligible language not only for the
benefit of the newspapers but also for the gui-
dance of the official machinery which may be

called upon to pronounce its opinion on such
matters.

The PIB should be made responsible for fur-
nishing information ‘to DAVP about such news-
papers etc. as are, prima facie, found to be in-
dulging in objectionable writings of communal
or obs. :ne nature. On receipt of ssuch informa-
tion from PIB or State Governments or through
its own sources, DAVP should place #t before
the Departmental body consisting of representa-
tives of DAVP, RNI, PIB and Ministry, as re-
commended in para 210 for their considered
opinion and take action in the light ‘thereof.

The Committee also recommend that the
paper which is denied advertisements on this
ground should have the right of appeal to an
independent body to be designated by the Gov-
emment.

There is an obvious ambivalence in the Ad-
vertisement Policy of the Government inasmuch
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@)

(2

3

2.87

2.88

as the idea of “weightage or ‘consideration™
does not seem to harmonise with the primary
objective of Government’s advertisement which
is stated to be to secure the widest possible pub-
licity coverage and that Government's adver-
tisement “are not intended to be a measure of
financial assistance.”

According to the Policy the “weightage or
consideration” is sought ‘to be given “in pursu-
ance of broader social objectives of Govern-
ment.” Elaborating the “broader social objec-
tives of Government,” the Ministry have stated
that the objectives are “to encourage the growth
of healthy journalism which seeks to enlighten
the people in al] walks of life and the backward
and remote areas.” The Committee feel that
this is too vague a description of “broad social
objectives” ag it does not indicate any relation-
ship between ‘growth of healthy journalism’ and
release of Government advertisements,

While the Advertising Policy has recom-
mended weighltage or consideration to small me-
dium and language papers in general terms, it
has not indicated the exact nature and extent of
weightage or consideration that should be given
to them. Whether weightage should be in se-
lection of newspapers for release of Government
advertisement, or in the allocation of advertise-
ment space or in the matter of rates is left to be .
determined by DAVP or the officers of the Mi-
nistry in their discretion. This, in the opinion
of the Committee, is not advisable as such an
unregulated discretion can lead to misuse and
may not serve the underlying object.

The Committee feel that the Advertising Po-
licy of the Government leaves many loopholes
and contains ambiguous and conflicting state-
ments, They recommend that the Policy should
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(2

&)

3

16

2.89
and
2.90

2.91

be spelt out in comprehensive and clear terms
and the nature, extent ahd range of weightage
laid down in precise langlage so as to guard
against the possibility of any misirfterpretation
or distortion at implementation stage.

The Commitiee note that while there is gene-
ral appreciation of the need to encourage
small and medium newspapers, opinion is divid-
ed on the method of encouraging and assisting
them, The Committee feel that, as the primary
objective of Government advertising is to secure
“the widest possible publicity coverage” and
not to render “financial assistance to newspa-
pers”, selection of newspapers dic. for publica-
tion of Government advertisements should be
made with the aforesaid objective of securing
“the widest possible publicity coverage” and not
for any other considerdiion. Where the under-
lying objective of achieving widest publicity for
Government campaigns or other advertisements
can be achieved through newspapers of any of
the three categories (small, medium or big),
consideration should be given to small and me-
dium newspapers.

The Committee are of the opinion that small
and medium newspapers particularly language:
newspapers, have an important role to play and
are the most effective media of publicity for cer-
tain types of Government campaigns (like family
welfare, fertilisers) etc. But the selection of
small and medium newspapers should be made
on their suitability and capacity to carry the:
message to the target audiences and not simply
because they are small or medium, otherwise
the real purpose of advertisement will be lost
and the Government advertisement would be-
come an instrument of financial assistance in
the hands of officers of DAVP which is liable:
to be misused.
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2.92

2.94

2.102
and
2.103

The Committee would like the Government
to study the difficulties of small and medium
newspapers, particularly those relating to print-
ing machinery, skilled personnel, newsprint,
credit needs and PIB Services, and give them
encouragement and assistance of lasting value
in resolving these difficulties with a view to
strengthening their competitiveness and facili-
tating their growth from small to medium and
medium to large category and enabling them to
stand on their own feet in due course. The
Committee would suggest that a finance corpora-
tion be set up for meeting the credit needs of
small newspapers. The nationalised banks may
also be advised to help the small newspapers im °
meeting their short and long term financial
needs.

The Committee are not satisfied with the
arguments advanced by the Ministry for assum-
ing powers under the Advertising Policy to give
weightage or consideration to any other category.
of papers which Government may consider ap-
propriate for special and bona fide reasons.
Needless to say, such wide discretionary powers
in the hands of officers are liable to be misused
to show favours to newspapers in the matter
of release of Government advertisements and
grant of higher rates. The Committee suggest that
the Advertisting Policy should clearly specify
all the categories of newspapers/periodicals to
whom weightage is intended to be given and
should not leave any scope for misuse of power
of grant of we‘ghtage which is inherent in the
aforesaid provision of the Policy.

The Committee note that the amount of
Expenditure on advertisements issued to English
newspapers was higher than that on advertise-
ments published in any other language group of
papers and accounted for more than one third
of the total advertisements outlay (36.76 per
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20

2.104

cent) of the DAVP during 1976-77. Even the
number of “Insertions” in English newspapers
was more (27.81 per cent) than that in any other
language group of papers. The Committee
strongly feel that bias in favour of English news-
papers, just because they have wider circula-
tion in metropolitan areas, should cease
and advertisements which are not intended or
useful for English readership should not be pub-
lished in English newspapers. Recognising the
growing importance of Indian languages it will
be in the fitness of things if the language news-
papers get their due share of Government’s ad-
vertisements as a matter of course. The Com-
mittee recommend that clear guidelines should
be laid down in regard to the types of advertise-
ments which should be issued to English news-
papers and those which should go to language
newspapers.

As far back as 1962 the Estimates Committee
in their 158th Report had suggested that, in
order to allay any misgiving on the part of the
public or the Press about distribution of adver-
tisements, the Ministry might include details
regarding the number of papers used for adver-
tising, the space consumed and the expenditure
inctirred (language-wise) for classified and dis-
play advertisements separately in their Annual
Report. The Committee are unhappy to note
that although the recommendation was accepted
by Government, the required information is not
being shown in the Annual Report of the Min's-
try. The Committee desire that the reasons for
not implementing the accepted recommendation
should be investigated and necessary steps taken
to include this information in the Annual Re-
ports of the Ministry regularly in the future.

The Advertising Policy provides that in
selecting newspapers in placing advertisements,
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2.119
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one of the considerations should be to reach the
specific sect.ons of the people, depending upon
the message of advertisement. It has been
brought to the notice of the Committee that in g
number of cases, selection of newspapers for re-
lease of Government’s advertisements had not
been made in accordance with the aforesaid basie
consideration. The advertisement relating te
“use of fertilizers”, which one would expect to
be published in papers having rural readership
was strangely enough published in as many as 12
English newspapers (out of 35 newspapers used
for this campa:gn) and over 70 per cent of the
expenditure on this advertisement was on papers
from metropolitan towns. This clearly shows
that the system of selection of newspapers for
release of Government'’s advertisatnents by DAVP
leaves much to be desired,

The Committee note that there are no
guidelines laid down either by the Ministry or by
‘DAVP in regard to selection of newspapers for
the various types of Government’s advertise-
ments. The Committee would like that compre-
hensive guidelines should be laid down by DAVP
for the benefit of its officers so that they do not
select newspapers for release of Government’s
advertisements on an ad hoc basis or at random
but do so, as specified in the advertising policy,
in a systematic manner to reach the target
audience,

The Committee are of the view that no
advertising agency, much less DAVP, can do
justice to the task of selection newspapers for
any publicity campaign on behalf of its clients
without having full knowledge about the reach
and class of readership of the newspapers on the
media list. The Committee hope that, in the in-
terest of planning better and more systematic
publicity campaigns, DAVP will make full use of

the results of readership survey being carried out
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by the Indian Institute of Mass Communications
in drawing up the media list for release of Gov-
ernment advertisements. They would also like
that after the report of survey being made in the
States of Himachal Pradesh, Haryana, Punjab
and Kerala is received and evaluated, the Ministry
should have similar surveys made in other States
also. The Committee hope that the readership
surveys will be scientific and comprehensive and
Government would give the Institute adequate
support.

In the opinion of the Committee DAVP
being an expert and professional organisation
in this field, it should not take orders
in the matter of selection of newspapers
for release of adveértisements
from the client Ministries/Departments who may
not have adequate knowledge about the reach or
readership of various newspapers. The client min-
istries should be asked to indicate the target
audience or areas whom they would like their
advertisements to reach. The actual selection of
newspapers for each advertisement should be
made by DAVP in the light of target audience
and areas indicated by the advertisers and in do-
ing so it should be guided solely by its own pro-
fessional skill and experience and seek to get the
widest publicity within the allotted funds and
the best value for the public money.

The Committee find that UPSC advertise-
ments are published in 134 newspapers periodicals
of various languages in the country. They alsc
find that the UPSC advertisements are likely to
cost Rs. 75 lakhs to the exchequer in the current
year (1978-79) which means an average expendi-
ture of Rs. 14 lakhs on each advertisement every
week. The Committee were informed by the
representative of the Ministry during evidence
that in the case of UPSC advertisements “there
is an element of trying to extend advertise-
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ments to as large number of papers as possible”
and that “an element of treating, nursing and
helping the smaller newspapers' is very much
there” in the case of these advertisements. From
this the Committee cannot but conclude that the
expenditure on UPSC advertisements is so high
because UPSC advertisements are being publish-
ed to nurse and help smaller newspapers even
though it may not be necessary to do so, on merits.
This, the Committee feel, is contrary to the ad-
vertising policy of Government which lays down
that “Government advertisements are not intend-
ed to be a measure of financial assistance”. In
the opinion of the Committee, expenditure on
UPSC advertisements which is rather high, can
be greatly reduced without affecting the range of
publicity if the selection of newspapers is made
on merits and with the aim of covering all areas
and all language groups, while at the same time
keeping in mind the need to avoid over-publicity
in any language or area. They would like that
the Government should review the media list for
UPSC advertisements from this angle and reduce
the number of newspapers on the list to the
minimum required to carry the advertisements in
all parts of the country,

The Committee would like the Government
to examine whether the purpose of giving ade-
quate publicity to UPSC advertisements cannot
be achieved economically and effectively as
follows: —

(1) Detailed versions of UPSC advertise-
ments may be published only in Em-
ployment News (English) and its
language editions. For this purpose the
employment news should be published
in various regional languages and given
wide publicity,
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(2) In other newspapers on the media list.
(as revised and reduced in the light.
of the Committee’s recommendations.
in the preceding para), only an outline
of each advertisement, which may
conta:n names, number and pay scales
of posts advertised, may be published
alongwith a reference to the issue of
the Employment News in which full
details of posts appear,

The Committee find that the UPSC has been
recommending names of individual newspapers.
for inclusion in the media list for its advertise-
ments. The Committee feel that it will be in the
fitness of things if instead of suggesting names
of individual newspapers for inclusion in the
media list, which course is fraught with the risk
of including even such papers in the media list
as may not even qualify for inclusion in the gene-
ral media list of DAVP the UPSC identifies the
areas which in its opinion are not covered ade-
quately by the existing media list and thereafter
leaves it to the professional expertise of DAVP

to suggest suitable newspapers for inclusion in
the list.

The Committee are glad to learn that on
occasions of national calamities or whenever. it
was necessary for a national cause, newspapers
have displayed a high sense of patriotism and
have published ‘social or national purpose’ adver-
tisements free of charge and they are agreeable
to the suggestion to publish such advertisements
in the future also. In order that the generous
response of newspapers in this regard is chan-
nelised and availed of systematically, the Com-
mittee suggest that the Ministry should, in con-
sultation with the representative associations of
newspapers, define the broad parameters of ‘social
or national purpose’ advertisements, and deter-
mine the frequency of and space for such adver-
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‘tisements and other modalities to give effect to-

th.s commendabie suggestion! Such campaigns.
should be organised with the voluntary coopera-
tion of newspapers.

The Committee note that the question of rates
was examined by the Public Accounts Committee:-
(1974-75) which in their 173rd Report recom-
mended that the Government should examine-
the entire question of fixing the mille rate keep-
ing in view the size of newspaper/periodical with
reference to its circulation, language, place of
-publication and the impact which it has on public
mind and lay down uniform rates for newspapers/
periodicals published from the same station in
the same language and having more or less the
same circulation. Pursuant to this recommenda-.
tion and following the persistent demand by
newspapers for a general increase in the rates,
the' .Government constituted a Rate Structure
Committee in 1976 to study the existing rate
structure and suggest improvements. A
new-rate structure as suggested by this Com-
m.ttee was brought into force from May, 1977
and this is the rate structure in vogue
at present. The rate structure laid down by the
Committee is meant to be only for guidance of
the DAVP to judge whether the rate quoted by
newspaper is reasonable or not. On the basis of
these guidelines the DAVP has worked out the
rates for individual newspapers. According to
the Ministry, the DAVP does not determine or
fix rates of advertisements but makes offers of
advertisement rates to newspapers/periodicals

~which they are free to accept or reject.

The Committee understand that a writ peti-
tion has been filed before the Calcutta High Court
by one of the newspapers challenging the com-
petence of the DAVP to offer any advertisement
rates for Government advertisements. As the
matter is sub-judice the Committee would not
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like to comment at this stage on the question of
advertisement rates offered by DAVP to news-

papers/periodicals.

The Committee note that the rate structure
which was introduced with effect from February,
1977, (since replaced) gave wide powers to the
Ministry to give patronage to those newspapers
which supported the Government, The Com-
mittee are glad to note that the flaw in that rate
structure was removed and the new rate struc-
ture brought into force with effect from May,
1977, does not give any discretionary power to the
Ministry or to the DAVP to discriminate for or
against any newspaper on political grounds. The
Committee stress that even in future, before
making any changes in the rate structure, if
and when necessary, it should be ensured that the
rate structure lays down only uniform criteria
applicable to all newspapers regardless of politi-
cal affiliation and that it does not vest any discre-
tion in any executive officer to raise or reduce
advertisement rates on political or other extra-
neous considerations,

The Committee are informed by the Ministry
that advertisement rates of seven newspapers
were increased in February, 1977 under instruc-
tions from the then Minister of Information and
Broadcasting. The Committee feel that it was
not proper, The Ministry should issue clear
policy guidelines for the benefit of DAVP and
leave the question of fixation of rates of indivi-
dual newspapers to be dealt with by Director of
Advertising and Visual Publicity in the light of
the guidelines. The Ministry should take ceg-
nizance of the matter only if there is any com-
plaint of discrimination or favouratism.

The Committee note that the Fact Finding
Committee on Newspaper Economics had observ-
ed that ‘the rates offered by the Government
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should be non-discriminatory and there is no
reason why a Government advertisement issued
in an Indian language paper should earn less for
the paper than is earned by the same advertise-
ment appearing in an English language paper
with the same level of circulation’. The Ministry
had informed the Public Accounts Committee
(50th Report, 1977) that “no discrimination in
the rates of advertisements is made on the ground
of language of the paper/periodical”. But in spite
of this assurance, the fact remaing that the ad-
vertisement rates paid to Indian language news-
papers are lower than those paid to English news-
papers with comparable circulation.

The Committee feel that a time has come
when instead of justifying perpetuation, even in
the changed circumstances, of the practice of in-
equality of rates on the ground of lower produe-
tion costs, Government ghould view this question
from a larger angle of encouraging the growth
of national languages newspapers and end rate
discrimination against them to help them come
at par with the English press in the matter of
production standards, The Committee strongly
urge the Government to take bold initiative to
undo this wrong to the language press at the
earliest. While introducing parity of rates, it
may be ensured that, where the same advertise-
ment is published in both English and language
newspapers and where the translated version of
advertisement in language paper occupies more
space than the English version, the amount pay-
able for the advertisement published in a langu-
age paper does not exceed that for the same
advertisement in an English newspaper with
similar circulation and standard.

The Committee find that although the rates
are normally required to be finalised within a
period of three months, in 15 per cent of the

—————— s - ®
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cases the advertisement rates effective from
May 1, 1977, were not finalised even t'll June,
1978. The delay in the approval of the rates has
been attributed to the fzct that the new rate
stru ture was ready only in December, 1977,
They hope that, as assured, all the rates for
1978-79 have been finalised by now. The Com-
mittee desire that it should be ensured that the
applications for revision of rates are disposed of
within the prescribed period of three months
and rates applicable dur'ng the ensuring finan-
cial year settled well before the commencement
of the year. The Committee would like that in
case the DAVP is unable to finalise the adver-
tisement rates of any newspaper within the
prescribed period of 3 months, it should ap-
prise the paper of the reasons for delay at the
earliest.

The Committee note that there have been
delays in making payments of bills by DAVP.
The Comm'ttee suggest that periodically, say,
once in a month, all cases in which payment of
bills is not made within the period of two
months should be reviewed by the Director,
DAVP, so that the bottlenecks, if any, in making
payment of bills could be identified and remedial
measures taken at higher level to overcome
them.

The Committee would like that in case of
delay for more than the normal per'od of 60
days, the reasong for delay should be communi-
cated to the newspaper concerned so that the
paper can also take such remedial steps not only
in the case of bills pending at that time but also
for future to ensure expeditious payment.

The Committee find that there have been large
number of cases in which the bills of newspapers
for advertisements were rejected on the ground
of late insertion of advertisements by newspapers.
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They note that the late publication of advertise-
ments has been due to inadequatt time allowed
to newspapers to publish such advertisements.

The Committee have been informed that cer-
tain remedial measures have been taken to give
ample notice to the newspapers in respect of
advertisements issued by DAVP. The Commit-
tee would like DAVP to review the ent're sys-
tem of release and despatch of advertisements
so as to ensure that, in indicating the date of
publication of an advertisement, a reasonable
time-gap, making due allowance for transit time,
is given between the date of release and the
date of expected receipt of the advertisement
in the newspapers office and that there is proper
scheduling in the despatch of advertisements so
that the advertisements intended for newspapers
in far off areas are despatcheq first.

The Committee emphasize that newspapers
should be allowed adequate time to publish ad-
vertisements after their receipt and in the case
of time bound advertisements, not only dead-
I'neg for publishing these advertisements should
be invariably indicated in the release order but
it should also be ensured that these are released
and despatched well in time.

The Committee would like that all those bills
which have been rejected during 1977-78 or
after on account of alleged late insertion of adver-
tisements should be reviewed with a view to
ensuring that no newspaper is penalised for late
publication of advertisements for no fault on its
part.

The Committee note that for carrying out
publicity through printed material, DAVP gets
materia] like posters, folders, pamphlets, book-
lets etc., published through Government presses
as well as from yrivate printers on their panel.
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As per rules the DAVP is required to refer alk

the jobs to the D'rectorate of Printing and jobs
can be assigned to private printers only if the
Directorate of Printing is unable to accept these
for execution through Government of India

Presses. In the absence of reply within the:
prescribed time, the procedure provided that it
was to be presumed by DAVP that Government
of India Presses were not in a position to under-
take the jobs.

Against the background of this procedure
when it is seen that during the last 3 years as
many as 1196 jobs (costing over Rs. 190 lakhs)
were got executed through private printers, as
against only 17 done by Government Presses, and
this happriened at a time when Government
presses were working below capacity, the Com-
mittee cannot but feel that there is something
seriously wrong in the way references were made
by DAVP to Directorate of Printing and orders
placed with private printers. It is rather strange
that communications sent by one Government
office to another at the same place (Delhi) were
lost in transit or misdelivered or received by
the latter too late for reply. The Committee
cannot but take serious note of the fact that
nearly 99 per cent of the DAVP jobs were en-
trusted to private printers at a t'me when Go-
vernment presses were working below capacity.
They would like that the circumstances in which
the jobs were entrusted to private printers in
the last 3 years be investigated with a view te
fixing responsib’lity.

The Committee find that it was only after
loopholes in the procedure had been pointed out
by them during evidence that the procedure was
revised and now references are required to be
sent to a designated officer in Directorate of
Printing by name and the Directorate of Print-
ing is also required to send replies in all cases
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by name to a designated officer in DAVP. The-
Committee regret that the procedure in this re-
gard was not reviewed by DAVP of its own ac-
cord even when it was known to DAVP that
almost all the jobs (1186 out of 1213 during the-
last 3 years) had gone to private printers, They
would like the Ministry/DAVP to keep all such
procedures under constant review and plug the
loopholes as soon as these come to notice.

The Committee would like to emphasise that
practice of making a reference to Directorate of
Printing should not be viewed as a mere for-
mality but followed in all geriousness. Direc-
torate of Printing should be given the prescribed
time in every case to scrutinigse the job and to
send a reply. A job may be entrusted to a private
printer only after the Directorate of Printing
int'mates that it cannot take it up for execution

_in a Government press within the time available.

Both the Directorates being in Delhi, in case of
delay in reply, it should not be difficult for
DAVP to take up the matter at the highest level
with the Directorate of Printing before conclud-
ing that the Government presses are unable to
do the job.

The Committee would like that all such jobs
as are not accepted by Directorate of Printing
for exezution through Government presses should
be brought to the notice of the Ministry of Works
and Housing at periodical intervals for their re-
view and for such remedial measures as may be-
cons’dered necessary.

The Committee suggest that if the present
capacity and equipment of the Government of
India Presses are found to be inadequate to un-
dertake the printing jobs of the DAVP, the ques-
tion of improvements in Government of India
Presses for this purpose may be considered keep-
ing in-view the relative cost and quality of work
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by Government of India Presses and the nrivate
. printers.

The Committee are informed that it has not
been the practice in DAVP to approach State
Govts. for printing of material in regional lan-
guages though recently it has approacheq the
Orissa Government for a job. The Committee
would like the DAVP to ascertain the ability
and spare capacity in State Government’s print-
ing presses to execute DAVP’s jobs in regional
languageg and draw up a panel of available pre-
sses for the purpose. They would suggest that
if found feasible and time permits, the State Go-
vernment’s presses on.the panel should also be
consulted before awarding any regional language
job to a private printer.

The Committee attach great importance to
the quality of the publicity material printed and
distributed by the DAVP. As the quality ad-
mittedly suffers if adequate time is not given by
the client departments to DAVP for designing
and printing, the Committee would like DAVP
to impress upon all the departments concerned
the need to give it due time for planning, design-
ing and printing a job in the interest of better
quality production and not to ask it to do the
job in a rush. Except in a case of real urgency,
DAVP should generally not agree to do a job
under pressure in the interest of its own re-
putation.

The Committee fee] that unless a careful watch
is kept at every stage of a job and unless a
system of monitoring printed material by a panel
of experts not directly connected with the pro-
duction of the material is followed and lessons
learnt from such monitoring DAVP may find it
difficult to bring about any significant improve-
ment in the quality of production of printed
material. In the opinion of the Committee some-
thing more serious than were “internal group
discussions” is required to be done to ensure that
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material produced by DAVP u consistently of
high standard.

The Committee find that in order to reduce
the time lag between the production of publicity
material in English/Hindi and the South Indian
languages, setting up of a type setting unit at
Madras for the four South Indian languages was
approved in 1973-74. It was, however, subase-
quently decided to move the type setting unit
to Delhi, The unit has started functioning in
Delhi only recently. The Committee are inform-
ed that now a proposal to decentralise the pro-
duction of regional language version of publicity
material produced by DAVP is under considera-
tion of the Government. In the circumstances,
the Committee wonder whether the earlier deci-
sion to shift the type setting unit to Delhi was
taken after careful consideration of all the aspects.
The Committee would like the Ministry to go
into the merits of the original proposal to locate
the type setting unit in Madras, its subsequent
shifting to Delhi and the fresh proposal on de-
centralisation of this work and gee that the loca-
tion of regional language units is decided in the
interest of expeditious production of material
and high standard of printing in regional langu-
ages with the minimum of time lag and not on
any extraneous considerations.

The Committee are not happy to note that
there is delay of several months between the
production of materia] in English/Hindi and the
printing in regional languages. They have not
been informed ag to what extent the time-lag has
been out short by the shifting of type-setting
unit in four regional languages from Madras to
Delhi and other measures reported to have been
taken., The Committee would like the problem
to be studied by the Ministry and ways and
means found to ensure that material in regional
languages is produced without any delay.

3366 L.S—10
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.-The Committee find that the DAVP under-
takes distribution of over 6 crore copies of various
kinds of publicity material annually and at pre-
sent, has a mailing list containing over 8 lakh
‘addresses. It is, however, surprising that no

‘veview '-has- ever been made by the DAVP to
-ascertain whether the material does in fact reach

the ‘target audience and is found to be useful by

.them, They, therefore, suggest that the DAVP

‘may, through the suggestion card system, ascer-
tain periodically from the persons/institutions
concerned their'reactions to the materia] sent to
them, and their suggestions to improve the qua-
lity or distribution of ‘the material. DAVP
should also try to find out through this system
whether or not all those individuals/institutions
who are on the mailing list for a particular cate-
gory of publications, are still actively interested
in receiving the publication'and drop those names
‘from the list which may not send any response
‘to the enquiry. ‘The Committee would also urge
that if this system is to serve any useful purpose,
there is need to take proper and prompt follow
up action in the light of the reactions and sug-
gestions of the readers’

The Committee note that another media unit
of the Ministry of information and Broadcasting,
namely, the Directorate of Field Publicity, with
its 221 mobile field units, spread all over the
country, is stated to be engaged in publicising the
government policies and programmes at the gross
root level, The Committee consider that the ser-
vices of Field Publicity Units can be utilised with
advantage for the distribution of printed publicity
material.

The Committee note with regret that there
was a large increase in postal expenditure on
.sending publicity - material during 1975-76 and
1976~77 as instead of sending it by ordinary post,
resort to Air Mail despatch was made “as per
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instructions of the Ministry and verbal instrue.
tions"” from the ex-Director resulting in pheno-
mena] increase in postal expenditure from Rs, 1.38
lakhs in 1974-75 to Rs. 1368 lakhs in 1976-7T.
The Committee desire that the Ministry may re-
view the circumstances in which they instructed
DAVP tb déspatch publicity material by air
mail freight in such a large quantity and see
whether such a high expenditure on air mail
freight was at all justiied. The Committee
would like the Ministry to inform them of the

reasons and circumstances necessitating despatch
of material by air mail at such high cost. They
would like the Ministry to draw lessons from
the past experience and lay down guidelines to
ensure that utmost economy is exercised by
DAVP in the matter.

~ The Committee are informed that updating
and review of addresses on the mailing list is a
continuous process and this task is undertaken
for each category of addressees from time to
time. It is seen that DAVP provoses to increase
the mailing list from 8 lakhs at present to 15 lakhs
by 1983. The Committee are informed that this
calls for strengthening of the organigation and a
proposal to have a net work: of field agencies in
the Sixth Plan is under the consideration of the
Ministry. The Committee would like that,
before opening new regional centres for distribu-
tion of publicity material, the Ministry should

" examine as to what extent the re-deployment of

< present: distribution' staff, re-organisation of the
“existing distribution machinery and streamlining
of the existing procedure can meet the require-
ments of additional work Joad and also to what
extent the services of the fleld officers of the

" I Directorate of Field Publicity can be utilised for

distribution of publicity material.

The C‘o;m,mittee note that the DAVP produces
:wall newspapers in English, Hindi and ten re-
gional languages and it was proposed to publish
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it in other regional languages in the Sixth Plan.
It is, however, gurprising that even though the
wall newspaper is being published for the last
8 years, no review has been made so far to deter-
mine whether this publication is fulfilling the
objects for which it was started. The Committee
feel that it is high time that a proper evaluation
is made of the pattern and impact of the wall
newspapers on the target audience with a view
to making improvements.

The Committee note that one of the functions
of DAVP is the release of classified as well as
display advertisements to newspapers/periodicals
on behalf of the Ministries and Departments of
Government of India (except Railways) and
their attached and subordinate offices, A view
has been expressed before the Committee that
“DAVP should revert to the original role of being
an advertiser's representative, the advertiser in
this instance being Government. It should cease
to be an advertising agency because this service
can be provided at much less expense to the
Exchequer, by private agencies.”

The Committee feel that all Government
advertisements should continue to be handled
and processed by a Government organisation, as
at present, and the services of private agencies
need not be used for purpose. They also feel
that balance of advantage lies in centralising the
work in an expert body like DAVP rather than
leaving it to each Ministry/Department to deal
with newspapers directly in the matter.

The Committee are informed that studies
made by the Ministry have revealed that there
is over lapping in regard to certain functions per-
formed by DAVP like bringing out of publications
and other printed material, organisation of exhi-
bitions and work connected with circulation sta-
tistics of newspapers and other allied work.
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The Ministry have stated that the question of en-
trusting indepth studies to departmental or out-
side agencies to enable the Government to take
a final decision in the matter is under examina-
tion. The Committee feel that now when the
fact of over lapping of functions has been estab-
lished and admitted by the Ministry, the reported
move to undertake further “in depth studies”
through departmental or outside agencies before
taking action looks like a dilatory step and is not
at all necessary. The Committee would like that
the Ministry should take a decision in the matter
without further delay and so re-allocate the work
among various Departments that there should
be only one agency to do a particular job.

The Committee find that another function
entrusted to DAVP is accreditation of advertising
agencies. It has been suggested to the Committee
by some non-official organisations and experts
that advertising agencies are already accredited
with a Government recognised body, viz. Indian
and Eastern Newspapers Society (IENS) and
there is no usefulness or purpose of a further
accreditation by DAVP, It has also been sug-
gested that public sector undertakings should be
able to choose advertising agencies on their own.

The Committee feel that there is nothing
wrong if the Government makes an independent
evaluation of the technical competence and
financial stability of private advertising agencies
before allowing them to handle publicity busi-

‘ness of public sector undertakings, Railways and

autonomous corporations. Nor is there anything
wrong if such an evaluation, which is what accre-
ditation means, is required to be done by a De-
partment like DAVP which has the necessary
skill and expertise in this field. In fact the cen-
tralised procedure of accreditation, as at present,
simplifies the task of advertising agencles
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inasmuch as they do not have to prove their cre-
dentials before each of the large number of public
sector undertakings and other corporations but
are accepted by that on the basis of the accredi-
tation granted by the Central body.

The Committee feel that, as recommended by
them in regard to drawing up of an approved
media list of newspapers (para 2.10), in this case
also, it will be better if instead of leaving the
question of grant of accreditation to an advertis-
ing agency to an individual officer of DAVP, as
at present, the system is institutionalised and a
Accreditation Council consisting of representa-
tives of DAVP, Ministry of Information and
Broadcasting, user organisations (Railways, pub-
lic sector undertakings, etc.) and non-official
experts is set up to consider the applications of
the advertising agencies for accreditation.

The Committee regret to note that although
it is now more than two decades that. the DAVP
was established, so far no evaluation of advertis-
ing and other publicity work done by DAVP has
been carried out on a regular basis. The Com-
mittee have been informed that recently, at the
instance of the Ministry, the Indian Institute of
Mass Communication has ‘conducted a survey of
the reach and impact of DAVP advertisements in
Punjab, Haryana and Himachal Pradesh and it is
conducting a similar study in Kerala. @ Some
more studies are proposed to be entrusted to the
aforesaid Institute. Further there is a scheme
in the Rolling Plan for evaluation on a regular
basis of the impact of the DAVP campaigns both
departmentally and extra-departmentally by
independent research organisations, The move
to have the effectiveness of DAVP's publicity eva-
luated through an independent agency, though
belated, is welcome. The Committee would like
that such an evaluation of DAVP’s publicity
campaigns should be made on a regular basis and
follow-up action to improve the reach and impact
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of the publicity campaigns taken promptly in the
light of the evaluation reparts. '

The DAVP hag been entrusted with numerous
functions of divergent nature. It acts as an
advertising agency for the Ministries and Depart-
mentg of the Government in which role it earns
a commission of 15 per cent from newspapers on
display advertisements which, according to the
information given to the Committee, is more
than the expenditure incurred on the advertis-
ing wing of the DAVP. This obviously is a
commercial function which this Department per-
forms. At the same time it has certain non-com-
mercial and regulatory functions like produc-
tion and distribution of printed publicity mate-
rial on behalf of Government, carrying out of
outdoor publicity, organisation of exhibitions
and accreditation of advertising agencies.

It has been brought to the notice of the Com-~
mittee that DAVP has been used in recent years
“to develop the ruling party’s image through
Government activities”. It has been suggested to
the Committee by a non-official witness that
“with a view to reducing abuse of power and
improve its output, DAVP must be made an
autonomous corporation and function on com-
mercial lines like any agency”. The Ministry in
a note stated that ‘“an autonomous structure
would deprive the DAVP of the close-to-skin
proximity essential to acquire comprehension of
a continuously evolving Government ethos....”
The Ministry added that a Government message
“must go down ag a Government message to
gain acceptance. The Government message con-
veyed through an autonomous agency may have
a smooth and acceptable passage but it would
lack the force and impact of the Government
stamp in the consciousness of the people”. The
Ministry, however, admitted that there are “cons.
traints in a departmental set up. But over the
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years the constraints are being overcome to, an
extent, by innovations.”

After giving a careful thought to the matter,
the Committee have come to the conclusion that
if the Advertisement Wing of the DAVP which
performs purely commercial function of handling
publication of Government advertisements in
newspapers on commission basis has to fulfil the
role assigned to it efficiently and objectively and
get the best value of Government money spent
on advertisements, it should be separated from
other wings of the DAVP which perform purely
non-commercial functions of arranging publicity
to Government policies and programmes and
set up ag an autonomous, organisation headed
and staffed by competent professionals with full
autonomy in day-to-day working within the
overall policy framework laid down by the Gov-
ernment. This arrangement will not only insu-
late the Advertisement Wing from political and
official pressures and ensure against its possible
misuse for political purpose but also give it the
necessary freedom from the constraints inherent
in a departmental set up which, in the opinion
of the Committee, is very vital for the success
of a commercial activity like the one in which
this wing is engaged. This arrangement will also
not disturb the “close-to-skin proximity” consi-
dered essential to comprehend “Government
ethos” by the other wings of DAVP or dilute the
“force and impact of the Government stamp” on
the campaigns launched by these wings to pub-
licise the policies and programmes of Govern-
ment as these wings will, even after separation
of Advertisement Wing, continue to function as
a Government Department under the existing
set up,

The Committee would like this autonomous
organisation to handle all the advertising busi-
ness of the Government departments as at pre-
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sent. The Committee have no doubt that a stage
would come when after the pfoposed organisation
proves its professional competence, it would be
able to compete with other advertising agencies
in the fleld and progressively extend its reach
to the Railways, other Government organisations

and public sector undertakings.

The Committee find that non-official experts
in the fleld of advertisement have doubtg about
professional skill and expertise available in the
DAVP to carry out the functions entrusted to it.
The Committee feel that the Government should
have a close look at the quality and standard of
the professional staff working in DAVP and
identify the areas in which there is deficiency
of professional expertise and initiate measures
like training of existing personnel and induction
of professional experts according to a well-plan-
ned programme so as to upgrade the Ievel of
efficiency of work and quality of output. Such
an upgradation of efficiency and quality will be
all the more necessary in the advertisement wing
which will have to function in competition with
private agencies for the expansion of its business
after it 18 converted into an autonomous organi-
sation.

The Committee would also like to point out
that ag the importance of Radio and television
is fast growing as powerful and popular media
of advertisements, DAVP would do well to de-
velop professional expertise to design and pro-
duce advertisements for these media.
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